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LEGISLATIVE ASSEMBLY. 

Wedne.day. lith March. 1930. 

The ARsembly Pltlt ill the ASHembly Chamber of the Council House at 
Eleven of the Clock. Mr. President ill the Choir. 

QUESTIONS AND ANSWERS. 
. ." 

EIrPLoYBIlS DI80IUBGBD ~  'lB1l EAST IlfDUN RAILWAY. 

444. *JI&aI9t Kabamml4 Yahb: Will Government be pleased to state 
how many railway employees on the But Indian Baflway, Moradabad 
Di..tllioD, were served with notice u ~ . p8l'lJolJl'8Ph 2 •. or otbenvi., dis-
cherged after an inquiry was mBde by Yr. Hayman. Member. RailwlltY 
Board, in August last? What were the cbarges againat theae peNODa aDd 
were they given charge sheets under the rules and I\florded an opportulli$1 
to explain their cRSes? If not. why not? 

III. A ..... L. P ..... : The information will be obt,ainro and suppUe4 
to the HonoUTable Member . 

.. Dlvl KuJlammed Yanb: Will the Honourab'le .l4emba- ~ the 
informlltion on the floor Of t,bis House or put the papers on the table 
of t.he House? -

Mr. A. A. L. 1'&1'10.: I will consider that after I have got the inf.orma-
tion. 
Maalvl Kuhammad Yabb:· Are Governmect llware that the information 

which is supplied t .I~., t.o , ~._ Member!; 4oe, ,nl".!t com(> to the 
.1!eCOrd and afterW ... ~  ;we'· d" "not fllid Any traeeOf it in the ·proceMinga 
'Of the Assembly? (Hear. hear.) 

1Ir ..... A. L. ~  We ~  plaee copieB in the Library . 
• MIl,,1 "ammld Yakub: Are Government .aware that they are 

'not printed in t,he proceedingR of the e~  and the u~ ~ .does not 
~t !joy infonnatioD' about those t mu c t ~ , hear.) 

JIr. A.· A. L. Pa.noM: They are certainly not printed in the proceed-
ings, hut (lOpies are placed in t,he Library . 

.. 1Il91 KuhamJU4 'fa1nlb: Arc Government aW81e that t.he public 
~ I t, go into the. I.ibrary of the Assembly to read the Qnswent? 

. Mr,. A. A. L. J-UIIOIlI: Yes. 

PRoMOTIONS ON THB EAST INDIAN RAILWAY. 

446. • ... Ulvl KU&lDmad Yakub: How.mnny Station Masters, Traffic 
~ ect. , Loco. Foremen Q.nd Fitters-in-charge were promoted to the post.s 
of Assistant Superintendent Transportation, Assistant! Superint,endent Com-
merclnl. Bnd Assistant u e t~ e t Power. during the last t.h1'(>f' yeAra 
and how man" of them were Eaat Indian RailwRv officers and how mallY 
.old Oudh Bnd Rohilkhand Railway officel'B? " 

( 1253 ) , 



1254 .LEOlSLATIVE ASSXMBLY. [5TH MAR. 1930 •. 

m. A. A. L. Panou: Three Bubordinates of the East Indian Railway 
were promoted to the Buperior services during the three years 1926·27 
to 1928·29. 'l'wo of them belonged to the (old) East Indian Railway andi 
one to the (old) Oudh and Rohilkhand RailwBOy. 

PBoIllOi'IONS ON THE EAST INDIAN RAILWAY. 

446. ·JlaulvlKlIhammad Yakab: Is it a fact that Mes8l'S. J. C. Mossely. 
Station Muter. Moradabad, and Eliaa, Trame Inspector, Lhaks&r, offioiated: 
88 Assistant Traffic Superintendent, before amalgamation, but after the 
amalgamation their juniors belonging to the East. Indian Railway were pro-
moted over their heads?· . 

Jrr. A. A. L. P&I'IIODII: With your pennission. Sir, I propose to reply 
to this 80d the next question together. 
1 am making inquiries from the Agent. and wiH eommurucat.e with· 

the Honourable Member on reoeipt of hi. repl,.. 

PaoxOTIONS ON 0. EAST INDIAN RAILWAY. 
1'''. ·Jlaulvl KlIbammad Yakab: Is it a fact that Messrs. Rams.iDgh,. 
Baahir·ud·din and William Hane,', drivers, oft\ci&ted as Loco. Foreman and 
Shedman.in.charge before the .unalgamatiOD for many yean, but after the-
amalgamation when the post of Assistanil Running Sht'd Foreman was 
newly created none of them was promoted to that appointment and their 
juniors from the East Indian Railway were appointed as Assistant Running· 
Shed Foremen over their heads? 

Jlaulvl .""emmad Yakab: The same supplementary question, Sir. 
Will t.his infonnation be put on the table of the House? 

Jrr. A. A. L. ParIoDI: The same supplementary answer, Sir. 
(Laughter.) 

TuINING AND ~ OJ' RAILWAY ACCOUNTANTS 

~. *lDlaD Baha4ur 8arIaru K1IIIAkl Dul: Will Government plea .. · 
SBy: 

(a) what the total expenditure on account of the c1us for the train-
ing of railway accountants in Calouttahaa been 8S compared 
with the budget estimates; 

(b) what number of the students .of the said 01as8 palMCl tile 
training class examination qualifying for promotion 'to of&. 
eiating accountants; 

(e) if it is a fact that the selected candidates for the trainiDg elRs. 
were given in writing to understand that they would be en· 
titled to become accountants in an oftliciating oapacity on their 
pa88ing the examination meant for the training class; 

(d) if it is a fact that none of the passed students of the class has 
so far been provided for os an accountant; 

(6) if it is a fact that, in almost all State Railway accounts' otBces, 
a certain number of the posts of .Junior AccountRntR are hela 
by 8uch unqualified men who hElve been taken directly in • 

... +For III ~t  this ~t ~ ~ t. ~~.~ t  ql1f!IIHon No. 446. 
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these posts .fl·om outside the Railway Departments, besides 
those unqua.lified men who were taken over from the civiL 
accounts offices: 

(f) how many posts of accountants and sub.heads in each railway 
accounts office Bre held bv men of the two classes mentioned 
in part (6) above who t~  not so far pnssed the eXllmination 
qualifying for accountants; 

(g) if the answers to parts (d) und (c) abo\"(' are in the affirmative, will 
Government p)oose expJain why the tllxpayer's money was 
spent in starting and running the training class for raHwa.y 
accountants when there were no posts of accountants to offel" 
them on their qualifying themselves for such posts; .and 

(Ii) what steps are now being taken to redeem the promises given 
to these men of the training clus at the time of their selec-
tion, 8S atat-ed in part (c) that, on passing Ihe t,raining oJass 
examination, their position would improve? 

Mr. A. A. L. Panau: (a) The total expenditure incurred on the; training 
class fOl' Accountants at Calcutta up to elate is Rs· 86,892 against Il total 
grant of Ill!. 94.000. 

(b) Ninet.een. 

(c) No. They wer(' told t,hat they would be eligible for appointment as. 
Account.ants after passing the examioat.ion.. 

(d) and (h). Yes. None has ootually been promoted to officiate as an 
Accountant. Jet, but they are all eligible for promotion-as Accounta.nts 88 

c c e~ occur. In the meantime, they have all been appointed as clerks, 
Class II. with II. minimum initial pay of RH. 80 a month. This was the only 
definite prospect th.at ,,'ss held out to them on their passing the examina-
tion. 

(e) Yes. This is due to the fact that the!le was no system of examina-
tion for qualifying for promotion as Accountants on the three Company 
railways which have been taken over by the State within the last few yea1'8. 

(f) It. would take time to collect and compile this infonnation, and in 
view of the answer given to part (e) of the question the statistics would 
serve no useful purpose. 

(g) At the time the training class for railway accountants wa.s started 
there waR the prospect of a large number of posts of accountants being 
vacant in the next twelve months. As a matter of fact, forty.eight sucli 
posts did fall vacant during these twelve months. Of these, farly.one were 
filled ~ men ,,·ho had psssed the subordinate Railway Accounts Service 
Examination some months before the training cl88B students were available; 
and seven by clerks who passed the lame examination as the training class 
students but were senior to them in servioe. The result is that U,lere is no 
"acaDcy left for the training class stud'ents. They, however, continue to 
fonn 1\ :Reserve of qualified men available for appointment as vacancies 
pccur. 

PRoMOTION OJ' RAJLWAY AOOOU'NTANTS. 

4'9. -KhuI Baha4ur Barfaru B1IIAID DaD: (II) Is it a fact that 
men of the Training Reserve, started by the Auditor General, on passing 

&2 



1206 LIIGISLA TIVa A8 .. 8I1Bl .. Y. [5TH MAa. 1980. 

the qualifying examination were not only given the officiating proDlotion 
as accountant.. but al80 the benefit of five years of qualifled servio6 over 
their compeer'! of the regular e8tablishment in the matter of fixation of 
1I8mority, Rnd t II 'It the same oondition of ~e ce has ~ee  recogni8ed by 
the Accounts Deptlrtment in the CBse of soute of those Training Resprve men 
who were taken over by t·he latter Department from the Audit Depart-
~e t  . 

(b) If the answer to part (a) be in the affirmative, \\ill Government 
pleaBe explain why the same privileges, as were recognised in the case of 
the Training Reserve, are not extended to the qualmed JUen of the 
Accounts TrAining Clas8? 

JIr . .A • .A. L. PuIoDI: (a) and (b). Men of the Training Resorve with 
the Auditor General had also to wait for vac8l1Cie.. a.fter palling the quali-
fying euminatioo. Whilst BUch men were giftn the benefit of five yean 
.$dditional aervice in the grade under the Auditor General, men of the 
.\ccounts Training Cl"ss have been given a minimum pay of nil. so. i.e., 
they have been fixed as clerks, cJan II, over the head of all libe clerka 
et ... III. The quMtion of their relative lenionty in elMS II itaelf il stiIJ 
under conaideratioa. 

NOJr-8'l'oPl'AO. or FA8T PAss.Noaa TuIn AT BA.L\&A STATION. 

450. ..,. Abdul LaW ~  With reference to the reply to 
Lala DuDiChand'a question No. 1128. regarding the noo-stoppaae of fast 
p88118Dger trains .t Baran. when the Honourable t.he then Railway Kember 
promi.ed on the 9tb March. 1026. that a COP)' of the queltion "'ould be sent 
to the Agent, North Western Railway, will Government be DOW pleued 
to atate whether t.hey sent a copy of the question, al promised, to the 
.Agent? If so, when and what action hal the Agent taken thereon? 

1Ir • .A. A. L. PAI'IIOm: A copy of the question was sent to the Agent. 
North Westem Rai1way on the 2Srd March, 1926. He report!> that, in April 
1926, flve up and five down trains used to stop at Barera railway atation. 
From the lit March, 1980, four up and lix down train. ltop at that .tation. 

~ I  ABOUT MATCH F AC'1'OBR8 IN INDIA. 

411. ·Iudar Oalab81qh: (a) Will Government be pleued to lay OIl 
the table the information promiaed by the Honourable Member in charge 
ot the Indu.tri .. aDd Labour Department, aa "beiq coUeoted"in relponae 
to my unaWred question No. 91 of the ~ JIIDuary, 1930, about the 
match lactone. in India? 

(b) If the required information baa not yet been collet'ted. will tbe 
Jlonourable Member ple.1Ie Btate aa to wben it, will ,be aVBilable at the 
-earliest? 

, The JIoDoarable air BhllpeDdr ..... th Kiln: (a) A Atatement is laia on 
the table giving the infonilationrequireci as far as ,it is Ava.ilable with the 
Government of India. . ' 

(b) Does not ariae. 



... .,., I It ~  ,,...,_ to ;'. tI1If'f'liedltJ-t t u ~ 18ittg'" Oft, tA, IOtA /(Jftuflf'1/, 1980, 
In reply to v,.,tarred quut"" No. 91. 

Quedi,," by 8nrdar O1Uab 8ingA.-(i) Will Gov.rDIIIAlDt be pleaaed to lute how 
• many maM. 'al:vaie. tb.,r. are in aU in (a) British India, and (6) the Native &ta .... 
in India, felpectively! 
(ii) What ia the total output. of each of th .. in (a) BriUsh India, and (b)1 the Native 

States in India? ' 

(iii) Wbat i. tbe capital invllted in uch of th .. ! 
(iv) How many oi t.beae factori .. are owned by (a) foreign capitaliltl, and (b) 

lAdian capitaliata! 
(v) Wbat arf' the facilities provided by thE' State for the encouragement, IRlpport 

and uplift of the indigenoul match trade! 
(vi) Will thl! Honourable Member in charge of the Induatriea and Labour DIJIUt. 

menL please atate (0) from where the moat up·to·date, 8CODomic and efticient DI&'Ohmery 
can be had, and (6) whether any luch information or literature haa freely been given 
to Ute public at large througb the Prill! 

.t ftI'IOer. 

(i) Accol'ding to the lateat information avai'able with the Government of India. 
there are 45 match factoriea in B!'itish h.dia IUld 6 iI. Indian St.R.tM. 

(ii) The rpquired information il not AvailAble for all the facton •. 
(iii) alld (h')' Complete information ia not anilaLle. A atatement is appcded show-

ing the names. Authoriaed and paid·up capit.l of the Joint Stock Match Manufacturing 
Companies at work in India at the end of each of the oflicial yeara 1927·28 aDd 1928.29. 
(v) The attention of the Honourable Memher is invited to the .tatement which wu 

placled iD the Library of the Legitllature in Febl'11ary, 1928, in anawerto atarred queet;OB 
No. 760 lIy the BODourable Mr. B. Du. • 
(vi) The Director of Indllstrin of tbe Province t'OIleerned may be conault.ed in "-

matter. 

814fement . . u~ g tAe flllmu, lIuth.oriMJd lind paWl.,.p capital oj JClifll Stcel' fl Gt<1. rna"", 
JelCturinu eompll"i, .. at worl; ill India III lAe end oj lIIe olicial "eof'. IfJ2 7·!' 8  c r c' 1928· 
19. 

(Compiled from publillhed report .. and 'peeja) returns receivf'd in tbis DE[8JhH nt frnD 
tbe Regil!ltrars of Joint Stoc-k Coi'Dpamea). 

, 

I 1927-28. I I 928.!9. 
! 

Serial i Name of Company and 
No. i province where re-

gistered. 
I 

Authorised. Paid.up. Authorised. Paid-up. 

-----: ........ ----.... ------.... --I----.... ----------............ ~ ........ --.... ~ .... --------
I RA. RA. Ba. :a •. 
I BUOAL. 
1 I Aurora Matoflh Factory. 
2 I Killho,.anj Matt'h Fac· 

~ tory .  .  . 
3 I Bengal ~  Jo'actory 
! and Saw Mills • • 
, I F.o&IIt Bengal and Aleem 
: Match Factory . 
6/ ~  Match W orb-
6 LUCifer • • • 
7 ! I.lamia Matc!h Fac. 
: tory • • • 

8 I JaJpaiguri IDduatriH • 
9 ,. &nga1 Safety Match 
I Worb apd Medical 
I Houe. • • 
i 

3,00,000 

20,000 

6.00,000 

50,000 
20,000 
1.00,000 

20,000 ' 
&0,000 

1,00,000 

·Private. 

.. 

.. 
12,699 

2,319 
7,100 
29,680 

., 
11,810 

6,iNS 

3,00,000 

20,000 

6,00,000 ~ 
I 

ISO,OOO i 
20,000 i 
I,OO,OCO : 

I 

20,000 I 
80,000 j 

j 

J,OO,OOO I 

2, ~ 

3,00' 
7,&00 
29.680 

11,810 

&,948 
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-Serial 
No. 

Name of Comany and 
rovinre here reo 

istered. 

___ . __ 10_. _'_8_, ___ J: ____ _ ...,  .~~e ..... ----
I 

Authorised. Paid.u. I Authoriled. 
I i 

------------------- ~ I

Paid-u. 

10 Assam Match Comany 
11 NG Sllnderban Match 

1 . 
Factory.    . 
Small Induatries Deve 
lo ment Comany 'n 
U uidatioJl  th J ulll 
1    .    .    . 

1 Bunderban Match Wors 
in li uidation UIA 
O'tOOer 1 .  
Bharat Match Factory 
in I~I   m 10th 

s. I Rs.   Ra.   Rs. 

,00,000 I ,0,    ,00,000  ,00,000 

,00,000 ,00,000   HM'0 

,00,000 ,80 ,00,000 ,80 

10,00,000 1,1,8 10,00,000 1,1,8' 

Jul" J 1 . ,OOO ,8 
Hindusthan Cnion Mat.eh I 

Comany .    . '------:" . . ,OO,oou I -- ---'------------.-------
Total, Benl ecluclin 
Comamee one into 
liuidation  .      ,0,000   , ,01   ,0.000 

~ . ~ ___ --_' ___ . __ -.80,11 

M''DRAs. 

1 Eat India Match Com 
any .    .    . 

: Malabar Match Manu. 
facturin C'.omany  . 

:J Bout.h Indian Match 
Factory. .    . 

.. Sri Bri8lUlayald Match 
Factory ~ '",0 
li uidaliIJft 011 Jilt N 00' 
embu 1        

Total, Madr 8 

BmlBAY. 

1 Gurat lBlam Match Ma 
nufacturin Comany 

' Bel aum Match Manu-
facturin Comany . 

  WeBtern India Match 
Comany   . 

 Match Manufacturin 
Su ly Comany . 

~ em~  ~ Match 
Comany 

 Burma Matoh Com-
any        

,  Mandalay Match Com. 
any .    .    . 

'8 EMtem Match Manu-
facturin Comany , 

 Kurla Matoh Wors. 

I 'rotal, Bombay   

8,00,000 . 

,0,00 

,00,000 

,00 

,1, 8 

l,R,8 

8,00,008 I 

,0,00  

,00,000 i 

1,818 

:J,.I,, 8 

1,8, 0 

1,0,000 I   ,    1,0,000 1 

1,0,0 1---,-00-,-1-1-1--,0-,0--1:'-

1.  

1,00,000 

1,00,000 

,00,000 

0,000 

,00,000 

10,00,000 

,00,000 i 

,110,000 

 Private. 

,00 

,880 

,,00,800 

0,00 

1, O 

,,1100 

, ,IHO 

,8, 0 ' 

,','88 ----_.-
 

1,00,000 1 
,00 

1,00,000 I: 

,00,000 ",OO.ROO 

,880 

0,000 i 0,00 

I 
,00,000   1,00 

10,00,000 I ,1,00 

,00,000 : , ,10 

,00,000  . 
1,0,000 .    . 
.. 1----
,0,000   ,8, 0 
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1927·28. 1928·29. 

.&eriaJ Name of ComeDY and 
provino. w re reo No 

-

-

giltereci. Authorised. Paid.up. Authorised. 

£ £ £ 
I Bwediah Matoh Com· 

pany 10,000,000 10,000,000 10,000,000 

BIHAR AND Omau.. 
RII. n.. n.. 

I Purl Matoh Industries 
Companyt . 20,000 8,526 20,000 

MYAOBK. 

1 Myaore Match Manufae. 
turing CO:, • 20,00,000 f,05,310 20,00,000 

2 Karnataka ato F..,· 
tory .. .. 60,000 

I ~ , Mysore . ..  .. 20,60,000 

• Retum lor J928·29 DOt reocived; 8gurea for 1927·28 repeated. 
t Private • 

Paid· up. 

£ 

10,000,000· 

n.. 

9,095 

3,98,260 

2,171 

f,OO,fU 

-

.,AppOINTMENT OJ' SmHS AS SUPBBINTENDENTS IN THE RAILWAY MAn. 
SERVIOE. 

452 ·Sardar Gulab Sblgh: (a) Will Government please state: 

(i) the total number of Sikh Superintendents in the Railway Mail 
Service, Northern Circle, Ambala; 

(ii) if it is a fact that not 0. single Sikh has ever been recruited to 
the above post for several years past? 

. (b) If the reply to part (a) (ii) be ip the Blffinnative, will Government 
please state reasons why such an important minority of Sikhs has· so far 
been ignored and not been represented in this Department so far? 

'!'he HODourable Sir Bhupendra .atb. Xiv.: (a) (i). The Railway Mail 
Service; Northern Circle. was abolished in April, 1929. At that time there 
was one Sikh Superintendent. attached thereto. He is now working under 
the Postma.ster General, Punjab and North West Frontier Circle. 

(ii) No. Direct recruitment is made only to the cadre of Probationary 
'Superintendents to which cadre two Sikhs have been recruited in the last 
~ e years, ?Ji •• , one in 1925 and the other in 1928. 

(b) Does not arise in view of the reply to part (ii) of (a). 
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LETTBBS J'BOII THB KHALSA DIW AN, AMBrrSAlt, TO" THE YosTs AND 
TELEGRAPHS DEPARTMENT. 

" 453. *Sardar Qulab Slnp: Has the attention of the Honourable Mem .. 
ber in charge of Industries and Labour been drawn to the letters No. 1492 .. B 
of 5th June, 1929, and No. 526 of 26th January, 1980, from the Chief 
Khalsa Diwan, Amritsar, addressed to his Secretary for t.he Posts and Tele. 
graph Branch? 

1'he BoDourable Sir Bhupendra !lath Kltra: The nwnbers and dates 
quoted by the Honourable Member appear to be inaccurate, but. I have seen 
the lettoers to which I understnnd he refers. 

,ApPOINTMENT OF SIKHS AS SUPERINTENDENTS OF POST OFFICES. 

454:. ·Sardar Qulab ~ g  (a) \Vill Government please ~t te  . 

(i) t.he total number of the Superintendents (If Post Offices 
appointed sinoe J nnuary 192D, 

(ii) if it is a fact that some Muhammadans have been taken merely 
on the communal basis since t,hen? 

(b) If the reply to part (a) (ii) be in the IIffirmatin, will Govemmenii 
please gi'Ye reasons why Sikhs were not appointed on these grounds? 

(c) Is the Honourable Member in charge of Industries lind Labour 
prepared to issue necessary instruotions to his subordinates con-
cerned in the aforesaid departments to give special consideration to the 
clwms of Sikh candidates for filling up the sa.id vaca.ncies in future from 
out of the true and real Sikhs, who not only ~ e e in the tenets of the 
Sikh Gurus and profess no faith in a.ny other religion. but strictly observe 
the "outward form of tlie Sikhsty keeping long hair and observing Raihata? 

The Honourable Sir Bhupendra !fath KItra: (a) The Honourable Member 
is apparently referring to recruitment of Probationary Superintendents of 
I'ost Offices, as vacancies in appointments of Superintendents of Post Offices 
are filled by promotion of Probationary Superintendents or of .quaJ.ipecl 
departmental clerk!!. If so, the Ilnswers are: 

(i) Seven; 

(ii) Yes, namely three. 

(b) No Sikh was considered for the appointments as there was no candi. 
date belonging to that community in the list received from the Public 
Service Commission of youths who had obtained quaJ.ifying marks at the 
Indian Audit and Accounts Service Examination of 1928 to whom recruit. 
ment to posts of Probationary Superintendents is now confined. 

(c) In making selections for the appointments of Probationary Superin· 
tebdents of Post Offioes in future due COJlsideration will. as usual, be paid 
to all minorit,v communities provided that qualified candidates are forth. 
coming. No special consideration can, however, be given to anyone com-
munity, or to partiCUlar &£Jets of a community. 

APPoINTKlllfT 01' Sums IN THIl COMMIlBCB DEPABTlIOINT. 

4:65 •• Sardar (lulab Smp: Will Government be pleased to state: 

"I, 

(i) the number .of (a) ~e m e t aDd (bl .tem ~~!  vacanciea_ that 
occurred In the First, Second and ThIrd. DIVISIOI1I, respectIvely. 
in the Commerce Department. since u~ 1929. nnd how 
many of them were filled by Sikh a ; 
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(ii) jf nODe of the above appointments was given to the Sikhs, the 
. reasons why this important minority was ignored? 

The Honourable Sir George B.aiD,.: (i) The following vacancies have 
occurred in the Commerce Department since J anuarv 1929: . . 

Firlt !'livillion 

lSeocmd Division 

Third Divilion 

Permanent. Temporary. 

1 9 

1 

3 

2 

8 

A Sikh was tnkt'n in one of the permanent vacancies in the Third Divi-. 
Ilion. 

(ii) Does not arise. 

LACK OF SIKHS IN THE STA]l'J' oJ' THE DIRECTOR, OOMMEBCIAL AUDIT. 

456. *Sardar Gulab Singh: Will Government be pleased to show caUije 
for the t,otHI Ilhsence of the Si1<hl:l from the staff of the Director, Commercial 
Audit, aJt,hough this irregularity has been brought to the notice of the 
Depllr.tmt'nt times out of number? 

The Bonourable Sir George Schuster: I would refer the Honourable· 
l\IClub£'r to the finnl reply to starred question No. 867 asked by Sardar Ka.rtar-
Singh on tht· 25th September, 1929, a copy of which is in the Library of ilie 
House. I lllH.'· add that there are at present 3 Sikhs out of 48 clerks in the· 
Commerf'ifll Audit Branch. They were appointed in November,.1928, April, 
1929, Ilnd December, 1929, respectively, that is, a.fter the issue of the· 
ol'ders of Government regarding the lIeservation of one-third of all perma-· 
nent vll(l8,ndes for the radre"B of communal inequalities. As I stated in, 
reply to part (2) of Sardur Kartll.r Singh's question No. 828, on the 24th 
Septt:llllbt'r, 1929, it is not the policy to earmark any of the reserved pro-
portion of posts HS reserved for 11 particular community nor is there any 
IIltltllt'lUaticul rll.tio which Government hnve undertaken to maintain 
between t.he various communities. 

LACK OF SIKHS IN THE STAFF OF THE OFFICE OF THE DmECTOB GENERAL 

OF POSTS AND TELEGRAPHS. 

457. ·Sardar Gulab Smgh: Will Government be pleased to state: 

(i) the total number of vacancies that occurred in the Offlce of the· 
Director General of Posh and Telegraphs since January, 
1929, and how many of those were filled by RikhB; 

tii if it is a fact that there is not a single Sikh in the whole of the 
staff of tha.t office; and 

(iii) if it is so, how do Government justify in not taking up anv 
member of this important minority in that office upto this 
time? 

The Honourable Sir BhuplDdra _aU! KIka: (i) Owing to reduction in 
establishment, no reoruits have been entertained in the o.ffice of the Director--
General, PORts and Telegraphs, since January 1929, except one stenographer-
who is a. Madrasi. 

(ii) No. 

(iii) Does not nrise. 
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APPoINTIIIllft' OJ' 8mB. IN TD OnrrOB OJ' THII BAn.wAY BOABD. 

458 •• Bar4ar Qalab 8tDP: (<<) Will e me ~ please state: 

(i) the total number of officers, subordinates, clerks and menials 
employed in the lla.ilway Board's Office; 

(ii) how manY' of these are Sikhs and in what positions; 

(iii) the nature and total number of promotions given te the afore-
said staff since the 1st January, 2~  and 

(iv) how many of these promotions were granted to Sikhs? 

{b) Will Government be pleased to state: 
(i) the total number of permanent vacancies that occurred in the 

Upper, Lower and Third Divisions of the Railway Board 
Office since J anua.ry, 1928; 

(ii) if it is a fact that not a single Sikh bas been given any perma· 
nent post in any of the above grades since that time; and 

(iii) why this important minority is always l:eing overlooked in spite 
of the Home Department's inl,tructiona for safeguarding all 
sorts of minority interests? 

(c) Will Government please state: 

(i) the total number of temporary vacancies that have occurred in 
each of the three divisions of the Railway Board Offioe, and 
. how mnny of these were filled  up by Sikhs, Muhtmtmlldans 
and Hindus, respectively, since January, 1928; 

(ii) if any more Sikhs have been added to their number than nlready 
existed in Jo.nuazoy, 1928; if not, why not; 

(iii) if there is a rE'duction in that number, what were the causes 
that led to it; and 

(iv) in CKse there is nn addition, the numb('r and names of such per-
sons? 

Jrr ..... A. L. ParsoDl: I am sending the Honourable Member a !'!to.te-
ment giving the informat·ion required. 

APl'oINTMENT OJ!' SIKHS IN OERTAIN 0010E8 OJ!' THE GOVEBNMENT OJ' 
INDIA.. 

459. ·Sardar Gulab Singh.: (a) Will Government be pleased to state: 

(i) if it is a fact that there is not a single Sikh in the Upper Divi-
. !'1ion of the fGllowing offices :-(al Home Department, (b) 

Imperial Agticulture Research Office, (c) em ~  Depart-
ment, and (d) the Legislative Dep&l'tment; 

(ii) the ~ e  of total vacancies that Occurred in each of the afore-
ssid offices, Bnd the respective' communities to which the men 
entertained belonged? 

(b) Will Government please state if they nre prllpnrod to take steps for 
'fiufegua1'(ling and insuring t,he int.erest of the important mincrity of the 
Sikhs in case of such appointments in future 7 
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(e) Will Government pJease state if they e:re,prepured, to .recru!t Sikhs 
from outside, subject to their pllssing the qualifYIng examl!l8t10ns,. In cases 
when no qualified Sikhs are available through the Pubhc ServtCe Com-
mission? 

(d) Do Governmt;.nt propose to take steps to encourage tbe irnporta.nt 
minority of the Sikhs by appointing a sufficient number.of its nunnherR in 
the aforesaid offices whenever vacancies occur in future? 

ft. Kouourable Sir Jam .. Ourar: (n) (i). Yes. 

(ii) I shall be glad to send the infomlation to the Honourable Mem-
llE:'r if he will indicate the period for which .he wants it. 

(b) Rnd (d). I would refer the Honourable Member to the reply given 
in this House to question No. 563 on the 17th September, 1929. 

(r.) Government do not consider this neeeSBary . The application of the 
'flew svstem of recruitment sanctioned in 1928 will doubtless increase the 
-oppor£unities of Sikh candidates from outRide. 

RAOIAL DISCRIMINATION AT THIil CIvIL AlIIBODBOJrlE. 

460, *JIr. Gaya Prllad. Smp: (a) Has the attention of Government 
been drawn to 1\ IElttor published in the HinduiJtan. Time., dated the 20th 
February, 1980, (page 6) from Mr. Laxmi Narain Gadodia, regarding ~ e 
alleged racial discrimination and insulting treatment meted out to ~ 
on the 16th February, at the civil aerodrome where the joy rides were taking 
plnl'.e? 

(h) Whut are the f/Wts of the case. 'lnJ how fur was the Aero 
'Club of India and Burma responsible for the arrangements made on the 
,occasion? 

(c) Is it a fact that the flights given to the wife and child of Mr. 
<ladodia lasted not more than five minutes each, while the European ladies 
:and gentlemen were given rides that lasted up to ten minutes? 

(d) What is the total amount of financial or other assistance which the 
Aero Club has received up to date from Government, and what steps do 
Government propose to take to put down sternly any tendency to racial 
discrimination, or improper behaviour in connection With this institution? 

The Honourable Sir Bhupendra lIath Kitra: (a) Yes. 

(11) And (e). The attention of the Honourable Member is drawn to the 
ldter of the Honorary Secretary, which appeared in the Hintlu.tan Time. 
·of :February 22nd. Thp Apm Club of India and Burma is not responsible 
for the ~ arranr;'rllll'nif; on these oCCRRions. 

(d) 'l'he mnonnt puid to the Aero Club of Indio. and Bumta up to ~te 
is Ik 1i2,500. Government huve no information that the Aero Club dis-
played any te ~ ~  to rarial dillcrimination, nor cnn they agree that this 
incident would justify Rny such charge. 

Jlr. Gaya Praaad. Singh: With regard to answer to (b) and (e), has the 
nttention of the Government been drawn. to the rejoinder published by 
MJ'. Gadodia. in the lJindtlRto1n TimeB, dated the 24th FC'brunry, 1930, in 
whidl he cu ~ tIll' expJllnation of the Secretary "hardly convincing?" 
(Hear, bour.) 

The Honourable Sir u ~  lIath Jlitra: Sir. that is a question of 
'Opinion. I hnve a recollection tha,t, the Iiindllstcln Ti'mcB itself thought that 
.the explanation of the Secretary was satisfaotory. 
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.,. Gaya PrIAd 11D&h: You Ilrc relying upon the opinion of. the 
Hinduatan '1'ime, in support of your answer? , 

The Honourable Sir Bhllpendra Bath Jlltra: I am not relying on any-
body's opinion. I RuLmitted, to start with. that this was a matt.t-r of 
opinion. 

JIr. Anwar-ul-AIlm: Does the Honourable Member take his inspiration:' 
from the columns of the flinchl8iem Times? 

The Honourabl& Sir Bhupendra Bath Kltra: I do not think that implica-
tion arises out of ony of my answers. 

PBoHlBITION OF THE BURNING OF DECEASED HINDUS IN THE BELGIAN 
CONGO. 

461. -Mr. Gaya Prasad SlD,h: With reference to my short notice ques-
tion of the 18th S'eptember, 1929, regarding the order of the Belgian 
authorities prohibiting the burning of deceased Hindus in Helge Congo, 
will Government be pleased to state the result of the representation made 
to lIis )fsjesty's Government, and the steps taken to communicat,e the 
Tesult to the public, as promised by Sir Denys Bray in his reply? 

. Mr. Z: B. Howell: The matter is still under correspondence with His 
Mlljesty's Government., 

Mr. Gqa Prasad SinJh: When is the decision likely to be arrived a.t, 
because it, is n grow matter affecting the religious rites and ceremonies of 
the Hindus in that plirticulur territory? 

Mr. Z. B. Howell: Government are doing aU that they can. 

Pandit Hirday Hath KUDlru: Is it a fact that the Government of India 
communicated their representation to His Majesty's Government by cable? 

Mr. 1:. B. Bowell: I cannot remember, but I think they did. 

Pandlt Hirday Nath Kunzru: Is it a fact that t,he Government drew the 
attention of His :Majcsty's Government to the great urgency of this ques-
tion? 
1Ir. 1:. B. Bowell: I must have notice of the details of the correspond-

ence. 
Pandlt Hirday Bath !tuuru: Has any further communication ~e  sent 

to His Majesty's Government since the one Rent in September last? 

Mr. K. B. Howell: Yes, Sir. 

Pandlt Hirday Bath K11IlZru: When was the last communication sent? 

1Ir .•• B. Bowell: Within the last three weeks, Sir. 

Panclit Hirday Hath Kuuru: Did Government receive any reply between, 
e tem~  lind January? 

111'. K. B. Howell: I have .a.1ready informed the Honourable Member· 
that I would like to have notice of these details about the correspondence. 

Pabdlt Hirday Bath Jtunzru: It is not a question of detail. I merely 
want to know whether the Government have received any reply at all to 
the communication sent to His Majesty's Government by the Government 
of Indio. in September last? 
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~ ••• B. Kowell: Yes, Sir, they have. That is why they telegraphed 
--agam. 

I'aullt JDrday Bath Euull'u: What is the substance of the reply? 

1Ir .•• B. Kowlll: I will ask for notice of that. 

PRoTECTION FOB GLASS MANUFACTURE. 

462. -lir. S. O. lIitra: (a) Will Government be pleased to state when 
they received representations from the Indian Glass Manufacturera' Asso-
-ciation for protection? 

(b) What action have Government taken so far? 

(c) Have Government decided to make any reference to the' Tari!! 
""Board? If 80, when? If not, why DOt? 

ft. Konourable Sir Georll JtaiD1: The Honourable Member is referred 
·to my answer to his question No. 152, dated t.he 21st January. 

SUPERSESSION OF CERTAIN INDIAN MECHANICS. 

463. -llr. S. O. lIitra: (4) With reference to my starred questioD No. 
-291 of the 10th September, 1929, which has been replied through letter 
-dated the 10th December, 1929, to the effect that there is no racial discri-
mination, will Government please state why Messrs. N. L. :S'ett 'and A. 
Beg werE:' not confirmed a'ong with Messrs. T. E. De RQze, D, Whaley, 
E. G. Dnl\(' , nnd E. Sylvester on HR. 160? 
(b) Is it a fact that all the Anglo-Indians (excepting Mr. T. E. 

De Roze, who was a1110 taken to the III Grade aft&' only three months of 
his appointment) superseded the claims of the following experienced 
Indian mechanics, and if so, why" 

Namo. Pnaeot .uary. 
H •. 

Mr. M. N. Paul - .. 120 

.. S. R. Sarkar 10 

,. S. N. GamguU .. 120 

" 
N. L. nay 120 

.. S.B.Dutta 100 

" 
S. P. HaldBr 110 

" 
s. . . u~ t.  . . .. .. 10 

Mr • .A. A. L. 1'1rIODI: (a) The reason was that there w.ere no vl'callcies 
"'to which they could-be appointed. ' 

(b) I am obtaining the information for the Honourable Mernber. 

PAY OF MEOHANIOS IN THE LILLOOAH WORKSHOPS. 

464. -llr. S. O. IIltra: (a) With reference to the answer to part .(b) 
'of my starred question No, 291 of ~ c  10th September, 1929, ~  
lIlechanics in the Lillooah workshops, IS It II. fact that Europl'lUlS and Anglo-
Indillns start with the highcr pfly while all the Indians start with lower 
pay? 
(b) Is it a. fact that all Europeans and Anglo·Indians rhtain higher 

works in exnminat.ions than Indians? 
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(c) Will Government please state whether 011 Europ&\ns nDcl A.nglo-
Indians are considered, 8S a matter of fact. beUer qUlllificd than Indians? 

(d) If the answer to. plU't (a) be in the negat.ive, will OOVt'l'nment 
please state if any Indians were taken in the higher grade at the time of 
their appointments? 

1Ir. A. A. L. ParaODl: (a), (b) and (d). I UI1I obtaining the infonna· 
tion for the Honourable Member. 

(C.I The answer is in the negative. 

APPOINTMENT OF APPRENTICES IN THE LJLLOOAH WOBXSHOI"S. 

465. *1Ir. S. O. IIltra: With reference to the answer to part (c} 
of my starred question No. 291 of the 10th September, 1929, regarding 
lllcchanicR in t·he J ... iIlooah workshops. will GovE'rnment pie sse state if they 
have given effect to their intention to abolish the (IJ'Obationary period in 
the case of qualified 8.pprentices selected for appointments? 

JIl. A. A. L. ~  The East Indian Railway will give effect to t,his 
t~ t  in all future CaStoR. 

APPoINTMENT OF MEClU.NIC8 IN THE Ln.LOOAH WORKSHOPS. 

~. *JIr. 8. O. II1tra: (a) With referenct' to the answer to part (a) 
of my starred question No. 29'J of the 10th September, 1929, regarding 
m~c c  in t ~ Lillooah workshops, will Government please state clearly 
what considerations were made, of men who Were already in service, to fill 
up the vacant posts filled up by the outsiders, Messrs.  Alderson, Watson. 
Lowe, Moslem, Tucker, and Everson? 

(b) Do Government propose to pass strict orders that at least in future· 
outsiders will not be provided for without making a fair attempt to fill up' 
the vacancies . from the Department? 
JIl. A. A. L. P&I'IODI: (a) The consideration of obtaining persons fully 

qualified to fill the vacant posts. 
(b) ~  but Government will take UJl an.y instances where it comes 

to the notice that outsiders are engaged to fill vacant posts in the work-
shopfl in prefer('nce to mechanics in Rervice who are full,}, qU'alified to fin 
them. 

ApPBENTlCES TRAINED IN THE Ln.T.oOAB W0BK8HOPS m 1829. 

U,7. *:Mr. 8. O. Jltt.r&: Will Government please supply the names of' 
the apprentices, Indians, Europeans and Anglo-Indians, who completed 
their COUl'lte in 1929, and also the names, technical and general education, 
and starting salaries of those who were provided for out of them'? 

Mr. A. A. L. PaawoDa: With your permission, Sir, I propose to answer 
qU61<'tions Nos. 467, 469, 471 and 472 together. Infonnation has Been 
called for and a reply will be sent to the Honourable Mernber on its, 
noeipfi. 

AnolNTJlBNT OJ' .APPmllNTIOIIS OJ' THII LlLLOOAB WORKSHOPS. 

468. *JIr. 8. O. Mitra: With reference to the answer to part (b) of my 
starred question No. 298 of the 10th September, 1929, reganling apprentice •. 
in the Lillooab workshops. will Government please state why the Burp1ss, 
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first grade bound apprentices will not be provided for at Luolmow. 
Tatanagn.r or similar workshops on the ERst Indian B.a.ilway when all these-
workshopR Bre under one and the same head? 

Xr • .A.. A. L. PanoDl: Because it is not proposed to keep a.ny appren· 
tice who ~ surplus to requirements. . All trained mechanics, however, are· 
eligible to Iw com;idered on application for vacancies in the workshop estab· 
lishments Rt Lucknow, Tata.na.gnr or elsewhere. 

PROMOTION OF MECHANICS ON THE EAST INDIAN RAILWAY. 

t469. ·Kr. S. O. Kltr&: With reference to the answer to my starred 
question No. 294 of the 10th Septelber, 1929. regarding the promotion· 
of mechanics on the East Indian Railway, will Government please supply 
the DameR, dlltes of promotion and shops concerned of the three Assistant 
ForE-men mentioned therein? 

APPOINTMENT OF CERTAIN APPRENTICES OF THE JAMALP11R WORKSHOPS. 

470. ·.r. S. O. Jlitr&: (a) With reference to the IUlSwer to my starred' 
question No. 295 of the 10th September, 1929, regarding the appointmentlt; 
of apprentices in the Jamalpur workshops, will Government please state 
why Messrs. T. E. De R01.:e, E. G. Duke and also Messrs. li'. MacDonald 
and D. WhAley were appointed while Messrs. N. C. Chatterjee, N. L. D88s. 
P. R. Bose. S. P. Mukherji, B. B. l'ramanic.· P. C. no.\' Chowdhury and' 
A. C. Ash-all Indians, were given no appointments? 

(b) Will Government please explain the reasons? 

1Ir. A. A. L. Panou: The RRilway Administration explain that those 
whom j he,\" C'onsidf'Tt>d ~t qunlifind, were appointed. 

PAY OF EUROPEAN AND ANGLO·INDIAN MBcIlANIOS IN THE LJLLOOAJI 

WORKSHOPS. 

f4,71. .K.r. S. O. JDtra: (a) Is it a fact that BCcordillg to the East Indian 
RAilway Agent's Circular Meeting No.5, Resolution No. 54 c.f the 11th 
May. 1927, the scale of pay of the technically trained grade· 
should start at Re. ~  If so, will Government please state why 
Messrs. T. E. De Roze, D. Whaley, E. G. Duke and E. Sylvester were 
appointed on :Rs. 160? 

(b) Is it R fact that there is a Circular Meeting No.6, l1esoluti-.>n No. 54 
of the 11th May, 1927, issued by the Agent, East Indian Railway" That 
in future those of our First Class Apprentices whom ~t is considered desir-
able to engo"" o.t the end of their apprenticeship shall be appointed. aa· 
Chargemen T. T. (Technically trained)"" 

(IC) Is it a fact that all Europeans and ~ .I  that are appointed 
in the Lillooah Workshops Bre not taken in the T.  T. grade, as required 
hy the Agent's Circular, but a.re appointed as mechanics on higher pay? 

(d) If so, why is not the Agent's said Circulv applied so far as Euro· 
peans and Anglo.Indians are conoerned? 

(e) If the answer to pArt (e) is in the negative, will Government 
please supply the warnes of Europeans ana Anglo.Indians who have beeu: 
appoint,ed in the T. T. WAde in the Lillooah Workshops? 

+For Iml_r to this quelltion, u~ answer to queatiorl No. 467. 
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P08'1'8 ro. l'BAINBD ApPBBNTIOB8 ON THB EAST INDIAN RAILWAY 
t472. -Jlr. S. O. EVa: (a) Is it .. fact that to make provision for 

. ~ e  passed apprentices, t ~ Agent, Eal!lt Indian Railway,. made provi. 
,tUOIl for 20 ~e  T. T. grade posts to be filled lip in future from the appren. 
tices a8 they complete their coune from time to time? 

(b) Are Government a\fare that all the 20 posta have been tilled up all 
· at once from mechanics and that no adequate provision hus 'Ieen Icft for 
the apprentices who completed. their conrse and have been provided with 
· posts and &lso for those who are going to complet3 from time I c) t,ime '! 

OoJIPLAINTS AGAINST MR. RAM ~, SUPBlUNTJ:NDBNT, NBW DBLHI 

MUNIOIPALITY. 

473. -llr. Abdul LaW Sahlb Parookhl: (a) 18 it A fact that complaints 
:tun-e been received against Ram NI:I.l'a.in, Superintendent, New Dt'lhi Muni. 
· cipal Committee, of maltreatment and accepting bribes from shopketlpers 
and othen? If so, what disciplinary steps are being taken Rgainst him to 
'. avoid. recurrences of the nature? 

(b) Is it B fact that a genera.l complaint was made against him by the 
shopkeepers community in 1927 and thAt a resolution W:1S pasiled by the 
. Committee aga.inst him? What steps, if IlDY, have been taken to stop him 
from repeating the flame offence? 

(0) Have any steps been taken to get to the hottom of the circumstances 
'. regarding the following: . 

(i) complaints of shopkeepers made t·o the President. regnrding Lala 
Ram N ala in 's asking for bribes from them; 

(ii) complaints mad<'l by Shyam Chund lind Dyn Chnnd. shopkeepers, 
Raja. Ka Bazar, made to lohe Members of the Committee and 
the Secretary, vet'bally in regard t'J his accepting the bribes 
by cheating them; and 

(iii) complaints made by Rai Bahadur Para! Doss again,;t that very 
. person of accepting the brihe of J a'nIDa' Dass M urarilal, shop· 
keepers, Raja. Ka Bazar? Were entries in their accounts 
book!; signed by the Magistrate, New Delhi, ~ un Exhibit 
(P. A.)? 

{d) Were there diimissals of two of the employees of the New Delhi 
Municipal Committee, Messrs. Hari R.am and Mirza Ali Beg, without 
. caIJing for their exp1aoationand without· making any sifting inquiry into 
:the facts? 

(e) Were their appeals considered by the Deputy Commissioner, Delhi? 

Sir :rr1Dk JfOJce: (a) and (b). Yes. In June 1027 n cha.rge of mal. 
treatment and hribery was brought by certain shopkeepers. This wal 
inquired into and the Committee found thAt, while Mr. nam Narain might 
have heen over-v,eaJouR in the discharge of hiR duties, the charge of re-
.ceiving things -gratis WaR not esta.bJished. However. Mr. Ram Narnin 
~ I  severely reprimunded and warned. When the post of Ta.x Superin-
tendent was crested on 1st Ma.y, 1928. Mr. Ram Naraln WIlS trB.D8ferred 

-tFor anllwer to thill que.tion, lee answer' to question No. 461. 
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to it and thereby ceased to be connected with the supervision of the shops. 
In July 1928, another bribery charge was brought against him by two shop-
keepers of Raja-ka-Baz8I'. This was inquired. into by the Secrebary, New 
Delhi Municipal Committee, who recorded the statements of the shop-
kNll'ers and other witnesses. The ca.Be was ~ e . for want of proof. 

A further bribery charge has now been brought and was to ha.ve been 
u ~  into by a Sub-Committee OD the 27th February. 

(0) (i) and (ii). These were to have been inquired into by the Sub-
Committee on the 27th February, 1980. 

(iii) The Honoura.ble Member is referred to the reply to parts (a) and 
(b). 'l'he entries in the account books were initialled and marked as Ex. 
P. A. by the Secretary of the New Delai Municipal Committee in his 
-capacity as such and not as Magistrate. New Delhi. 

(d) Messrs. Hari Ram and Mirza Ali Beg were dismissed. after sea.rch-
ing inquiries had been made and their statements had been heard by the 
S(.·('retary. who is empowered under the business bye-laws of the Com-
mittee t.o appoint and dismiss officiRls drawing less thon Rs. 50 per men-
Rem. Mr. Hari Re.m's dismissal was upheld by the President. 

(c) Both have appealed to the Deputy Commissioner nnd both have 
bf'en placed under suspension pending further inquiries. 

IIr. Abdul Latif Sahib I'arookhl: Will the Honourable Member please 
state whether Ram N arain is in service or is under Ruspension during the 
inquiry? 

Sir J'rUlk .01ce: I have given the Honourable Member all the informa-
t,ion I have at present. 

lIr. A.bdul Latil Sahib l'arookh1: Are Government aware that the other 
two persons, Hari Ram and Mirza Ali Beg, are under orders of suspen-
sion pending the inquiry against them? Will Government please inquire 
whether the same trea.tment will be meted out to Ram Nlirain? 

Sir Prank lf01ce: I will make inquiries as to his position, but I imagine 
that from the statement I have already mnde that he is still in service. 

Xr. Abdul Latif Sahib I'arookht: Are Government aware that the Com-
miUec o.ppointed to inquire into the compla.int made against Ram Narain 
com,ifolts of members who formed the Committee on previous occasions, and 
who exonerated him from blame? Will Government, in view of that, 
appoint an independent and impartiaJ committee? 

Sir Prank .oyce: I have informed the Honourable Member that I have 
given him nll the information that I have. 

CRANGE FOR REVISION OF PAY OF THE OFFICE ESTABLISHMENT OF THE 

TRUSTBES OF TIlE BRlTISH MUSEIDI, CALCU'l"l'A. 

474 .• JIr. S. O. IIltra: (a) Will the Government, be pleuedto state 
whether the Legislative Assembly in September. Ilml, voted a supple-
mentary grant of Rs. 5,000 to meet the additional cost on account of the 
revision of pny of the omce establishment of the Trustees of the Indian 
Museum, Calcutta? 

D 
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. (b) Was it decided r.t that, 'time that the cbarge on aooountof the cosf; 
of the edablisWment of the Trustees of the Indian Museum faIls on the-
GovernmeD' of India and not on the Trustees of the Indian MU18um 1 
(e) Did Goven:uncnt, after careful consideration, sanction, in 1922, a e~ 

vised scale of pay for the offlee e~t me t of the Trustee", of the Indian 
MUlleum? 

(d) Was the whole amount of Rs. '5,000 referred to in part (4) placed 
at the disposal of the 'J.1rustees or was only the actual amount involved in 
the adoption of the sanctioned revised scnle given to the Trustees  through 
the Pay and Accounts Officer, Miscellaneous Central Departments, 
Calcutta? 
(e) W.s the balance of Re . .0,000 thull left, treated as lapsed to Gov-

ernment or vested in the Trustees of the Indian Museum? . 

(f) Are the 'rrustees of the IndiBn Museum an autonomous body or· 
have their powers and functions been specified and limited by the Act X 
of 19101 

(g) Do the Trustees of the Indian Museum receive a lump sum grant 
or an annual grant under three distinct heads, 17k. (i) pay of the establish· 
ment, (ii) contingencies and (iii) rent, ra.tes and taxes, from the general 
revenues? 

(Ia> Do the Trustees contribute anything townrda the upkeep of the 
Indian Museum? 

(.) Is the monthly pay of the office E\stublishment of the Trustees of 
the Indian Museum audited and paid by the Pay and Accounts Officer, 
Miscellaneous Central Departments, Calcutta, from the specific grant 
made by the Government or India for the purpose? 

(j) Was the frnemorilll of the late Head CJerk of the 'Crustees' Office, 
Indian Museum, rejected on the ground that he is not a Government ser-
~ t  

(k) If the answer to part (i) is in the Bfiirmative, who is a Government 
servant and what is Government service? 

(I) Under what clause of the Government of IQdia AC't or any other' 
statute does the charge on Ilccount of the cost of the establishment of a 
privale employer fall on the Government of Indin, and how can the general 
revenues be utilized for the purposes of n. private body? 

Sir J'raDk Boyce: (a) Yes. 

(b) No. The decision was taken in 1916. 

(e) Yes. 

(d) and (e), Only the amount required to meet the extra cost of thr. 
revillion of pay was given to t.he 'l'rustees. The balance was treated 811 
hu "log lapsed to Government. 

(j) The powers and functions of the Tru.tees are thOle set out in the 
relevant sections of the Indian Museums Act X, 1910. 

(g) Government make a lump a.nnual g t~  to cover 
under ·the heads mentioned by· the Honourable Member. 

I ~ 'and (i). The information asked for is ~ g collected and 
supplMd to the Honourable Member when reoeived. 

m Yea. 

c g~  

will be-
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(k) Government servant mcaDS Rny pel'8On in the civil service of the 
CfOwn in India; whether for the tune being in foreign, service or not, 
ond Government service means civil service of the Crown. ' 

(Z) The Honourable Member would observe from entries No. 46 in 
Part I, and No. 42 in Part. II of Schedule I to the Devolution Rules, that 
the Central Museum at Calcutta is a Central subject and therefore eligible 
to reoeive aid from Central revenues. 

FtiUD PBBPBTB.\TED ON WOB.J[KIIN OJ'THE EAST INDIAN RAILWAY WOH-
SHOPS AT LUCKNOW. 

475. ·.ul9i Kghunmad. Yakub: (a) Are Government aware that OD 
Deoember 17th, 1929, oartaiD employee. at the WOI'kshop No.8, at 
Lucknow. ,East Indian Railway. (Carriage and Wagon Shops), found 
that their thumbimpres8ioDS were taken on an applioatiOD which oonto.ined 
statements quite contrary to their wishes, and that when the illiterate 
workmen came to know of the fraud, which was being perpetrated upon 
them, they remonstrated and went on strike for a short time? 

(b) If the facts stated in part (a) are oorrect, will Government be pleased 
to state what steps, if any, were taken by them against persons who 1Vel'e 
responsible for perpetrating fraud upon the illiterate workmen? If nC't, 
why not? . 

Mr. A. A. L. P&l'IOIUI: (a) lI.nd (b). I have called for infonnation hom 
the Agent, East Indian Railway, and will send a reply to the Honourable 
Member when I receive his report. To relieve the Honourable Member's 
anxiety, I may say that, in this instance, I shall be prepared to place LA 

copy of the reply, when received, on the table of the House. 

LISTS OF STAFFS IN THE DlIIPABTlIIENTS OF THE GOVERNKENT OF INDIAe 

476. -Mr. ADwar-1I1-&lIm: (a) Will Gover'Jlment be pleased to 
state whether each Department of the Government of India maintains an 
establishment list like the one maintained by the office of the Auditor 
General, giving a complete list of officers, superintendents, assistants 
and clerks 'and menials? If so, is that open to the public, more specially 
to those who compile direotories? Is that; open to inspec.tion by the 
Members of the Oentral Legislature? 

The Honourable Sir lames Orerar: Each Department of the Government 
of India. maintainA a gradation or establishment, list, though not neces-
sarily in the exact form referred to by the Honourable Member. 

The reply to the' last two parts of the question is in the negativtl. 

Mr • .Anwar-ul-Aslm: Will the Honourable the Leader of the House 
kindly tell us whether it is not a fact that the compilers of Liddell's 
Directory and another gentleman here in New Delhi have got in their 
directories lists of the establishments practica.lly fully tallying with the 
establishment lists of the Government of India., and they are already in 
the Library of the House? 

ft. Honourable SIr Jam •• Orerar: No. Sir, I have no information to 
,that eftect, but I am prepared to accept the Honourable Member's Bssur-
B,nce. 

B2 
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Ru-.r 1'0. :&I.BcmIo-Fus IN NEW DBr..m. 
471. *JIr ... B.Ua Da\\: (4) Is it a fact th,.t the Government of lDdia 

have decided to treat electric fans fitted in Government quarters in New 
Delhi as part of the building since April 1924:? If 80, will Government be 
pleased to state whether, in contravention of their decision, any rent for 
electric f&DB was charged separately during the year 1929-80? 

(b) If the reply to part (a) is in the affirmative, will Government be 
pleased to state the reasons therefor, and also state whether they intend 
to -give any refund for the same? Do Government propose to discontinue 
charging rents for electric fabs from April 19801 If not, why not? 

- . 
ft. KODOurabi. Sir Bhupelldra Bath JIlVa: The reply to the first 

portion of the question is in the negative, 80 far &8 the period hom the In 
April, 1924, to 8lat Marah, 1929, is concerned. As regards the period from 
the lBt April, 1999, the matter is under oonsideration of Government and 
tho rest of tile question therefore doea not arise. 

EliTBANCB TO ftB EAsT INDIA.N RAILWAY OlTIOB8 IN CLIVB STlUIIBT. 

478. *JIr • .&mar .a\h nut\: (a) Is it a fact that the use of the Clive 
Street gateway of the East Indian Railway offices at Fairlie Place, 
Calcutta, is restricted between 9 A.X. to 10-15 A.X. and 4-80 P.I( to 5-80 
P.x. 1 If flO, why? 

(b) Is it a fact that gentlemen in Indian ciress who want to reserve 
berths or ascertain rates are not allowed the use of the gateway? If so, 
why? 

(c) Is it a fact that the Clive Street gate is the nearest entrance from 
Dhlhotlsie Square, which is the terminus of tramcars and buses? Is it 
nIso a fact that the employees have to undergo a long walk through a 
circuitous route, owing to the olosing of the Clive Street gate? Do the 
Government propose to open the Clive Street gate to the employees 1 If 
not, why not jI 

(d) Will Government be pleased to state whether two electrio lifts have 
been provided in the East Indian Railwav offioe building" at Fa.irlie Place, 
Calcutta? If 110, will Government he pieBsed to state whether Indian 
employees are BIllowed to use them? If not, why not? 

IIr. A. A. L. ParlOu: I Rm ascertaining from the Agent of the East 
Indian Ro.i1wo.v what the present procedure is regarding the matters in 
queRtion and ~m furnish the Honourable Member with information on 
these points. 

GROWTH OJ' MILITARY EXPBl(DITlJ'B.B. 

479. *Slr HarlllDlh Gour: (a) Are the figures given at page 886 of the 
Centra1 Committee's Report showing 'the growth of Military expenditure 
-since 1910 correct? '., 

(b) If not, what are the correct figures for the years mentioned thereIn? 
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. TIle Hoaourable 8tr «horae SchUlter: (a) and (b). The figures are cor-
rect, except for a few mistakes which are apparently printer's errors. 1" 
lay on the table a statement showing the correct figures for the years in 
whi9h printer's errors have been noticed. 

The remark against the amount for 1920-21 is not correct as the figures 
do not include loss by exchange. 

8lawmflne dow'flg the correce figure. of Militaf'1J e:x:pendittJre for urtr.'" 1!u.r •. 

480. -Sir JIarl81DP Gour: (a) Will Government be pleased to state the 
amount of capitation charges since 1910 up to date? 
(b) Were the rates of such charges recently revised? If so, with what 

result? 
(c) Have the Government of India been a conseDting party to their 

payment? 
(d) If 80, will they be pleased to state on what ground is India liable 

for the training of .. part of the British Army stationed in India? 

(e) If not, what. steps have Government 80 far taken to relieve the 
revenues of India from that annual c t ut ~  

fte Honourable Sil CJeorp Schuter: (a) I lay a. statement on the table 
showing the ~e t  made in each year from 1914-15 onwards. The 
information in e~ ect of the four preceding years will be supplied to the 
Hor:.ourable Member later. 

(b) The latest revision of r.tes took place between 1920 and 1922 in 
order to allow for increases in pay and prices since 1908 when the former 
rate was fixed. The result is shown in the statement which I am laying 
on the table. 

~, (d) and (e). As the Honourable Member is' probably aware, the 
whole question of the capitation payments haa been raised by the Govern-
ment of Indi& and is now under discussion with His Majesty'.Govern-
ment. . I am afraid that I cannot at the moment say more than that, 
although I hope that it. will be possible for the Government of India to 
make a statement on the subject in the near future. 
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Year. Army. B.A.F. Total. 

----------- !---
£ £. £ 

1914-13 861,700 86J,700 
1915-16 861,700 861,700 . 
1916-17 861,700 861,700 
1917-18 861,700 861,700 
1918-19 861,700 861,700 
1919-20 861,700 861,700 
1920-21 1,896,000 100,000 1,996,000 
1921-22 1,896,000 92,000 1,988,000 
1922-23 1,702,000 96,300 1,797,Il00 
1923-24 . 1,700,000 99,700 1,799,700 
li24t-26 

~ I 
1,466,000 , 97,600 I,M2,600 

1925-26 1,400,000 i 100,400 1,500,400 
1926-27 1,.00,000 V8,160 1,498,ll1O 
1927-28 1,400,000 98,150 1,498,150 
1928-29 1,400,000 I 103,125 1,503,125 
1929-30 (Revised) 1,400,025 106,276 1,506,300 
J930-31 (Budget) 1,400,026 I 106,275 j 1,006,300 

I 

Sir Harl SID&h Qoar: May I know when the question "'&8 raised foL-the 
first time by the Government of India 1 

The HODOurab1e Sir Qeoqe Schuter.: I am afraid I cannot give the 
Honourable Member the exact date. It has been a subject of correspond. 
ence for e. number of years, having been started befOre my own connection 
with my present affioo. I can inform the Honourable Member that it has 
been unaer active aiscussion during the whole of the PRSt twelve months. 

Sir JIuI 8iDp Goar.: Is it not the fact that this question has been 
alive since the Jut eighteen or twenty years, and in the meantime, while 
no (·hange in the amount has been made, payment has been made from 
Jest" to year? May I know whether, if the settlement is finally reached 
in Iavour of the Government of India, all the past payments will be re-
funded to the Government of India.? 

,The Honourable Sir CJeoqe Sch11l\el': I think, Sir, that the last part 
of the question is distinctly hypothetical. It is very difficult to make any 
further statement on the subject now, other tha.n tha.t which I have already 
Imade. 

8Jr Barl Smp 001Ir: What machinery do the Government of India now 
propose to employ for the purpose of settling this question? 

'!'he Honourable Sir GlOri' SchUlter: I ca.nnot answer that question, 
Sir, without anticipating the information which I hope to be able to give 
this House at an e&1'ly date. 

Ill' Bart. Stqh Goar: May I know "hether, in a matter like this, there 
is any independent machinery for the purpose of settling the dispute 
between the Government of India and the Bome Government? 
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The Honourable.SIr Gecqe SchUlter: I can, I think, go as far as this 
in informing the House of the present position of affairs, that one of the 
most important questions which haa been the subject of our recent dis-
cUl'sion with His Majesty's Government. has been tbe form of machinery 
which shall be employed in settling this very important question. 

Sir Bart IIIDp Gou: Will the Government of India. take this House 
into confidence and consult us as to the suitability and adequacy of the 
machinery employed for the purpose? 

The Honourable Sir George SchUlter: It has been our intention, Sir-
Ilnd Hlat has appeared in our correspondence-to take this House into' our 
confidence before any definite step is taken. 

PancUt Klrday B'ath Kuuru: May I ask whether the question of the 
capitation rate was discussed with HiA Majesty's Government in connec-
tion with the present Budget? 

The Honourable Sir George SeIlUlter: No, Sir; it was not discussed i.r 
·conm'Ction with the current Budget; it raises much wider iasues of a per-
munent nature. 

Dr. B. S. )loonje: Do the Government see the enormity of the ques-
tion that India is made to pay for the training of the British Army? 

The Honourable Sir Geor,e SchUlWr: There are a um ~  of import-
ant issues raised in connection with this question, aa my Honourable friend 
is well aware; he can rest assured that everything that can be said on 
b(!hl1lf of Indian interests in this matter 4as been said very vigorously by 
1hl' Government of India. 

Dr. B. S. )loonj.: Do the Government of India propose to take the 
1enderH on the non-official side into consultation while settling this ques: 
thn or tendering their advice t,o His Majest,y's Government 7 

Xr. Vidya Sapr Panqa: And leave t.he other Members out? 
(Laughter.) 

(No answer was given.) 

EQUIPKENT OJ' 'mE INDIAN ARMy. 

481. -Sir Karl Slnp Gaur: (a) What has been the cost of re-equipment 
of the India.n Army? 

(b) How often has it been re-equipped since,19201 How Jong does its 
equipment last, and what are the detennining factors in sanctioning its 
re-equipment? 

(c) Is the Army in India equipped and re-equipped as a part of the 
Imperial foroes ready to take the field anywhere. even in Europe, at a 
moment's notice? 

Xr. G. M. YOUD,: (a) and (b). The Honourable Membel'. will find 
all the information available in the sta.tement tha.t I made on the 5th of 
e ~m e , 1928, and in the memorandum that I then laid on the tabJe. 
It is obvioustbat re-equipment of one kind or another ie always go1ng 
on nnd that the life of the innumerable a.rticlea of Army equipment varies 
~ m u . The special programme of re-equfpment, which is going on 
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DOW, haJI been estimated to COlt sometbiDg like 10 orores spread over a 
pE'riod of five years. 

(to) No, Sir. The Army ill India is maintained for the defence of 
Icdia. and is equipped accordingly. 

MEOIlA.NISA.TION OF THE INDIAN AluIY. 

482. ·SIr Barl SlDgh &our: (a) What is the cost of mechanisation of' 
the Indian Army? 

<b> Is it confined to the British troops in India? 
(c) Does the Dl'echanisation follow the C8Z'dwell system? When did it 

begin? How long will it continue and what will be its ultimate cost (both 
capital and recurring)? 

lIr. G. M. Y01llll: (a) About Ra. 1 orore were spent on the mechrmisa-
t:OD programme last ya&r and the Budget for 1980-81 contains 8 provision 
of about Rs. 60 lakhs for the same purpose. 

(b) No, Sir. 

(c) The reasons for, and the history of the growth of, the policy of 
mechanisation were fully explained in the statement that I have referred to 
in the answer to the previous question. Mechanisation is merely moderni-
sation. It began when the motor vehicle began to replace the horse. It 
has nothing to do with the Cardwell system. How long it will continue, 
to what extent it will be developed and what it will cost, are all questions 
that the future alone can ~. 

MluTABY EnENDlTUBE IN INDIA. 

483. -Sir Barl 8lqh &our: (a) What is the total annual amount of 
military expenditure in India taking into account the expenditure-both 
direct and indirect-the latter including: 

(i) loss on 1lhe strategic ~  and cost and ma.intenance of strate-
gic roads, and the cost of the Royal Indian Marine; and 

(ii) the expenditure classified as politioal including payments made 
to Khasedars, 8Jld on account of the Military Police Frontier 
Constabulary; maintenance of hospitals, sanitaria and schools 
mainly for the health and convenience of British troops and 
their families; workshops and factories maintained for mili· 
tary purposes? 

(b) Do Govemment propose to show in the Budget all such expendi-
ture under the head •• Military" . 

T.M BoDoarab1e SIr Q-eor,1 8cJlu\er: (4) and (b). I would refer the 
Rouourable Member to the Finance and Revenue Accounts of the Govern-
meat of India. I may, however, say that I think it would be misleadinl. 
to trea' the whole of the item. to which the Honourable Member refers. 
a. military apenditure. But, if the Honourable Member wi.l1-speak to me 
on the subject; I 'will endeavour to have an informative statement estra0te4 
from the Finance and Revenue Accounts. 
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MILITARY EUUDITl1lUll IN INDIA. 

484. -Sir BarlSmp Gaur: (a) Are Government aware that it was deoided 
in the Financial Conference at Brussels, in whidh India was represented. 
that &. country which spent more than 20 pei' cent. of its' revenue upon its 
defence was courting a serious disaster? 

(b) What action have Government taken to bring its military expen..L-
ture into line with the decision of the Brussels conference? 

The BODourable Sir Georle SchUlter: I would invite the Honourable 
Member's attention to the reply given by my predecessor to a similar ques-
tion by the Honourable Member himself on the 25th January, 1926. In this 
reply it was pointed out that the text of the Brussels Resolution was not 
in exact accord with the Honourable Member's version. I may add that 
for the year 1928-29, the latest year for which accounts are available, the 
total national expenditure of India, including that of the Provincial Govern-
ments, but excluding the working expenses of the Railways and of the Posts 
and 'felegraphs and Irrigation Departments was li.bout Rs. 218'81 crores 
Tbe net mi!itary expenditure was 55'10 crore!> which amounts to 25 per 
('ent. against 27 per cent. in 1924·25. On the next year's budget proposals 
I estimate that the percentage will again be considerably reduced. I would 
invite the Honourable Member's attention to paragraphs 83 and 84 of my 
speeoh introducing the next Budget, where I have referred to the definite 
sign that Army expenditure is really to be reduced. 

Mn.rrARY EXPENDITURE IN INDIA. 

485. -Sir Harl SiDgh Gour: (a) Is it a fact, as reported in the papers, 
that the proposals of Government for retrenchment ot the military expendi. 
ture have been overruled by Whitehall? 

(b) If so, will Government be pleased to lay .on the table a copy of the 
correspondence on the subjeot? 

JIl. G ••• Yoq: (li) No, Sir. 

(b) Does not arise. 

MILITARY EXPENDITURE IN INDIA. 

486. -Sir Harl SlDah Gour: Will Government be pleased to state the 
amount of the mtIitary expenditure restored wholly or partia:lly, or added to, 
after its retrenchment in consequence of the recommendations of the Inch-
cape Comm;ittee? 

JIr. G ••• YOUIlI: As far as I am aware, none of the measUres of eco-
IlOlny carried out as a. result of the recommendations of the InchcGpe Com-
mittee· ha.ve sinoe been reversed or neutralized. 

EnJIINDITUBE ON THE CIVIL ADJI(INISTlU.TION • 

.. ' 487. -Sir JIarl amp Gour: (a) Are Government· aware that its expendi-
ture on the oivil administration in relation to its revenue is far in excess of 
that inourred in any other part of the British Commonwealth? 
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(b) Will Government be pleased to lay OD the table 8 statement showing 
the percentage of revenue allotted to civil and military expenditure of the 
Central Government during ~ e last ten years, and a. similar statement 
relatiBg to Canada, Australia and South Africa? 

The Boaourabi, SIr Gear .. Scb.U\er: (4) Government are not aware of 
ihia fact;. 

(b) Information is being collected and will be furnished to the Honour-
able Member in due course. 

Sir Barl Smp Gaur: In view of the importance of the question, will the 
Honourable Member, after the information is collected, please lay it on the 
table? 

The Bcmourabll Sir CJecqI 8cIlalMr: Certainly . 

.Au..BoATIONS AGAINST L.u.A. RATAN LA.L, FORMERLY HEADMASTER OF THE 
GoVBRJf)(BliT HIQH ScHOOL, DELHI. 

48S. -Jbulvl Knbammad yatub: (.a) For how many years was Lala 
Ratan Lal, Headmaster of the Government High School and Assistant 
Superintendent of Education in Delhi? 

(b) Were any complaints made against him as being an anti·Muslim? 
(0) How many Muslim schools were there in Delhi, as long as Lala 

RataA Lal was there, and how many Muslim schools were opened and 
how many existing schools were raised  to a higher statUI since hi. 
departure? 
(d) Is it a fact that Lala Ratan Lal is again to be transferred to Delhi 

as an Assistant Superintendent of Education and is shortly to be promoted 
to the post of Superintendent of Education in Delhi? 
(c) Do Government propose to make an inquiry into the past activities 

of the said Lala Batan Lal and reconsider the proposal of his being trans-
ferred to Delhi? . 

Sir JIr&Dk BoycI: The information required by the Honourable Member 
is being collected and will be' supplied to him later. 

APPoINTJIBNT OJ' MUSLIMS TO CERTAIN DBPARTMBNTS IN AJlllu-MuwA.BA. 

'89. -Mr. Abdul LaW Slblb I'uookbl: (a) What is the total number 
of gazetted officers in the Revenue, Excise, Income-tax. F'orE!st, Police, 
Public Works, Co-operative Societies, and Medical Departments in Ajmer-
iMerwara? 

(b) Are Government aware bhat there is no Muslim gazetted officer in the 
said departments in Ajmer-Merwara., though the Muslims form about 20 per 
cent. of the total population of the province? 

(10) Is it a fact that during the last four years a number of gazetted 
posts in the said Departments in Ajmer-MerwBl'B have been filled in by the 
a.ppointment of non-Muslims b-om outside Ajmer-Merwara and by the pr0-
motion of non·Muslim non-gazetted office1'8 in Ajrner-Merwara? 
(d) How many oftice1'8, not previously in f.be eervice of tbe Ajmer-

Merwara. Administration as gazetted ofticers, have been appointed to 
ga.zet'ted a.ppoIntments in the sald Departments In Ajmet-Merwara during 
the IMt four yean' 



QUJilSTIONB AND ANSWJil116. 1279 

(e) Do Government propose to fix an adequate prop0rtion of the 
gazetted a.ppointments in the said Departments of Ajmer-Merwara for the 
Muslims? If not, why not? 

Mr. •• • .. Howell: The information required is being collected and will 
be supplied to the Honourable Member in _ due course. 

ApPOINTJlDT OF A88ISTANT SUPBB.INTJilNDENT OF EDUCATION, 

.A.TMER-MERWARA. 

490. -Mr. Abdul LatH Sahlb I'arookhi: (a) T'3 it a fact that the pre-
sent Assistant Superinteadent of Education, Ajmer-Merwnra, is a third 
division M.A., B.Sc., of an Indian University without any qualifications 
in educational training? -

(b) Is it a fact that the present Assistant Suptrintendent of Education, 
Ajmer-Merwara, was appointed to the post of the Assistant Superintendent; 
of Education in supersession of the Headmaster of a Government high 
school at Ajmer? -. 

(c) Is it a fact that the Headmaster referred to in part (b,Pos-
sessed a first clnss training and qualifications and was senior to the present 
Assistant  Superintendent of Education before his appointment to the said 
post in grade, actual pay, and length of servioe 7 

(d) Is it a fact that the work of the Assistant Superintendent of Educa-
tien, Ajmer-Merwara, is to supervise and administer rrimal'Y education and 
a part of secondary education? 

(e) Is it a fact that the gentleman, who gave evidence on behalf of the 
Nasirabad Cantonment BOllrd, hefore the Primary Education Comnrlttee 
-of the Government of India, pointed out to the sAid Conrmittee the inade-
quacy of the qualifications of the present Assistant Superintendent of 
Education for the proper supervision and administration of primary eduea-
~  ' 

(f) Do Government propose to appoint, ~mme te , an experienced 
officer well-qualified in educational training to the post of the Assistant 
.superintendent of Education, Ajmer-Merwara? If not, why not? 

Sir I'rw Noyce: With your permission, Sir, I shall deal with questions 
Nos. 490 and 49'1-500 togethar. The information 8sked for in these qucs-
tions is being collected and will be supplied to the Honourable Member 
later. 

Mr. Abdul Latif Sahlb l'arooJdll: Will the Honourable Member please 
state the reasons why he is not able to collect the information in time 80 
BlI to enable the House to be in possession of these answers? 

Sir !'raDk BoycI: I think, Sir, it will be seen from the questions put; by 
the Honourable Member that enquiries have to be made into a number of 
details and these necessMily take time. I did my best to collect the Inform· 
-ation for the Honourable Member in time to permit of the questions being 
.answered today, but unfortunately was unable to do so. 
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Tuxsol' AOQt1JSl'1'ION BY GoVBBlUlBN'l' OJ' CDTAIN RAu,WAYS. 

491. .... B:DI;': (a) In reference to paragrapa 108. page 64, of the 
Acworth  Comnuttee s Report, will Government be pleued to ltate the 
share capital invested by tWSh of the Companies, (i) Asam BeuplRailway 
~   Hcngal Nagpur Railway. (ill) Baugal and North 'Western Railway: 
(IV) Madras and Southern Mahratta Bailway, (v) Bombay, Baroda and 
gentral India Railway, and (vi) B?uth Indian Railway and the capital 
mvested by the Government of IndIa in each case '/ 

(b) Will  Government be pleased to indicate in each case the amount of 
money to be repaid in case acquisition takes. place? 

(c) WHI Government be pleased to state the present market quotation 
~ caBe ol the A88Bm Bengal Railway? Has it gone up above 45 as quoted 
In paragraph 208 of Acworth report? 

Ill • .&. A. L. PuIoDI: (4) I placed on the table a statement showing (1) 
the total capital at charge of the railways mentioned on 31st March, 1929. 
(2) the share capital of the companies managing them. For further parti-
culars, -if desired, I would refer the Honourable Member to acoounta Nos. 
25, 25A and 25B of the Finance and Revenue Accounts of the Government 
of India. ~ .. pies of which will be found in the Library. 

(b) WIth the exceptkn of the Bengal and North Western  Railway, all 
the UntlS referred to ~t already owned by Government and the cash pay· 
ment involved wh('n ant} if their management is taken over by Government 
OIl thE! termination 'oJf the contracts with the Companies is represented by 
the par value of the Companies' share capit.al in each case; in addition 
to this existing liabilities and debts of the Company  incurred "with the 
88Dolion of the Bearetar)· of State have also to be taken over by Government. 
The payment likely to be involved in the purchase of the Bengal and North 
Western Railway is estimated approximately at a little over £10 milliOD: 
aterliag. 

(c) The market quotation of the ordinary stock was 91 in December. 

To'al oapi'al 
atobarBe on 

31at »arch. 1929 
(in lakh. of R •. ) 

ShaN oapit.l 
of OoY" 011. 

311t Mareh., 1929 
(in tnillioD8 of 
pound.). 

-------,------..... ~~  ~  ~ .' .. 

(') ~m Bengal Railwey  • 21,n 
(n) Beagal Nagpur Bail ... y. .   . 71,.J 
(Hi) Bengal aDd North Western Railway. 11,38 (Coy.. Lines). 

. 9,;6 (I3tate portion. 
i .•.• Tirhoot 
Railway). 

(itl) M .... and $eutbern Mahratt. Bail· 
.  • w"., •  •  • •• 14,73 
(.r Bomba,. Baroda and Central India 

Railway •  •  .  •  • 70.2' 
l.n) South Indian Rail .... y 35,88 

Ii 
3 
6 (3 ordy .• took ti;, 
3 preference 
.t04k). ' 

2 
1 
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PmOB OJ' P'uBoBA.8B 01' HB BBNGAL .iND NoaH WB8'l'BBN RAILWA.Y • 

. '92. *Xr ••• Du: (4) In reference to the statement made by the 
Honourable the Railway Member and the Financial Commissioner of Bail-
ways on the lloor of the House, that the price of purchase of the Bengal and 
North Western Railway ""88 fixed at 12 millions sterling subject to revision, 
willI Government be pleased to state how much of lit is capital invested 
and how much of it is goodwill? 
(b) Did the Acworth Committee make any recommendations .regarding 

prices to be paid to Bengal and North Western Railway at the time of its 
purchase? . 

JIr. A. A. L. ~  (a) The method by which the ~ c . e price of 
the Bengal aud North Wesiern and the Rohilkhand and Kumaon Railwa,. 
is to be detennined ~ indicated on pages 18-1' and 180-181 of the History 
of lndian Railways corrected up to 31st March, 1928, a copy of which is in 
:the Library. It will be seen that the tenns of purchase do not specifically 
.make any provision for goodwill. 

(b) No. 

PUBOBA.8B PuCE OJ' THB AssAJI BBl'GAL RAILW A. Y. 

493 . ..,. B. Du: Will· Government be pleased to state jf they have 
borne in mind the following e~ t  the Acworth Committee, 
paragraph 208, ~ 64, in their fixing of the purchase price of the Assam 
Bengal Railway: 

"We -should he.it&te to advile that the Secretary ofSt&te should payoff at par in 
1931 IIharea now MDdiDf at 45. Bllt the GODlpaDY ia not important and there i. ample 
:time for eon.idPrBtioD 0 tbiK exr.eptional case hetweI'n now and ]931."! 

Mr. A. A. L. PuIIoD8: Government are aware of these observations of 
the Acworth Committee I may point out, however, that the Assam Bengal 
Railway is already ~ e ,property of Government, and there is, striotly 
speaking, no question of fixing its purchase price. The tenns of the eDst-
ing contract provide for the repayment of the share capital and of existing 
liabilities, including debentures sanctioned by the Secretary of State, on 
its determination. 

DONATIONS FROM THE MILITARY BUDGET FOR NON-OFFICIAL CHARITIES. 

494. -Dr. B. B. KoonSe: (a) Will Government please state if it is a fact 
t,hnt donations for non-military non-official charities are made yearly out 
of the military Budget? . 

(b) If so, will Government please state what sums have been yearly 
paid during the Jut five years for such oharities? 

(0) Is it a foot that a donation was paid 'to what is known 88 the Ex-
Service. Association during the Jast year for repatriation in the shape of six 
pRssages? 

(d) If so, will Government please state: 
(i) to whom these passages were given, 

(ii) to whioh pl&ce1, 
(iii) for what purpose, 
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(iv) the total GOst of these six passages,' and 
(v) whether these persons were at the time in IIerflce of t e ~ 

emment? 

(.t) Will Government be pleaaed to lay on the table a copy of the u e ~ 
if any, in force in the matter? . 

Kr. G. K. '1'01l1li: (4) and (0). No, Sir. 

(It), (d) and (e). Do not ariBe. 

Dr. B. 8. IlooDJe: Has the Honourable Member seen the report that six 
p888&ge11 were given by the Military Department to ex-Service men? 

lIr. G. K. 'I'0IUlI: r have I88D no more than what is contained in my 
HClDourable friend's question. 

ACOIDDT A.T A LBVEL CBOSSING ON THE BoJrlBA.Y, BARODA AND CBlfTlU.L. 
INDIA RAILWA.Y. 

495. -Dr. B. 8. KoonJe: (4) Has the attention of Government been 
drawn to the report of an accident on the Bombay, Baroda and Central 
India Hailway in the papers of the 17th February, 1980 in which it is reo 
ported :that "one cart was run over by 42 up yesterday (i.e., on. the 18tb 
February. 19..1lO) at the level crossing No. 106 at mile 120·11 between 
Sindlkheda and Dondaichi at 6 A.M." and that "the cart was entirely 
hroken, one man killed and one injured who has been sent to the Nandurbar 
Hospital for treatment"? 

(b) If 80, will Government please state how many similar accidents at 
the level crossing on the difterent railway lines have occurred every yea.r 
during the last five years? \ 

(c) Do Government propose to build underground roads at such level 
crossings to prevent such accidents? 

(II) Do Government propose to compensate the dependants of the mr-n 
killf'd and wounded, and if so, how? 

(e)' How many times were compensations paid on account of such acci-
dents during the last five years and ",hat were the amounts paid on each 
occasion? 

, 1Ir. A. A. L. Papou: (a) Yes. 

(b) Prior to the lilt April, 1927, separate figures were not maintained of 
the number of accidents at railwa'y level crossings. During the financial 
year 1927·28 there were 186 cases of trains running over obstructions or 
"chicles at level crosF;lDgs. In 1928·29 there were 120 such cases. 

(0) The policy of Government is that underground or overhead roads 
should be provided at r_ilway crossings where road traffio is sufficiently 
heavy to require it. 
(d) The Government Inspector's repor1; of his inquiry into this aocident 

has not yet been received and I am unable to say whether compensation will 
be payable or not. .' . 
(e) I am obtaining this information and will eommunicate later with the 

Honourable Member. 
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PA.Y OF EMPLOYEES IN CIBCLE OFFICES 0, THE ~ I .  
• DEPABTKENT. 

'96. -Xl'. S. O. Kltra: (a) Wi!) Government be pleased to state if full 
time-scales of pay have been introduced in the case of the ministerial stAff 
of the Circle offices of the ArchlMlogical Department? If not, why not? 

(b) Are the scales of pay in all the Circle offices standard? If BOt. are 
they based on local requirements? Are they similar to the scales of pay 
of the Local Government offices 1 

(c) Are the scales of pay of the gazetted and non-gazetted staff of almost 
all the Departments of Local Governments or the cenb'al Government 
fixed on a full time-scale basis 1 
(d) If the reply to part (0) is in the affirmative, why have the ministerial I 

staff of tbe Circle offices of the Archeological Department been deprived CIt 
that benefit? 

(6) Do Government propose to settle the lot of the employees in the 
Circle offices of the Archeological Department in the near future? 

Sir ~  .0101: ('I) The answer to the first part of the question is in 
the affinnative. The second part does not, therefore, arise. 

(b) The scales of pay in the different Circles are not uniform. They have 
heen fixed according to local conditions of supply and demand; and with 
due regard to the nature of the work. The scales of pay fixed by Local 
Governments are followed only in so far as the nature of the work to be 
perfonned justifies this. 

(c) The infonnation is not readily available. 

(d) In view of the answer given by me to the first half of part (4) of this 
question, the question in part (d) does not arise .• 

(e) I am afraid I do not altogether follow my Honourable friend's ques-
t.ion. If ~ has any special grievance of the Archeological staff in any 
Circle in mind, T flhall be-glad if he will bring it to the notice of Government 
who will certainly look into the matter. 

Sir Hugh Oockl: May I, with your pennission, ask question No. 448 1-
I was detained at a c ~ct Committee meeting this morning, and I received 
the questions only this moming so that I could not make any arrangements 
for anybody else to ask the question. 
JIr. Preatdlnt: The Honourable Member should have informed the 

Chair. 
Sir HlJIh Gockl: I was in Select Committee from 10 O'clock till ten.. 

_ minutes past eleven. 
_Mr. Prutdent: He Fohould have sent &cross 1\ t'ldt. 

RULES FOR LICENSING AND TAXATION oB' MOTOR VEHIOLES. 

448. *SIr Hugh Cocke: (4) Are Government aware of the troublesome 
variations in "tho rulAS BDd regulations affecting the licensing and taxation 
of motor vehicles at present in force in the difterent provinces? 
(b) Do GoVernmetltprop08e to ~ ce this m~tte  before the t~ ~ 

Committee for Roads 88 early as pOSSIble with a Vlew to the standardIsatIon-
of these rules 1 
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'l'Ile JlOIlO1I1'abll Sir BhuplD4ra lIath JDtra: (a) The Government of 
India are aware that there are considerable variations in the rules. 

(b) The matt.erdoes not come  within the functions of. the Standing 
Committee for Roade. In paragraph 89 of their Report the Indian Road 
Development Committee recommended tI1at t,hese subjects might conven-
iently be discussed at the periodical Road Conferences. This suggesijon will 
be considered by the Gc. vernment of India. 

ADMINISTRATION OF THE ANGLO-.AluBIC CoLLEGE, DELHI. 

1497 -Mf. .Abdul Latif Sahib J'arookb.1: Will Government be pleased 
to state whether it is a fact thnt: 

(a) thE1 Government Anglo-Arabic College. Delhi is an aided inRt,i· 
tution and is ill receipt of 0. grant-in-aid under Government 
rules; 

(b) the Chief Commissioner of Delhi is the Trustee of t,he College 
Itmaddowla Fund, keeps a separate account in his office, 
issues all cheques and disburses salary bills, etc.; 

(e) the Chief Commiesioner of Delhi nominates the members of the 
managing committee (governing tody) of the college; 

(d) the Mus1ims of Delhi have absolutely no hand and say in 
. the matter of selection of mem'bers of the College Committee J 

(c) the Deputy Commissioner of Delhi is the Be-officio President 
of the College Managing Committee, and 

(f) a non-official President from among the members of the Com-
mittee or elsewhere has never been appointed in the history 
of the College? 

RULES FOR LEAVE AND PRoMOTION OF THE STAFF OF THE ANGLO-.AluBIO 
COLLEGE, DELHI. 

1498. -llr. Abdul Latif Sahlb J'arookhi: (a) With reference to the 
reply to my starred question No. 834 of ~ e 24th September. 1929. wi1l 
Government be pleased to lay a copy of the rules governing the lanve 
qf thE.> stnff of the Government Anglo-Arabic College. Delhi. on the table 
of the House? 

(b) ~ these rules printed and supplied to the members of the staff? 

(c) Will Government be pleased to obtain the information, regarding 
the rules governing promotion of the staff of the Anglo-Arabic College. 
Delhi? . 

APPomTHENT OF THE PRINCIPAL OF THE ANGLO-ARABIC COLLBOEi DELlII. 

1499. -llr. Abdul Latif Sahib Jlarookhi: (0) How many RpplicntioDS 
for the post of the Prineipal of the Arabic College. Delhi. were received? 
Whnt are the names and qualifications of those applicantll.and on what 
grounds was preference given to Mr. Wnlker? 

(t' Is it a fact that the principals of the St. Stephen'a College nnd 
the Hindu College, Delhi, get comparativeiy lesl pay than Mr. Walker? 

t.For Answer to this question. see an'Bwer to question No. 490. 
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c What are the academical  ualifiations.,of Mr. WaJer,, '"'om 
which University and in which division and year,d.id ~e ,pass., his M. A. 
end in which degree college or colleges did  he teach hfore ana wha.t 
'Subjects' 

d Is it a: fact that the pay of .Mr. e~ is Rs . .850 per menseln and 
that the late principal used to get only Rs. 800 per mensem 

c Is it a fact that t  e   e~. .  get    ~ fstS and that t  et~ is no 
professor on more than Rs. 200 per mensem 

f Can' Ouverament  uote any degree college. where the ~    e  e    e   of 
pay of the Principa.l and tha ice-PrincipIlI or the other staff is so great 

. g Is it a fact that on account of the poor state of ~  ce   and with 
a view to meet the high pay of the Principal, highly paid professors have 
been dispensed with on one plea Or another nnd that promotions to deserving 
men at pi'e8ent woring in the institution are. refused and low paid D.len 
are entertained . , 

DELA IN THE PA MENT OF SALARIES OF TEACHlilBS IN THE ANOLO-ARABIC 
COLLEGE, DELHI.  

t500. JIr. Abdul Latif Sahib F&rooh1: a With  reference to the 
ans",'er to my starred  uestion No. 841 of the 24th September, 1929, will 
Government be pleased to state whether it is a. fact that .. the professors and 
teachers of the Anglo-Arabic College get their pay a ,,'ee and soml::times 
ten days after the da.te when it becomes due .~.   ~e the reasons 
for it' . ' 

b Have Government considered the uestfun of overhauling the whole 
staff and appointing a lower paid Rnd competent Muslim Principal to this 
institution If not, why not 
. c Have ~e    me  t considered the uestion of appointing an lected 

t  ~     President when occasion arises 'from among the elected mem-
bers of the ~g    g Committee If not, why not .... 

UN STARRED'   UESTIONS AND ANSWERS. 

O ERWOR ED ~    I~    .  ,    F  m     ,OF POST OFFIOES. 

188. IIr. N. O. elar: a Is it & 'fact .t  ~. u   .~    t   ~ the, Bub-
DivisioMI Inspectors has abnormally increased hl'varions wayt: owing to the 
ecp,eme of giving .better postal facilitielil, etc., to the public in rural areas 

b Are Government aware that it has become impossible for the Sub 
Divisional Inspeotors to manage their u ~     satisfRctorily 

'0 If so will Government  indly state what steps are being taen to 
improve the sta.te of t.hings 
JIr. H. A. SUIlI: a There has been some increaae in the wor of 

Inspectors ior the rease-lOS stated by the Honourable Member, but Govern-
ment do not -considerthBt it hag been m:any way abnormal. 
b No, because a.dditlional a.ppointments of Inspeotors have been sana-

tioned where necessB1'y to cope with the inmease of wor. 

c Additional  Sub-Divisional Inspectorships of Post Offices will  be 
c  ~  te   8S reuired 

t'For IIJ1IIwer to thi. u  tion, lIee an.war to UEon No. 490. 

o 



1286 [5TH MAR. 1980. 

APPoIN'DIIIlft OJ' DIVISIONAL SUPBRIN'l'DDlDNTS OJ' POST On1oBS. 

189. lit .•. O. Kelkar: Will Oovernmtlnt be pleased. to state bow rom,. 
appointments of Divisional Superintendents of Pllst OtflC,as were filled up 
by men promoted from .. the Sub-Divisional I .~ ect  Rnd Head Clerks to 
Superintendents during ,t,he last five years? 

t~ Kol101l1'able I1r Bhupendla Bath Kika: Six. 

PAY OJ' CI:BTAIN SUB-DIVISIONAL INsPBOTOBS AND HBAD CLEBICS '1'0 
SUPBlUN'1'BNDI:N'l'S OJ' P08'l' OJ'J'lOlIlS. 

190. .r ... O. Kelkar: (a) Are, Government a,ware that the Sub-Divi. 
sionaI Inspectors anti Head Clerks to Superintencients c.f Post (Iffiees who 
held such appointments prior to the let December 1919 had to suffer mOlle· 
tary loss by not getting one increment for every "ear of payt service a& 
Inspector or Head Clerk and by not. getting any incremnl1t f01' past service 
prior to 1st September. 1927? 

(b) If so, will Government be pleased to state the @':oUDds 1:1 which 
their p,ayer for advance increments under }'undamelltllll{ulc 27 WII8 reject. 
ed by the Director General" Posts and Telegraphs, in his ~ . 696-Eit. /29, 
dated the 24th October, 1929? 

The BOD0111'Ible Sir BhupeDdl'a •• th ][Itra: (a) Government are aware 
of the facts stated by the Honourable Member, but they do not admit that 
the officials in question were treated unfairly. ' 

(b) The attention of the Honourable Member is invited to item 4 (0) of 
Part I of the statement of grievancea repreaented by the deputatioa of the 
AU-India (including Burma) Postal and Railway Mail 'Service Union and 
of tbeconclusions arrived at as laid on the table of this House on the 
4th March, 1926, and also the reply given to Mr. N. M. Joshi's unstarred 
question No. 318 in the Legislative Assembly on the 11th March. 1929. 

DU'l'IE8 OJ' SUPI:BINTBNDEN'l'S AND SUB·DIVIsIONAL INSPBC'l'OM OJ' 
POST OJ'1l'lOl:8 I1( TJIJC BOJIBA:Y CmcLB. .. 

191. Ill .•• O. Kelkar: (a) Will Government be pleased to state: 

(i) ,the nature of duties and responsibilities of a Superintendent of 
. i Poat Offices and that of a Bub·Divi;u01lal 'Inapector in the 

Bomb_y Circle; 
(ii) the average number of clerical staff under the control of 8 Divi-

sional Superintendent ond that of Delivery and Menial staff 
under th,e control of a Sub-Divisional Inppec;tor; 

(iii) the number of clerks, ordinarilyia.1lCtioo.,d fr)r & Divisional Super-' 
intencient's office and tha.t for a Sub·Divisional Inspeetor; 

(iv) the avera.ge number of offices inspected by' & Divisional Super-
intendent ,and that by a SlAh-Divisit.lIlJU Inspootor in Bombay 
Circle? 

(b) If no clerk has been given to a u ~  visional Inspector will' Gov-
ernment be e ~  to state what steps are being taken to relieve him of 
the heavy clerical work?' , 
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IIr. B. A. SamI: (a) (i) Government are unable to give, within the 
H(lOpe ,of n reply to 1\ question, details of the duties ,and e . I t~~ . of 
a Supetintendent, ,~  Post Offices alld of 8 Sub-Divisional Inspector, res· 
pectively, in the Bombay Circle. But-generally speaking it may be stated 
that a Superintendent is responsible for the postal administration of hil 
Division while a Sub-Divisional Inspector assists him in" matters of ad· 
ministra.tive detail in connection with a portion only of the Divisional 
atea. 

(ii) Government. do not possess the information and do not propose tio 
cnll for it, 8S to collect it for the whole of India and Burma would involve 
bn expenditure of time and labour out of all proportion to the importance of 
the result. . . 

(iii) Four and nil, respectively. 

(iv) S5 and 61, respectively. The fonner figure, however, comprisE's the 
more important offices. 

(b) Government do not consider that the clerical work of an Inspector 
i, heavy or that there is Rny justification for the appointment of a clerk to 
help him with it. 

APPOINTMBnS 01" SUB.DIvIsIONA.L INSPECTORS IN THE BOMBA. Y POSTAL 

CmoLE. 

192. 1Ir .•. O. Kelkar: Will Government be pleased to st-ate the total 
number of appointments of Sub-Divisional Inspectol's in the Bombay PoB'al 
Circle existing on 31st  March, 1922 and 31st 1Ill.l·cb, U)26, and the total 
number of additiona.1 appointments of Sub-Division III Inspectors in the 
same Circle sanctioned since then? 

1Ir. H. A. SImI: The totals are 45 and 88, respectively, but the first 
figure contains four appointments in Sind, which was SUbsequently Reparat-
ed from the Bombay Circle. Since the Slst March, 1926, four additional 
tlppointments of sub-divisional inspectors have been sanctioned for the 
Bombay Circle . 

.A!.PPoINftnmT OJ' DmSIONA.:L SU'hBImNDENTS OF POST OFFICES. 
~ 1Ir. N. O. Kelker: (a) Is it a fact that Sub-Div;sional Inspectors 

are not promoted to the appointments of Divisional Superintendents of 
Post Offices like officials of similar IIltBtus in Revenue, Police and other 
Departments? 

(b)' If so, are Government prepared to consider 'the queBtionof promo,," 
ing the Sub-Divisional Inspectors as Divisional Superintendents of Post 
Offices without age limit, etc. 1 

',. " , 

The Honourable Sir Bhupendra :R'ath llitra:",(a) Inspeetprsof Post 
Offices ~  Inspectm-s, BRilway Mail Service, are not debarred from promo. 
finn t t~ of' Sbperintenoents of Post amaes, which they may attain 
uhtiel' the departmental eg~ t . A .comparison with other Deparl-
ments would be misleading as conditions in these are not the samEl', 

. .: , 
(li) Government ~g  the exis£ing system as suitable and do riot pro. 

pose to ,tyha.ngait.' .., , 

o 2 
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STBBNGTH 01' SUB-DIVISIONAL INSPIIOTOBS 01' POST ODlOIIS';' ... 

194. Xl ••• O. Kelkar: Will Government be pleaaed to state the pres"nt 
standard, fixed for determining the strength of Sub-Diviaiono1 Inspectors of 
Post Offioes '1 

. Xr. H. A. Sams: As a general rule, an Inspeo.tOr is required to devote 
144 days in a year to the actual work ~  inspection and verification. In 
special CRses, however, a somewhat lower standard is sometimes admitted. 

PROBATIONARY SUPERINTENDENTS 01' POST OFFICES. 

195. Xr. 'E. o .• eogy: Will Government be pleased to state: 

(a) If it is a fact that there are 15 Probationary Superintendents 
of Post Offices at present? . 

(b) What is the distribution at present among the different Circles 
and on what basis the distribution of Probationary Superin-
tendents is made? 

(c) Whether it is a fact that the number of Probationary Superin-
tendents recruited is usually so regulated as to make them 
permanent within two years? If so, is 'not the number of 
Probationary Superintendents at present excessive '1 

'l'he Honourable Sir Bhup8ndra _atll Eva: (a) Yes. 

(b) The present distribution is as shown beloW': 

Bengal aud Asum 

Bihar and Ori .. a 

Bombay •• 

CeDtral Circle 

~ 

Punjab aDd North·West Frontier 

United Pr()VinceB 

Bind and Baluchistan 

3 
2 

2 

1 

1 
3 

1 

2 

They are ordinarily attached tor training to the Circles where tAe vaea,n-
cies to which they are appointed occur. , 

(0) Thc guiding principle for regulating recruitment· of Probo.tionary 
Superintendents is as stated by the Honourable MeD).ber. As regards the 
second part of the question, Government understand that the possibility of 
reducing the number of J!robationo.ry Superintendents is n,ow being examin-
ed:by the ·Director GeneraL 

APPOINTMENT OF SUPERINTENDENTS 01' POST OITIOES. 

196. lIr. K. O. -1011: (a) Is the Director Genera.l of ~ a.nd Tele-
graphs prepared to consider the question ofinoreasing the ratio of depart-
mental men to Proba.tionary Superintendents in tilling up permalileDt 
vacancies of Superintendents of Post Offices '1 

(b) What does a Probationary SuperiDtenden1icoat the Government 
before he is confirmed? Is it not possible to cut down thi. cost in anywe.y 
without hampering the efficiency of the Department? . 
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(e)' Is ij Q fact that permanent vacancies of Superintendents are ~    e   
up'' in the proportion of one Probationary Superintendent to one depart· 
mentsl 'passed candidate, whereas in the case of officiating vacancies ~     

bationary Superintendents are given preferential treatment without  con. 
sidering their relative seniority along  with the e  ~me  t     pa.ssed 
candidates, . 

(d) Are  overnment prepered to lay down that the same principle 
as is followed in filling up permanent va.oaneies should be obse"ed in 
filling up ofticintingvacanciel as well 

The Honourable Sir Bhupenclra Bath JIltra: (a) No. 
(b) A ProbatiaMry Superintendent is paid Rs. 200 8 month.  The extent 

d the period of his probation depends on vaCi8ncies in the Superintendents' 
grade.  The cost on account of a Probationary Superintendent therefore 
varies according to his period of probation. Af1 regards the second part 01 
the question, the Honourable Member's  attention is invited to tho reply 
which I have given to the second part of part (e of his UDst.a.rred question 
No. 195. 
(0) e  m    ~  t vacancies are filled by qualified Probationary Superin-

tendents and qualified departmental officials alternately.  Arrangements 
fCI filling officiating vacancies are, under the orders of the Director  ene-
ral. made by the Hel,ld of the Circle in which the vacancies oce.ur as he 
thins best and most convenient. 
(d) overnment are not ~    e   to interfere with the discretion e  t,~   

in the Director  eneral,  Posts and Telegraphs. 

ApPOINTMENTS IN THE· OFFIOE OF THE DIRECTOR ENERAL Ol' POSTS 

AND TELE RAPHS. 

19. JIr..O . lIeo.,: (a) What are thenwnbers of appointments in 
the various time-scales in t  ~ ,    ,  ~e of. the Drec:tor e    e  ~. of Posts and 
'Pelegraphs ., . .. . 

(b) WhBt  is the number of selection grade appointments in that office 

(0) What is the proportion of selection grade appointments to time-
scale appointments in that office and how, favourably or unfavourably,dOie 
this proportion compare with the proportioll in other offices of the same 
status 

(d) If the proportion  of  selection grade appointments to t  m~    c    e 
appointments compares unfavoura,bly . with .. other ~ce   of the same s.tatus, 
\,)lo.t ct    ~ ~   overnment Propose: to tae hi order to e    u~ a flow' ~   
WOdlotion · ·,1 '. , 

The Honourallale Sir BhuPelldra .th lDtra: (a) 

Firat DiialoD time-FOale cler" 
SecondOivi.hn time-F.cale mers 

. -.. ~ . . ' . 

(b) 20. . 

" . 

Total 

1.2 

68 

189 

(c) Te' proportion of selection grade  a.ppointments. to time-scale 
a.ppointments in the offioe of-the Director  eneral of Posts and Telegrapbs 
wors out to about 11 per cent.  This proportion compares favourably with 
that in other .offioes . of· .the same status. 
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d .Selection grade ~    tme  t   in the office of the Director  General 
f ~t   .ltnd e  ~g     are based on responsibility, not on a ,flow of pro-
motion.  . Go-:ernment do not therefore propose to take Bnyaction, in the 
wanner suggested.   . 

PA  EliTS MADE  TO THE CLI E TRANSPORT Co PAll. 

198. It.al Bahadur B&lsada Bhagat Bam.: n Will   Government  be 
pleased to state what Bum was paid in the year 1929 to t,he Clive'IranRport 
Company for officers and soldiers travelling with military travelling warrants 
between Pathankotand Dalhousie 

b With  reference to the ~  e   to, starred  uestion No. 169 or the 
6th September. 1929. will Government be pleased. to state how  much 
would 'have to be paid for officers and soldiers with  military  travelling 
'Warrants t  ~  e     by. some other company 'I 

Mr. G. II. OUDg With ~    u   permission, Sir, I propose to answer 
uestions Nos. 198 to 200 together . 

. The informntiop has been called for from the locnl military authorities 
snd will be communicated to the Honourable Member in due course. 
, . 
AIUtANGEM:ENTS  MADE  FOR  TB.ANSPORT  OF  MILITAR MEN BETWEEN 

. PATHAN 01'  AND  DALHOUS'IE SINCE J .... T:roAR 1930. 

tl99. B.at Bahadur B.aba4a Bhalat Bam: Will  Government  be 
pleased to stnte with what Motor  'l'ransport Company they have .  ~ II 
oontract.for officers and soldiers travelling with military travelling warrar.tc1 
bet",eell t    ~    t and Dalhousie and at what rates, now that the ~ 
tract l'itb the Clive Motor Transport Company expired in January 19301 

ErnwsIow 01' CONTBAOT WITH THE CLIvE MOTOR TRANSPORT Coxl'AN. 

200. It.al Bahadur ltatIa4a. Bhagat Bam: a Will Government be 
plessed to state if it is a  fact that the contract with the Clive Metor 
Transport Company bas been extended for some thne . 

b If the answer to part a is in the affirmative. what are tho reasons 
for it 

CoNTRACT  FOR THE CARRIAGE 011' MAIL BETWEEN  PATIlAN OT AND 
DALHOUSIB. 

201. Bat B&h&4ur Ba1Jad& Bhapt Bam: a Will Govemmenthe 
plt8Sed to state whether the Mail  Transport Company, whioh WajI paid. 
Rs. 14.496 for a tlice-adav service  between  Pathapkot  and Da1housie 
suffered anv 10s88s, and if so, give & tough estimate of 8uh losSGB, Md the 
name of t  ~ Company and when did that Company's oontract terminate 1 

b Why  did Government not pay Rs. 24,ll to the above   . Mail 
Transport Company, 'which had actually suffered losses, for ~  e sel'lce:a.. 
day, Bnd why did Government enter into 8 new contract Wlth the ClIve 
Transport Company in preference to the old Company 

The Ji[onoufable IIr u  e    ~ .  ~ llitra: a G vernment ~. no 
infomtAtion rib'mit the lolls,' if ~,,  I    e  e   by the Indian Rorse Dak Com. 
~t  t  ~.   Fe  ~  e    e  , ~  c   e~    ~e.~~~.t  ~~ for the ~.e~~   e    e t~.~~ given 

tFor anaw.r to t.his UHtiOll, a. MIa".. to hlltion No. 198 
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lO t ~ Clive TraQsport Company. Information .bout the exact date of 
termina.tion of the contract with that Company is not now available, but 
the contractor's service broke down in the middle of October, 1919, and the 
-contract· ipso. facto tenninnted. 

(b) The attention of the Honourable Member is invited to the reply 
given in this House by Mr. Rogers to starred question No. 172 of Lala 
Hlinsraj on the 15th September, J929, from whioh it will De seen that tho 
increased subsidy at the rate of :as. 24,911 per annum was paid. to the 
same contractor (i.e., the Indian Horse Dak Company). In consideration 
for this increllse, a mixed motor lorry and tonga service was introduced. 
This service, however, broke down in October, 1919, and a new contract 
WIlS entered into with the Clive Transport Company as their's WRS the 
oC')nly Company which .agreedto convey the mails in motor cars and lorries 
.nnd to render aD improved service. 

'TJ:NDZBS FO. CABRIAGlIl OJ' MAILS BETWEEN PATHANXOT AND DALHOUSIE. 

202. Bat. Bahadur Bailada Bha.g&t Bam: Will Government be pleased 
to quote the tenders and names of the re,pective transport companies who 
.are willing to carry mails between Pathankot and Dalhousie? 

1Ir. H. A. S&1DI: Tenders for the oonveyance of maiw· from the 1st 
April, 1930" between Pathankot and Dalhousie were received from· the 
following Compo.nies: 

Amount of tender 
for one service 

. No. Name of the Company . each way daily 
throughouttbe 
year. 

-
Rs. A. p. 

1 I Bol Sahib 0 .... "-'"' .... Xanoo-. 
Singh, Lahore Cantonml'Dt . . . 2,100 0 0 

~ The Cliv. Tran'port Conwpanyj Limit· 
ed, Delbi. .  .  .  . 2,016 1 8 

:3 ·Messrs. Heera Lal & Sons, Sialkot 
City .  . . .  .  . 1,250 0 0 

4 The Internat.ional Syndicate, Lahore • Canionment .'. .  . 1,000 0 0 
.3 The Imperial Motor Service. Pathan • 

kot . • ',' • • . 900 0 0 
'6 Malak ChaM Kohli and Pindi Daa, 
. &a1il&lpindi'City • . 900 0 0 

7 Messrs. Narain Daa and Company, 
Lahore 900 0 0 

~ 

, 

-
Amount of tende r 

wn for a seoond do 
despatch for 6 
months in the 
summer. 

Rs. A. P. 

700 0 0 

2,020 10 0 

650 0 0 

~ t quoted.) 

600 0 0 

600 0 0 

6QO 0 0 

CluBoES FOB GoODS OARRIED BY THE CLIVE TRANSPOBT COMPANY AND 

,,0' TKI NOBTH ·WESTBBlJ RAILWAY. 

. '203 •. :aat . ct~ ~  Bha.gat Bam: (a) Since starred, .gUGbtioD 
'No. 17'7 6f the ~t  September, 1929, was answered, have, e m~t m ~ 
any inquiries 8S to the rates charged by the Clive Transport Company for 
the carriage' of goods when ftot employed as agents for the t ~. e te  
Bailw,y2 . ' 
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(b) I. ita fact that the rate charged is,Re. 1 as. o per maUlleJ, where •• 
*he North Western Railway chargee RB. 8 per maund for the same? 

'(c)Wiii 'Government be pleased to explain this great t~e ce  

Kr. A. A. L. PIIIOD8: (a) No . 
. (b) Gov.ernment have noinfonnation as to the rates charged. when the 

Clive Transport, Company are not employed as agents for tho North 
Westt5m Rai1way I 'but. understand that such rates vary from time tl' time 
aeoording to competitive c t ~ The rates charged by the CllmpaDY 
wben' employed 8S agents' for the North Western Railway are Bs. 1-12-0 
rrer maund for ordinary packages Rnd Rs. 8 per maund for bulky pack.-
ages. 

(c) Such difterences 8S may exist betweeJl the rates charged by the 
Company when employed as agents and when acting independently are-
influenced by the fact that the rates in the latter case are subject to com-
petitive conditions and vary from time to time whereal in the former ease 
thE; rates, like other railway f;l'eight rates" are stable. 

. . ... 

GlU.lfT 01' A MONOPOLY POR TIlE CARRIAGE 01' MAILS AND PASSBNO:ns. 
TO THE CLIvB Tlu.riPOBT CoMPANY. ' 

204. &Ii B&bI4ar .. I.ad. Jlhapt Bam: (eI) wm ~e e t be 
vleased to state ,,'by the civil authoritid gave the monopoly to ply betwewJ: 
l:'athankot and u ~ to the Clive Transport Company? 

·Ib) Wb, "wsstbe 'old Company which carried mails and passongt:ra 
between Pathankot and Dalhousie before the Clive Transport Company ~ 

given the monopoly? 
(p) II it a fact that the former Company was an Indilln concern? 

(a) Is there any truth in the allegation that the Managing Direotor 01 
the Clive Transport Company had luffered heavy ~  in ..ome other COD-
cern and that this monOlpoly was given to him in order to help him? 

(e) Has he recouped his losses now? 

(f) Is it a fact that the whole Direetorateis non-Indian? 
ft. BoDourable Sir Bb.lIpendra ... \b III .. : The infonnation 1I8quired 

bv the Honourable Member is being collected and will be furnished, to him 
as soon as possible. ' 

Tlr.Amn4b AND ApPOINTMENT 01' RAILWAY Accounms. 
205. B&l Balladur lla1z&4a Bb.qa& Jt.am: (a) Will ~emme t be 

pleased to state what has been the totl\l expenditure 011 8.C$CQ1U1t of the 
class started for the training of railway accountants in .Caleutu. as com· 
pared with the budget estimates? 
(b) What number of the students of the said class passed the training, 

class examination 'qualifying tor promotion to the posts of otBciatiDg' 
accountants? 
(c) Is it a fact that the selected candidate. for the training clals were 

liven in writing to understand .t ~, th4y wQuld, be, .entitled, ~ becalM 
aCcountants in an officiating, cap4city ... on ' their' passing the, ezamiaiatioo. 
meant lor the training ClUB? . " : \ " , ' 

','. ct I~ it a, faet that nont;! of the ~ ec  .. tudenta_ of t.ha ol ... "has .. 
f&i' been provided for a8 an accountllnt? 
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(6) Is it a fact that in· almo:st .a11 State Railway accounts t ~ • 
oertsin number of the posts of· JunIOr· aCCG>untants are held by Buch ua,;. 
qualitil3d men who have-been taken direotly ,in these posta frtnn outsidtit 
the Railway Department, besides those unquBJifted men who were t e~ 

over from thtl civil accounts offices? 
, (f) How many posts of acoountauts· .and sub·beads in each l'&ilway 
accounts office are held by. men of the two classes mentioned in part (.), 
above who have not 80 fnr pnssed the examination qualifying for 
eeeouritantiJ ? 

" (g) If the answers to parts (d) and (e) are in the affirmative, will 
Government please explain why the taxpayers' money was spent in starting 
and running the training class for railway accountants when there were n(l-
POllts cd accountants to ofter them on their qualifying themaelvea for web 
poNt 
(Il) What steps are now being taken to redeem the promises givei'!. 

to these men of the training class at the time of their selection as stated' 
in part (c) tllllt on passing the training clas8 examination their position 
would improve? 

(i) Is it a fnct thnt men of t·he Training Reserve, started by the Auditor 
General, on passing t.he qualifying examination were not only given. 
officiating promotion as accountants, but also the benefit of five years of-
qUAlified sl'rvic.e over their ('ompeerR of the regular establishment in the 
matter of fixation of senioritv. and that the same condition of service ~, 

been ec g ~e  by the ~ , ~ t  De!lortment in the caSe of Bome of those-
'l'raining Re!lerve men who were tAken over by the latter Department 
from the Audit Department? 

(j) If the anSWer to part (i) nbove :.8 in the uffirmnLh·e. will Govem.,-
ment be plcosed to stnte wby the some I~e , as were recognisedLl 
the {,a8eo of the Training Rpserve, are not ~ te~ e  to the qualified meD' 
of the accounts 'training class? ' 

. Mr. A. A. L.PU'IOII8: (a) to (j). The Honoura.ble Member is referMd to-. 
the replws given ~ me on the 5th 'March· to' question Nos. 448 and 449by:·· 
the Honourable KhanBAhadur Sal'faraz Hussain Khan. . 

SEPA.RATION dF INSPECTiON :noM PuRmu.SE IN THE ~  STA.TIODl\Y 
OFFICE. . 

. 206; .1!'l. Amar Bath Dutt:. Will Government be pleased to state what.: 
progress has been made in tbe direction of the ,sepa.ratiOtn of . .inspectiOn. 
from the purchase in the Central Stationery Office, as it obtains in the 
Indian Stores Department? , 

The Honourable Sir Bhuptndra ·.ath Kttra ~ The question is under the-
llori8iderntion. of GO'femment. . 

P:aoKOTION OF CLERKS IN THE POST OFFICE. 
. . 

207. Mr. Amar .ath Dutt: (a) Will Government be pleased to state 
if it is a fact that graduates and under-graduates _ appointed· in the P08t 
Office· ·88' leave reserve clerks are ABsigned positions in the Divisional and' 
OirQle g . t ~ lista aa though they were et ~e t e  five years and three-
years, respectIvely, before the dates of their ~m e t entry? 
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!o!{b):Is itt a feet that-oons8queat on the above, the graduates and under-
°gradUates are pl'Omoted as olerks mooh earlier than the matriculate and 
:.B.S.L.C. !f8fJerve clerks with Iqerservioe at their credit? 

;' . (c) Is it a fact )that graduates Bnd under-graduates entertained in any 
'One Division are shown in the Circle gradation lists as senior to all 
Dlatmulate and S,S.L.:C. leaveresene clerks in the whole Circle with less 
:th,an ofive ,earseervioe? 
" 
(tl) Will Government be pleased to state the reasons for granting the 

:graduates and\lIlder-graauates these concessions? 

(e) Are Government aware that, as a result of the above concession 
pnted to the graduates Bond under,graduates, the other leave reserve 
.clerks are, year after year, losing many places in the Divisional and Circle 
:gradation lists for five years, that is, until such time as they reach tlie pay 
~ u e t to the initial pay of a graduate and are protnoted as clerks much 
l_ter than ~e graduates and under-graduates with lesser service? 

(f) Is it 8 mct that certain lady clerks are started on· a higher scale 
<If pay in the Post Office? 

'(9) Is not their seniority detennined solely with reference to the dates 
'<)1 their penuanent entry in the Department, irrespective of the pay drawn, 
:and is it not ruled that when a woman clerk attains the maximum pay 
-of . PElr time scale, she should wait for promotion to the lowest selection 
~ e until the men clerks who are senior to her by service have received 
It? 
(h) If the answer to above be in the affirmative, will the Government 

be plelt-sed to state whether they will follow the same principles in fixing 
the relative seniority of graduates, ~ e g u te  and matriculate leave 
"l'eserV,e clerks a.nd cause the revision of the existing Divisional and Circle 
:gradation lists? If not, will they please sta.te their reasons? 

~ • .B. A. lams: (a) and (0), Divisional gradation lists DO Jonger esist, 
~t it is ,$ fact that graduates and under-graduates appointed as clerks on 
the special starting pay :fixed by Government are given position in the Oircle 
gradation list BS if they had been entertained in the Post Office four vears and 
"two years, respectively, before the dates of their actual p.ernlanent appoint. 
0ments, ' 0 

(b) No. There is no question of promotion. Tb,e date oJ cQllfi1'IDation 
.depends, fdr all clerks, on the date of their passing the departmental exa-
miiiation· for confirmation, . . . 

(d) The attention of the Honourable Member is invited to pan.sraph 18 
-of Chapter II of. the Report of ~~~ Post"l ~mm ~~ e, 1920. 

(e) Yes, the fact is generally 88 stated except that there is Do'quMtion 
oof promotion to clerkships; see my reply to (b). 
(I) Yes. 

(g) ~.  -' 

(k) No, ·for ~ .  explaineci in the reply to part (d) above. I would 
~ slid that it is °the, poij,cy of thj3 Department to give gradU&teB and unde1'. 
~~~~  f\JI . ~,,~t  'Ofo Ie6Chiog the :Lowe ·Seleotion Grlde earlier tll1aD 
men less qualified e uu.t, ~ . .. :' , 
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I  ~   I   I    o.J', ~ PBOIDEN:r FUNDFo.B Go. lBNJONT EMPLO EES: 

08. r  .lmar  th Dutt: Will  Government be leased to state the 
robable time at liich they ould introduce a.-system in hich a Provident 
Fund ould tae the lace of  ensions either in hole or in art for the 
Government emloyees, and the stae at hich the, roosal no stands 

The lIonourable Sir Geore Schuster: The Honourable Member is refer-
red 'to arts a and b of my rely to Mr.  G. ~   t   m Rao's starred 
uestion No. 1  on the  th January, 1 0,  ubhshed on  ae 8 of the 
J.Jeislative Assembly Debates. 

Po.STAL RUNNERS EMPLo. ED IN TIBET AND SIKKIM. 

0. Mr. Amar B.h Dutt:, a WUl e   m~  t be leased to st,ate 
the number of runner lines in the Tibet and Si im  territories and the 
total number of runners emloyed on them " 

b Ho many of these runner lines nre day- orin and ho many 
niht- orin  

c Do the runners o in batches of t o or more, or is only a sinle 
run,ner emloyed in each line 

cl Have Government  rovided the runners ith arms for self-defence 
If not,  hy not 

r. E . .A. Sams: n to d. The infontlation is bein collected and ill 
he ,furnished to' the Honourable Member in due course. 

PRoMo.TIo.N 0.1' PA.SSED  AOCo.UNTANTS IN THE  Po.STAL DEPABTMENT. 

10. r. Amar .ath Dut": a Will  Government be leased to state 
the number of officials in each Rail ay MRil Service and Postal Circle 
in India and Barma, of the clerical time-scale, ho  assed the eamination 
held for a ointments as aCOouDtanta 

b Ho many of the lie ere a ointed as Head Postmasters as noti-
fied in the Pirector General's Circular No. 0, elated the 1th October, 
1 1   . 

c Is it a fact that many cf these us sed men are not even a ointed 
as accounta.nts and are not aid secial ay 1 so, ho many men are Dot 
~   emloyed and ~ 

d Have Government ordered that only 1hCBe men  ho  ill  ass the 
eleotion  rade eamination to be held shortly ill  be  romoted to the 
election rade a ointmet1ts 

e In vie of the assurance iven bv the 'Director General in his cir-
cular, above uot d, vlill Government be lE'ased to state  hether they 
ll,roose to allo all assed accoUJJ.tants to sit for the E'Dsuin ~Iect    
rade eamination If not,  hy not 

''he Eono1U'ablt Sir Bhuendra lfath Kltra: a, b and 0. The ~
formation is bein collected Rnd Will be furnished to the Honourable Mem-
ber in due course.   . 

d No. Passed accountants on ordinary time-l1Ica.les of ay aro also 
eliible for a ointment to' the 10,,,er e  e~t    rade  a ointments of 
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aooountar.ttl 'and anistant 'ACcountants' OD: Bs. ,100-260 oli condition thati 
t~e  PRSS the selection grade eX81Dination witb4l, t ~, ~ . , . 91, the4' appoint!-

~ t to, such posts. , ' ' 

.' (e) The inte'ntion 0,.' the Orders referred to by ,the HOllbursble Member 
is not 8S st&ted by him and in this oonnection the Honourable Member it 
referred to the reply given to the Honourable Mr. Mahmood Buhrawardy's 
ques1iion No.8 in the Council of State on the 19th Febru."ry, 1980. It is 
Dot proposed to allow all pt\ssed accountants to liIit for the aeleQtion grade 
examination 8S the selection of the candidates to appea.r for it i.' made in 
vrder of seniority. Only those passed accountants mentioned in part (d) 
of the reply who have been promoted provisionally are ~e  to appear 
for the examination irrespective of se,niority. 

PBoXOTIONS IN THB MADRAS PosTA.L CmoL •. 

211. Kr. Amu .ath Dutt: (a) Is it a fact that the Postmaster 
General, l\fadras Circle, wrote to tho Director General of Posts and Tele-
graphs that all the officials in his Circle, who had passed the departmental 
examination, for Inspectors and Head Clerks to iE'uperintendents of Post 
Offices had been confirmed in that cadre and that, as the selection grade 
examinatiqn would not come off immediately, he should be permitted to 
conduct the departmental examInation for officials who were nominated by 
the Divisional Superintendents in 1927 to fin in interim vacancies in that 
cadre? 

(b) Did the Director General grant the request of the Postmaster 
General? If not, will Government be pleased to st'flte if they will allow 
t e~e ,~  at ~ t to sit for the next selection ~ e exnm,ination? 

The Bonourablf Sir Bhupendra .ath Xltra: . (a) No. 

(b) The first part of the question does not arise. With regard to the 
second part it may be stated that those officials who had already beeD 
specially selected for, and promised permiBlion to appear in, the old exami" 
nation for' Inspectors of POllt Offices and Superintendents' Head Olerks by 
Heads Qf Circles .(including the Postmaster General, Madras) were, asa 
special cRse, allowed to appear for the Lowest Selection Grade m ~ 
beld in December I t~ 

PIwMO'l'ION 01' POSTMEN. 

:212. a. Amar .ath Dutt: (a) Will Government' be pieased'to state 
the number of officials promoted from postmen 'and lower grades t c ~ , 

ships in India Elnd Burma who possessed less than' two yenrs' 1!erviceas 
clet'ks on the date of the first incremental examination held for 'cletka ,and 
leave reserve clerks? 
(b) Were all the officials of thif!!' class compelled' to ,nppear for thtW 

examination on the ground that they had not completed two )-ears service 
on the date of examination? lIo;lv . , ~  _ ~ in the e ..~t~ .  

. (c:) Is it 8 fact that those who did ·'not. pasa the examination were 
reverted to tbeir original appointments in the postmen aDd lower grad.,? 
How many were so reverted? 

. ',(d) Were not these men -promoted to clerkship,afte)" they. paSJEld a 
preBcribedtest in English composition, arithmetic, etc.? If so, what wal 
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the necessit\' fur the Goverl,lJl1eut todir!'l£!t them: to ,appear ~t  e   new 
~  u~  t  ~   "? 
(6) Are Government 8"'are that such men who had more than two years 

service at date of examination were not asked to appear for the examina-
tion, and thus escaped the chances, of reversion? 

'!'he Honourable Sir Bhupendra :Hath Kltra:' The infonnation is being 
-collected Bnd will be furnished to the Honour"ble Member in due course. 

ALLoWANCES FOR POSTAL OFFICIALS IN HIIoLY AND UNHEALTHY TRACTS 
IN THE MADRAS CmCLE. 

213. Mr. Amar Bath Dutt: (a) Will emm  ~  t pe pleilsed to state 
whether they have any proposal this year to ~m  c   the rAtes of com-
l'eBsatory a!qow!I.Ilcea' and special pay for the hilly and u  ~  t  .   tracts 
in thl' ~t ! Circle,' and if so, will  they please p.tnte what rates have 
been proposed and whether they will be given effect to retrospectively? 

(bY n the answer to part (a) be in the negat;"e, will Governm'ent be 
pleased to state when  they propose to sanction t.be ~  e   rates of 
allowance? 

The Honourable Sir BhupeDd.r& :Hath Kltra: (a) and '(b). The attention 
()fthe Honourable Member is invited to paragraphs 85 and 11 of the pro-
ceedings of thEl Standing Finance Committee,  dated the 16th and SOth, 
J tln uary , 1980, respectively. 

PRoVISION OF QUARTERS FOR POSTAL AND RAILWAY MAIL SERVICE STAFF 
A'r OO'1'AOAMUl'II'D, . 

214. JIr, Amar :Hath Dutt: (a) Will Govemmetttbe ple&sed t{) state 
if they propose providing residential quarters for thE; Posta.l and Railway 
Mail  Service staff in Ootaeamund (the Nilgiris) 1 

(0) H the reply to part (a) be in. the affirmath'e, whp.n, how many and 
whti.t is the total cost of the proposar? I 

The Honourable Sir Bhupendra _ath K1tra: (a) It is proposed to pro-
vide quarters for the post office staff only.  Quarters are not required for 
the Railway Mail Slervice staB because,OotacamWld is ~tt  e.  e  .  u  .t  te   

of any Railway Mail  Service section or mail office. A rented reaf. house 
bas already been provided for the mail g~   working  between Podanur 
and OotacaIll,und where the mail guard halts and rests. 

(b) If funds e  m  t~ about 22 units of quarters wiJI be constructed in 
t\Vo years.  Estimates of coat are "not yet . ready. They are being pre-
pared. .., ,  ' 

B:aoADOABT LIOENOES ISSUED BY THE POST OFFICE. 

2U5. JIl'. Amar:H. Dutt: (a) Wiu Government be pleased to state 
the number of licences issued by post offices in India and Burma eaen 
year  for opening broadcast. wireless statioDS, and the amount. collected 
therefor by the Poet Omce? . ; 

'(h) WhaL proportion: of the amount do Govemmenf. popope to credit 
8S the .hue of the Post Office work? If none, why not? ' 
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'!'be JhDoaratlle SII BIl_peDdra •• \11 Ill".: (4) Probably the HonoU1*-
able Member refen to Broadcast Receiving licences; if so, the approxi:' 
mate !lUmber of such licences i18ued by POItOftices in India and Burma 
year by year is as follows: 

1924 issued 480: 
1926 issued 1,860. 
1926' issued 940. 
~  issued 8,600. 
1928 i.sued 6,150. 
19"29 issued 7,670. 

The fee for ~ e  license issued is Rs. 10. 
(b) 20 per cent. is retained by the Posts and Telegraphs Departmeat, 

the balance heing transferred to the Indian Broadcasting Co. 

CoST 01' THE I:NDUN DEPUTATION TO THE UNIVEBSAL POSTAL CONJ'BUNOB. 

210. 1Ir. ~ _ath Du": (a) Will Government be pJea.ed to state 
the total cost each year for the last five years of the Indian dpputation to 
the Universal Postal Conferences? . 
, .  . ".,' ~ "r ! ,f' • 

,. (b) Is the total cost eharged' to t ~ Ipdian Posts 'and Telegraph$ De-
pa.rlJrient in entirety. and if so,. in what proportions to the Posts and. 
Telegraphs Departments respective])'? 

(c) Do not the Government of India share the expenditure? If not, 
why not.? 

fte Honourable Sir Blaupendra .MIa Jbra: (4) There has been only' 
one Universal Postal Conference during the last five, years, -"i •. , in 1929. 
The total cost of the Indian deputation was approximately Rs. 62,000. 

(b) and (c). The total cost of the Indian deputation is oharged wholly' 
to the Indian Posts and Telegraphs Department and is debited exclusively 
to the postal branch, the reason being that it is a' purely postal charge 
of the Govemment of India. 

8DAKD SUVlOES BETWIID 'CoLOIDIO AND Avsu..u.u. 

117. .. • .Aaar .aUL Batt: (d) I. it a fact that the steamer semee. 
between -ColombO and Australia have been regularised ') 

(b) which are the contracting steamer companies. and what. is. tbe 
amount of the subsidy paid per year out of the revenues of the Indian Posta 

~ 'I'eJegraphs Department? :, , ' . 
. fte·'JIcmoarable Sir Bhupenc1ra •• \Ia.l"a: (a) The question is 00_ 
quite clear. It may, however, be stated that there is a regular service  of 
mail steamers between Colombo and Australia at interval. of ~ ut.  week. 

(b) Mails from India to Australia are e~t ~ ~ I~  both by: .the 
stelllmrS,of the P. and, O. S;M". Oompany and 'by-the Orient S: N. "Compcy. 
The former are undm.'· contract, with 'His M'8jesty's tm te . e~e t, 
and the latter with the Austnilian Govemhient. No separate sUDstdy is 
paid by India for the mails sent to Australia by ~ e P. and 0':8. ~. 
Company 'Steamers, "s the contribution made by India. towanm the '8ubBldy 
payable to the Company by the Britisb' Post Office oo.era theie maiiiJ 
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In respect of mails sent by the ships of the Orient S. N. Company no-
subsidy is paid by India to the ~ m  but traMit charg.es ue paid 
to the Australian Post Office aooordlllg to the rates prescnbed by the· 
Universal .~  Convention. For each oftlle years 1924 to 1928 these-
• charges amounted to £580·14·4. 

AMOUNT OOLLEO'l'BD J'BOII Tm.BPltONB PUBLIO C.ux. 0J'J'I01ll8. 

218. Jlr . .&mar Ka&b. Dutt: (a) Will Government be pleased to state,. 
year by year, the amount of telephone revenue!!! collected through the Public-
Call Offices opened in the Post Offices in India and Burma ·for the last 
five years 1 . 

(b) What share of the revenue is credited t? the Post Office for its. 
ahare of telephone work? 

lIr. H. A: &ami: (II.) It is regretted that as the compilation of the inform' 
ation asked for would be very laborious and out of proportion to the valu& 
of tile result, it cannot be undertaken: !n any case the compJete e~  for 
the whole period are no longer available. 
(b) No credit is afforded to the Post Office for tDe servioes rendere4 

in connection with the working of the Publio Call Offices, 

SUPPLY OF STATIONlilRY' F ~ PositO:n'tOBS: 

S·19. 111. Am ••• tIl Du.tt: (a) Will Government be pleAsed to statS' 
the total sum spent during the year 1928·29 as allowances to Postmastel'B 
for the purohaae of atationery such as sealing wax, oil, etc., for theule of' 
their offiees? 

(b) Are these materials, except oil, supplied in kind to R8t1way Mail 
Service o1tices by the Department? .. 

(c) Do the Government of India aud the' I..ocal ~ me t  ~  

articles of stationery in kind to their subordinate otllces? . 

(d). Do Government propose to make arrangementfl lor the supply in 
kind of the artioles of stationery to Postmasters in lieu of allowances in 
cash.? If not, ~  not? 

The Honourable Sir Bhupendra Kath JllVa: (a) Rs. 8,29,218. 

(b) All stationery articles except oil, paste, match boxes, etc., &re-
supplied in kind to Railway Mail Service Offices. 

(c) Yes, so far as offices subordinate to the Govermnent of India ~, 
concerned. Government have no detinite information as regards Loca) 
Governments. 

(d) No. On account of the difficulty and expenditure involved 1ft: 
e ~ uc  supplies to over 20,000 post offices, scattered all o"",er India. 
and Burma. . 

AnOINTMENT ~ AN INDIAN AsCBDfICA,L' EXA.MINER FOR CUSTOl'S A.ND 
1.' • , .  . ~ I m, . . ~. .' 

2~ . Kr. Amato ;:R'l.th D!I'tt: (a) Is'it a ~  tha.t t ~ ~ t altha Special 
CheD'lical Adviser \\rae !not' advertifled afti3T Mr. Jp.nks. Chim'lioal Examiner 
for Customs and Excise, Calcutta, left India in July 1928? 
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. ~  ~ Government '!lequire. tha.t the qu.a.li1ic.at40n of a Special Chemioal 
AdvIser m the· Customs Department should pnncipally be of considerable 
itXperience· in eommeroial or technical aoalysisakin to those oarried out in 
the C.toms laboratories and. a g~ reputation in scientific c c ~  as a c ~ 
tributor of original research work in scientific journaltl?' 
(e) Is it a fact that Dr .. H. B. Dunnicliff of the Punjab Educational' 
Service, beiilg & 'Physical Chemist, was appoil'lted'Speciul OhemiCal Advi· 
. ser in Noyember 1928? ,1' 

{d) Were Government aware that. t ~ e were, at the t'ilUe"c)! D1'. Dunni· 
·olift's· appointm,ent, many ~m ete t Indian chemists in India both in and 
outside Government service ~ 

(e) If the answer to part (d) is. in theaffinnative, will Government be 
'pleased to state why a suitable Indian was not ~ ute  to the post 1 
(f) If Government were not aware of the {act stated in part (d) why 

waa not the poat of the Special Chemical Adviser advertised and applica-
tions inVited for the same?' 

(g) If the pOAt of the Special Chemical Adviser, to which Dr. Dunniclli! 
was appointed, was not advertised and applications not invited for the 

~ .arne, do Government now propose to advertise for the post to obtain, if 
possible, the servioes of a suitable Indian to the post? 

fte Honourable. Sir ~e Sch1llter: (a) Yes., 
(b) The post Or Special Chemical Adviser was a temporary one. As 

. a whole-time appointment it WBB maintained only from November, 1928, 
to the end of September, 1929. The officer's principal duties were ad-
-ministrative rather than connected with research work. He had to vi.it 
the various Custom Houses in order to see that the new laboratories were 
put!. into full ~ order and to examine the general position and make 
'recomrneI\dations regarding the future organisation of t ~ t  work 
and regarding the administrative relation of the laboratories to toe Central 
Board of Revenue and infer sr., 'While performing these duties, he was 
also required to aSsist with his advice, whenca.I1ed upon to do so, the 
.. officers in charge of the Customslaboratoriea. For the perfoMlimce of 
these functions it was necessary to have an officer who combined adequate 
technical qualifications with experience of the Government organisation. 

(c) Dr, Dunnicliff of the. ~ .. Educational , ~, Prof.sor of 
Chemistry at the Government College, Lahore" was appointed to the post 
· in November, 1928. 

(d), (e) and (/). In view of the F! ~c  objects of the temporary appoint-
'!Jlent in question it was necessary to obtain some fairly senior officer 
-a1reBdy in Government service. It is for tlhis reason, and also' beo8UH 
· of its temporary character, that the post was not advertised. : 

~, g  '!'he Govet1lment of India selected, the officer already in Govern.· 
ment service and available at the pay offered who in their opinion was 
· best suited for the work. ~e September, 1929, the post 'of Special 
Chemical Adviser has ceased to be a ~ e.t~e appointment. Dr. 
Dunniclift's part·time services have, by Qr1'sI1Rement t .~e Government 
of the Pnnjab, been temporarily retained. Both on grounds of economy 
·a.ndjn order to avoid.& breach of continuity, ~ Government of India do 
-notl, intend to, terminate this arrangement and create a new whole-time 
".ap,iointment. 
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HoUB8 01' DuTy 01' TIIILIIIPHONIII MIS'lBIB8. 

221. Mr. Amar Bath Dutt: (a) Is it a. fact that the telephone mistriet 
'!\nd telephone operators of the Engineering Branch of the Indian Pos.ts aDd 
Telegraphs Department, ordinarily perfonn fifty hours of duty in a 
week, without any restriction of the hours of duties on Sundays, holida.ys 
and at ev(>ning and night, whelleas restrictions of duties under similar 
drcumstances exist in case of the members of the signalling establishment? 
If so, will the Honourable Member in charge of the Department of Industries 
Ilnd Labour, be pleased to state the circumstances under which the telephonb 
mistries and telephone operators flre debarred from being admitted to the 
privileges which are being granted to the latter, as detailed in the Govern· 
ment of India communication of the Department of Commerce ~ 

Industry, No. 4880·94, dated 29th June, 1911? 

(b) Is ita fact that the telephone operators of certain telephone ex-
('hanges, vi •. , Gaya, Munghyr, Hazaribagh, Dinapore, etc., which are ftJD 
by three telephone operators, are required to perfonn 56 hours of duty 
instoad of 50 hours, without any extr.a or overtime allowances? If so, will 
Government be pleased to state the circumstances under which such an 
Imomaly is in force? Is this contrary to memo. No. 4148, dated the 12th 
June, 1919, of the Government of Indill, Department of Commerce and 
Industry? 

. (c) Is it II. fact that, except the out,door workers of the Indian Posh and 
TE'legrRphs Depnrtment, only the telephone mistries Rnd telephone operators 
are forced to work on Sundays Rnd holidays without any remuneration? 
If so, will the HonourRble Member be pleased to state if he has anr 
intention to redreRs the long felt grievances of the telephone mistries ant\ 
t,!'lephone operat.>rs by bringing them on to the same footing with the 
members of the signalling establishment, so far ~ the overtime allowRnce 
ip concerned? 

(d) Is it a fact thnt the telephone mistl'ies and telephone operators of 
t.he big telephone exchanges are granted the privilege to work only two 
hours on Sundays and holidays but that the SAme is denied to the telephonf' 
mistries Rnd t.elephone opemtors of the smalJpr exchanges? 

The u ~ e Sir Bhupendra Bath Mitra: (a) The reply to toe first 
part of the question it; in the m ~t e. With regard to the second ~ 

the nat.l1re of cluties of the signalling staff of the '1'elegraph Traffic branch 
cliffer materially from t.hoRo of the Tell:'phonC' m t. e~ Rnd Telephone opera· 
tors... Govemmp,nt are satisfied that there is no case for exactly similar 
treatment in respect of hours of duties of the signalling staff and the Tele· 
phone miRtries snd operat.ors. 

(b) Enquiries Bre being made and the result will be communicated ~ 
the Honourable Member in due course. 

(c) The an Ewer to the first part is ill the negative and the second part 
dOE'S not arise. 

(d) No such representutjon has ee~ mnde ~ the ~e  directly.concerned 
but enquiry will be made and the mformutlon wIll be. suppbed to tho! 
'FTonolll'able Member. 
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TRAINING OJ' APPUlft'IOM m TJIlII BBNGAL  N,j,GPt1B -BAlLw.A.Y WOlI.E· 
SHOPS .A.T KUR.A.GPUB • 

. 222. JIr . .&mar If.th Du": Will Government be pleased to place OD 
the table a COPy of their oomplete anflWN'S communicated to Mr. S. lJ. 
Mitra,  by et~  , to his starred questions in the Legislative Assembly. 
Nos.  819-8215, dated the 26th ~  e  u  , 1929, Nos. 491-496 and ~  , 

dated the 16th September, 1929, No. 644, dated the 18th September, 192tf. 
No. 827, dated the 24th September, 1929. and Nos. 861-868, dated the-
26th September, 1929, regarding apprenticeship training in the Bengal 
Nagpur Railway workshops at Kharagpur? 

JIr. A. A. L. ParaoDl: I am sending to the Honourable Member copies. 
of the replies sent to Mr. S. C. Mitrs.  As he will see, they are numeroU4 
and lengthy.  Copies have already been plnced in the Library.  --

LoWBR SBLBCTION GRADB ~   OF CLERKS IN THE TELEORAPH DEPART· 

IIIENT AND IN TBB POSTAL DBPARTMBN'r. 

228. JIr • .Amar K.th Du\t: Is it a fact that u.n examination has beefi 
int.roduced for the lower ~  ect   grade posts a.rnongst the clerks in the 
Telegraph Department and. if so. have Government cODsidered the ue  ~   

of increasing the number of posts in the above grAde alRo, RO a.s to equalise 
the proportion with that existing in the Post Office, the sister Department? 

'!'he Honourable Sir Bhup8ndra Ifath Mitra: The reply to the first part 
is in the affirmn.tive. With regard to the !'Iecond pnrt, t-he attention of the 
Honourable Member is drawn to the reply given by Mr.  Rogers to his un-
starred question No. 415 on the 27th March, -1929. 

COMPBNSA.TORY ALLOWASOB IN THE TEL'EORAPH DAPARTMENT. 

224. Mr. Amar Hath Dutt: Will Government he pleased to state when 
the question of the revision of the compensatory allowance in the Tele-
grnph Department, in certain plnces, which  has long been und.er con-
sideration, is likely to be finally decided? 

'!'he Honourable SIr Bhupendra Bath Kiva: The Honourable Member's 
attention is invited to paragraph 3.'') -~I  the Proceedings of the Standing 
Finance Committee dated the 16th January. 1930, which fully explains the 
case. 

SBLECTION OF DEPARTMENTAL CLBRKS FOR THE TRA1NJNO CLASSES IN 

TELEORAPHY. 

225. JIr. Amar Hath Dutt: (0) Will Government be pleased to state 
when the departmental clerks are likely to be selected to join the training 
clBSBcs in telegraphy? Is it a fa.ct that recruitment is now open? 

(b) Do Government intend to exempt those clerks from the age  limit. 
,,8 a special c  ~, for the purpose of recruitment RS telegraphists who joined 
·the Department with the hope of becoming telegraphists? Are Government 
aware that, owing to there being no recruitment for the last ten or twelve-
years in some Circles. these clerks have become Clver age nnder 1he existing 
u  ~   -
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!'he Koaouable Sir Bllupadra .MIl JIltra: (eI) Orders on the subject 
are upected to issue shortly. The' reply to the second part is in the 
a:8imiative. ' 

(b) The age limit has been fixed in the interest of the efficiency of the 
publirJ serviee and Government do not intend to relax it in any case, With 
regard to the second part, the facts may be as stated by the Honourable 
Member, but Government have no precise information. 

PuBLIC BlIlBVICE COJOrlISSION Ex.uuNATION. 

226. Mr. Amu .ath Dutt: (a) Is it a: fact that the last Public e c~ 

Commission examination W86 held in December, 19261 

(b) Is it a fact that many permanent vacancies in the various Depart-
ments of the Government of India (civil a.s well as military, and the attaclied 
offices) are being fiNed up by unqualified men? Will Government be pleased 
to state when they will hold a further competitive examination so as to fill 
up these vacancies by qualified men permanently? 

(0) Is it a fact thnt the concessions noted below were allowed 
by the Government of India to its employees when they last sat for the 
qualifying examinations, held in Novomber 1929? 

(i) Concession of age limit up to 35 years instead of 80 years in 
the CIlRe of permanent Government servnnts of Depanmenta 
other than the Government of India for admission to sit in 
that competitive examination; 

(ii) Exemption of entrance fee of Rs, 10 rer head. 

(d) Do Government propose to allow, at the next examination. the con-
cessione referred to in part (o)? 

(e) Have Government any intention to change the standard of that 
examination otherwise than was previously done? 

'!'he Honourable Sir .T&mea Orerar: (a) The Public S'ervice Commission 
held a qualifying examination in November, 1929, but no open competi-
tive examination for the ministerial Rervice has been held since 1926. 

(b) I have no information that permanent vacancies ho.ve Deen filled 
by unqualified men. The Public Service Commission has been asked to 
consider the desirability of holding a competitive examinat,ion this year. 

(0) Yes. 
(d) No, for there will be no more qualifying examinations of this kina" 

and the next examination will be open and competitive. 

(e) Government act on the advice of the Public Servio, Commission in 
these ma.tters. If any change is made in the standards, adequate notice 
will be given to intendmg candidates . 

• PAY AND ALLOWANOlll OJ' POSTAL RtrNNJlBS IN TmJlT AND SmxDl. 

227. Mr. Amu .ath Dutt: (a) Will Government be pleased to state 
if it is a fact that the pay of runners employed on the Hhenock-Gnatong, 
Gnatong-Yatung" and Yatung-Pharjong runner lines was not raised in the 
recent revision? 

D 9 
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('I) Were the runners supplied with free ration and • olo,bing allow.nce 
before the year 1924, but are they now given free cl..,lihing and ar..,tiOD 
allowance of Rs. 15? If so, why was this change m,Jde? 

(c) Has any representation been received from ths runners asking for 
enhanced pay and ration allowance? If so, when: a"ld what orders were 
passed thereon? 

(d) What comprises a set f)f warm clothing for these runners? ~ 

a pair of trousers and a coat included in the supply nlld, if not, have Go,.· 
ernment considered the question of supplying these articles to the runnel'R '! 

(e) Is it a fact .that some of the postal runners 1D the Bikkim territory 
ore not given any allowance at all? If so, what is the reason for thi. 
discrimination? 

The BOIlourable air Bhupendra .ath K.va: (4) Yes. 
(b) Yes. The change was introduced flS the conditions which bad 

justified the former arrangement had ceased to exist. 

(0) Yes. The representation WRa fully conside-ec:l by the Director· 
General and it was decided that the prayers contained therein could not 
be granted. 

(d) The infonnation is being  collected and will be supplied to the 
Honourable Member in due course. 

(6) Yes, Compensatory allowan('e or special pay can only be granted 
if the conditions laid down in rules 9(5) and 9(25) of the Fundamental 
Rules are fulfilled. 

NEW PENSION RULES, 

228. Sir Zulflkar All Dan: (a) Are Government HVI'Hre that tnt> pen. 
sion' ruko pl'omised by thp Government of Innia in Mle }:4'undn'fnClltnI 
RuleR promulgated in 1921, which were to replace the rules rell!ting to 
pensions contained in the Civil St'ryjce RegUlations, in regArd to non-
Gnzetted Government servants, ar':1 still being awaited? Will Govern-
ment please state the reasons for delaying these rules for so IOllg a time? 

(I)) Are Government awnre t ~ the average nge in India is less thAn 
25 yenrs against more 1'hRn :'i0 yenrs in Englnnd and other European 
count,ries and that this nyernge is eVfm lower in tho cnse of Govemnlllnt 
servants who have to do sedentory work during t.heir life time? 

(c) Are Govern'%nent aware tlmt admittedly no lelis than 33 per cent. 
of Government servants die beiore completing 30 years' service leaving 
behind fam ilies for whom no provision is made in the existing rules i' 

(d) Are Government aware that thousands of Government servllnts 
who have died or have retired during the interval of about nine years since 
the new rules were promised have he en depriv0d of any relief that th" 
new rules might have brought to them or to their fattnilies and that tlien' 
will be still many more who will be subjected to similar deprivdionB until 
the new rules are published? 

(e} Are Government prepared to publish the new pension rules without 
any further delay? 
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fte Honourabl. Sir Gear •• SChUHf: (a) I would refer the Honourable 
Member to my reply to starred question No. 721 by Mr. Siddheswar 
Prasad Sinha published on page 1198 of the Legislative Assembly Debates 
for the 28rd September, )929. 

(b) By .. average age" the· Honourable Member presumably means 
the' .. average after life time ". This varies with the age of each indivi-
dual. At age 21 it is about 27 years amongst the orllina.ry Indian popula-
tion, t,hRt iB two years more than what is stated by the Honourable Mem-
ber. In England at the Bame age it is 45 years, that is five years less 
than what is st,ated by the' Honourable Member. The average •• after life 
time" of Government servants in India is considerably higher than 
nmongst t,he popUlation, and not lower, as stated by the Honourable Mem-
bf'r. At G,g-c 21, it is 88 years, that is, 11 years more than in the ordinary 
population. 

(c) It is estimated that about 25 per cent. of officers in the Superior 
Sf'rvices die hofore retirement. In the CMe of non-superior services, the 
perC'ent,Rge is nearer 30 for thoRe who must retire at the age of 55, but is 
undoubtedly higher for ministerial officers, who may remain in service till 
thf"V are 60. The average length of service of members of the non-superior 
e ~ ce  who survive till they go on pension is, however, in excess of 80 
venrfl. I would inC'identally mention that in the draft new Pension Rules 
t;hprf' iR no prnviRinn for granting relief to the families of Government 
servnntR who die in service. 

(rl) The Honourable Member is apparently under the impression that 
tlw new Pension Rules are to be markedly more liberal than the exist-
ing rules. This is incorrect. The draft rules differ from the existing rules 
mainly in fonn, though they contain some minor concessions regarding 
thp inclusion of pay drawn in temporary and officiating posts in certain 
cireumRtnllCl'8 in .. I)('nsionnble ~  ·'-i.e., the nverl1ge pHy of the final 
thrf'(' yellrs on which pension is calculated. 

(f') The Honournble Member's attention is invited-to my reply to 
I'Ibwred CllIel'ltion No. 94 published on page 102 of the Legislative Assembly 
Dehnt('!o; for the 21 st J snuGry, 1930. 

PRE-AUDIT OF PAY BrLl,s. 

22!l. Mr. Adtt Prasad Sinha: (a) Will Government be pleased to state 
whother Il system of pI'p-audit is conducted prior to t,hc pnyment of all 
bills which are pnid t,o officinls in Delhi and New Delhi, ~ et e  it is 
e t ~te  t.o PRi-ticlllll.r nrellS and Departments? If so, what are the oreas 
and Depnrtments affected? 

(b) Are the pre-audited payments 11 conclusive check, or cnn they be 
revoked subsequently by objections under post-audit? 

(c) Are Government aware that bills pre-audited are inordinately 
deJayed and that payees are thereby caused inconvenience? 

(d) Is pre-audit carried out throughout the Punjab Rnd the North-West 
.J:t'rontier Circle. of the Posts and Telp.graphs Department, or is it limited 
merely to particular zones? 

(6) If restricted, what then justifies the neCEssity for pre-audit? 

• 
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(I) When were the supplementary ulary bill, of the Central Telegraph 
Office, New Delhi. paid during the oalendar year ending the 81st December. 
1\rJ9? 

(.9) Witb whom does the delay, above, if any,-rest? 
(II) Was ,the matter of delaYB ever bl'Ought to the notice of Government 

. and with what ~ by' inspecting officers? 

. (i) Are Government prepared to inBtitute such adequate meaaures 
'that will render such delays J,mpossible in the future? 

ft. Bc.ourablI Ilr Georp 8cJaUMr: The imonnation iB being .oollected 
and will be furnished to the Honourable Member. 

MESSAGE FROM THE COUNCIL OF STATE. 

8ecrtu.r, 01 \he MHmbJr: Sir, the following Message has been ~ 
ceived fl'Om the Secretary of the Council of State: 

"I am directed to inform you th .. t the Council of Btate bu. at itl meeting held OIl 
the 4th )la=, 1930. agreed without any amendment. to the followina Rill. which were 
.,.... by the Le3iaJative Auembly at its meeting held on the 29th January, 1930, 
DaIIIelY: . 

I, A Bill to amend the Trauf. of Property (Amendment) Act, 1929, for a 
certain purpoee; . 

2. A BiU to define and amend the law relating to the aal. of gooda; and 
3. A BiU to amend the Indian Oontract Act, 1872." 

AMENDMENT OF ,STANDING ORDER. 

PRESENTATION OF THE RBPORT OF THB SELECT COMMITTE •• 

ft. BODOarable 8lr Jam. 0rerIr (Home Member): Sir, I preSent the 
Report of the Select Committee on the proposed amendment of Standing 
Order No. 40. 

THE ~  BUDGET-GENERAL DISCUSSION-ooncld. 

Mr. PreI1dID\: The Houae will DOW resume tJU! general discussion of 
the Budget. 

III. GhaDlhY&JD Du Btrla (Benares nnd GorRkhpur Divisions: Non-
Muhammadan TIuraJ): Sir, Jet me tell this House nt the outset that I 
do not find myself in a posit,ion to congratulate the Honourable the ~ ce 

Mf'.Ulber on the Budget which he hns presented. All I can do is to 
sympathise with him RS Inlwh Btl n doctor eRn sympathise with a patient 
who is addicted to some poisonous drugs, nnd "'ho is not prepared to 
take the t,reatDlent of an expert physician. 1 l'culisc, Sir, and it has 
been admitted on this side of the House, that the }'inance Member hRa 
inbflrited n dendJy legacy from his predecessor; but, that i8 no justifica-
tion for his clinging to the old policy 8S 8 child clings to the boHOlD of 
ita nlother. 
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~, when I made my forecaet at the annual aeuion of . the Federation, 
I was rebuked by my friend the Finance Member as beiDi an alarmist. 
I was dubbed a Jeremiah; in fact, I was given a tip by my friend Sir 
George SchU6ter thllt, following the American example ~ a similar situa-
tion, instead of promoting, as he said I was doing, a Black Clouds League, 
I ougbt. to promote a Sunshine League, 0. Smilers' e gu~. I had expect-
ed thut, when 1 returned to Delhi to take part in the budget debate, [ 
would find evet'y Member on t,be 1.'reasury Bt'nches wooring a badge of 
the Sunshine League; but, Sir, I was ver, much disappointed. 'The 
first seceder from his ::;ullshine League was tbe Honourable Sir e ~e 

Rlliny who applied for membership to tbe Black Clouds League when 
he W88 faced with a Deficit Budgt't. Then, Sir, the membership of the 
Black Clouds League began to swell, Finance Members of almost nil the 
provinces were seen jostling one another at the door of the Black Clouds 
League us applicants for membership, and last but not least to join them 
is my friend the Honourable Sir George Schuster. himself. This shall 
1 say is the finnl blow to his pet scheme of a Sunshine League. 

But, Sir, if we ha.ve been right, and the Government of India have 
been wrong, if the Sunshine League has collapsed, that is no consolation 
t{) UII. Atter nil, whether it is due to Our faults or to the faults of the 
.(Jovenunent of India, we are the people who must ultimately eutler. 
'fhercfore, l5i!', it is the ut~ of this HOUfie to pause and reflect whether 
this is the end of our troubles or only the beginning thereof. We ought 
very !lE·riously to c ~  whether the holE:; of five crores which it is 
proposl'd to nlllke in the ~ et of the Indian taxpayer is going to relieve 
UI'i of all our trouble!;. Sir, I am afraid this is only the beginning of our 
troubles, nnd that being so, th(· last thing which a. Government ought to 
do if'> to impose m'w tu,xl1tion. Sir, I do not want to play the role of a 
.J eremiah, as hUll been suggested by my friend the Honourable Sir George 
Schuster. But all Lhe same, it is necessary for this House to know what 
the situntion is. Five crores are going to bll pa.id in the course of this 
year by t.he Indian taxpayer, and about seven or eight crores, the aocrued 
liability on Ilccount of the Posta.) Certificates, are simply being postponed. 
Let us now extlmine the Gomposition of the Paper Currency Reserves. 
'l'here you hove n \oHd of ad hoc securitjes, and you have a silver holding 
which hus immensely depreciated in vnlue. If aU the notes and the silver 
rupees Wl're presented today to the Government of India to be exchanged 
into gold, I know, as well as the Honourable the Finance Member does, 
tbnt he ciould not pay even nine pence per rupee in gold, to say 
nothing of 18. Ot1. the rntll which he is artifieially maintaining. I am not 
criticising the exchange. What I want to point out at this stage is this, 
thnt our finuncial position is very weak, and this House and the country 
~ u  pause to reftect whether the solution which has been offered by 
-tho Finunce Member IS the correct solution. 

Sir, I ask mySelf what a sound financier should have done under those 
~ cum t ce , Rnd whether Si:-George Schuster hOB done it. Any new 
taxation may serve as a 80rt of patchwork, but it cannot create money. 
It: merely trullsfers money from one poeket to another. What we require 
at this stnge is not new taxAtion but creRtion of more money, creation of 
prosperity in the country, 80 thl\t c,'entually the Uudget may find itself 
'Squared Qutomnt,ieally. TaXAtion is quite a good policy if our trouble is 
t.emporary, but ours is not a temporQrytl'Ouble. 
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[Mr. Gha.nshyam ,D88 Birla.] 
'rile first -thing wanted today is retrenchment, ruthless and drastic. 

I have been repeating for the last three years that the first thing that the 
Government should do, until we can see any sign of prosperity on the 
horizon, _ is retrenchment. Sir, I am afraid I am not satisfied with the 
action which the Honourable the Finance Member has taken. He has 
appointed a Retrenchment Officer. Now we all know the Retrenchment 
Otlicer cannot lay hiB hands on n policy which may be alrendy e c~ e . 

All he can do is to find out for himself whethel', under the policy enunciated 
bv the Government, he could make nm' retrenchment, He cannot have 
the eourage to tdl the Government, ~ this, nnd do not do that". 'rhis 
l';1n only be done by un independent uuthority, It is lip to this House 
to l'eYiew the bTJ'm\ih of expcnditl1l'e from ycnr te, yC'lI!' nn(l to have the 
pruning knife applied by a rL'IH'csclltntive committee nppointed for the 
purpose. I mny ask the Government of lndill, whem in view of our 
slender financial resd'urces was the necessity to undertake new obligations 
e\'ery year. If you look fit the net expenditure on civil Ildministrntion, you 
find that in 19'J3·24 it stood Ilt 8'65 c ~! I, find it is now 12'20 crores, 
an incr(!l1se of about 3t Cl'ores. Wc hnvc started civil aviation, and in 
spite of a very hl:ld yeur, we hllVt' gone in for broadcasting. All these 
things are very good for a country which is prosperous, b11t for IndiR., 
where millions lire starving, this il:1 I~ ~ e  luxury, Ho fur liS criticisms 
are coneerm'd, we huvc coneent,rnted on militury expendit.ure, nnd'rightly 
too. I be I k,\'(-, thel't· it; great Sf,l0PC for retnmdnnent then" uut whllt .I 
want to nell! iii thllt in al1l1ost cvery Departmerit of tho Government, if 
lin independent uuthol'ity lUnde the i.n vCRtignhm, ht· wOlllrl find ~ t 

there if; equally wide room for retrenchment. Under t.he eil'CUlIlstftllCeS, 
1 11m agHillst oil new taxatiou, 

1 do not propose today, in my speedl, to deal with the pro}JOf,ed 
taxation on its rner;ts, I hope, Hir, with your permission, 1 shull have 
opportunities of doing Ullit. later on. Nor, do I wish to SIlY anything 
about Iml'eriHI l'rl'iel'enct' torI 11)' • My ,-il'\\'s am too well known. 1 um 
strongly opposed to Hny policy of Imperial Prefert-nce at this stfige, and 
I hope the Government will reulise the strenl,rth of opinion held on this 
side of the House, and will modify their views. All I want to do Ilt this 
stage is to drllw the uttention of \.his House to the seriousness ot the 
situlltion, ond to the need of retrenehmcnt Hnd It policy of construction 
which mlly eventulilly lead to prosperity. The Budget is luck.ing in these 
two directions. Thel'e is neither I·ptrenchment, nol' any constructive 
scheme lind thereforfl T condemn thiFl Budget. 

Figures were produced by Sir Gcorge Schuster at the unnual sess:on 
of the Federation to show that tllings were not as bad us they were 
painted. I think, Sir, with your pel'mis!I!on, I may give fol' tho informa. 
tion of this House fl few figures to show thnt the purchasing power of' 
the masses is very low nnd there is no improvement worth the name fl,fj 
comparl'rl with thc. pre·war e ~. In some rcspeat,8, indeed, we are in 
a worl!e position. Let 11& tuke first of all the c('nsumption of cloth, 
In 1913·14, the annUl\! consumption per ca1,ita stood at 16'28 yards. In 

~ .2  it was 14'9 yards. Even if 'Ye take the average of the three 
ye,ars ending 1914·15, it stood fit 15'48 nnd if we take the consumption 
on the bfl8is of a popUlation of 820 millions tl)e average for 1926·27 to 
1928·29 comes to 15'97 nnd ns I am sure the population has increased .. 
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it is not much higher than that at prescnt. Then, .Sir, take t ~ consump-
tion of sugar. In 1012·18 the annual consumptlOn per ('aplta was 28-
pounds. It is not higher than that today. 'fhe figure which I have quot· 
ed for 1912·18 is for the whole of India, while the figure for 1926·27 
whieh is availuble is only for British India, whitlh shows the consumption. 
flt 27.28 pounds, and if we deduced from it the gu ~ for the whole of 
India i.t might be just about the same. Then, Sir, Slr George Schuster 
maintained tha.t the consumption of food·stuffs has much increased. He 
cited figures of consumption of rice, but he very conveniently forgot to 
tul,e into account the consumption of other food grnins. If we take the 
consumption of cereuls such us wheut, rice Hud minor food gl'llins, we find 
thllt, while on n rough estimute in HlJ4·15 it stood at 365 pounds l)fT 
(·tt}lifa, for 1923·24 to 1927·28 it was 360 pounds, n reduction of 5 pounds 
pel' head per annum. 
Then, Sir, much hus been made of the imports of treasure. It WIlS 

lUilintnined by Sir George SChUlitCl', nnd by othtlr high uuthorities, thllt, 
siuee 1£100, we hnve imported gold to the extent of 400 million u ~ 

Ilwl therefore Indin must b,,, rich. Now, Sir, if we are to rely on that 
nrgulUent, the logical conclusion to which we should come about Englancl 
would ue that F..uglund is a poorer country than India, becfluse her total 
gold resources at present amount to only 150 million Jlounds. What is, 
/lfft:l' all, ollr C0118Ulllption por year:) '1'ho net privnte imports of treasure 
t~ c for the pn'-W£lr period nbout Rs. 1·2··i per helld. It iI; now Rs. 1·3·8 
pcr lwud. Just conl"ider for H moment every lllllIl consuming gold find 
siln}l' to the extent of nbout Rs. 1·4·0 pel' annum, and it being mllintained 
thllt we are It very rich country. Sir, it is conveniently  forgotten that. 
WiJllt is clllled hOllrdillg in India, is uot actual honrding in the sense in 
whil:h it is understood, bllt thut it is consumption and investment, both 
cUllJbined, find It is 80 because of want. of bllnldng fucilities in this country 
f(,l' putting e~  in good iuve8tment!'l. If we compnre the total deposits 
Iw!d by bunks in Bnglund, we shull find thnt, agajnst n cireulation of 
total notel! nnd coin of 300 millions, the depos:t.s held by bflnks amount 
to :a,OOO million st(·l'ling. 'rllllt is, the deposit is five times more than 
tlw circuiHtioIl of currency. And whnt do we find in India.? 'rhe Hon-
oumble the FinHnee Member mnv correct me, but I tllink the total 
t'II!'1'eney Illliollnts to about fiOO e ~ , if· we take into nccount nl} the 

~e coins which nn' in circulation; and the deposits held by banks fire 
Ul)[>llt :'!OO crore!!. Th:s means that.. while the deposits hc'ld in banks 
in India Ilre nbollt 40 pel' cent. of tJJC total circulation, in Bnglnnd the 
deposits arp. about 5 times mnre tItan the circulation. Sir, this gi'\"('R thE: 
I'ClIsnn tor the ~tcm of honrding, which is so much criticised bv our 
European friends, both official Ilnd non·official. When we huve' more 
banks in this countl'Y Ilnd better facilities for ~tmc t, surely the. 
te e c~  of thIS country to consume gold must. :iecrease. But if the 
Government want that the responsiblp. people in this country at this. 
stage should discourage people against buying more gold and encourage-
them to put their money in Government securities, they are bound to 
be <lisappointed. And I will give you the reaeon why. Let us ask for-
the accounts of gold which was purchased from time to time by the 
Government of India and the wily in which they spent it. If we to,ke 
the account from 1900 to .1929, we shall find that gold resources to the-
extent of 140 crores were frittel'fid Ilway bv the Government for maintain-
ing the exchange first at lB. 4(1., then at 2,. nnd afterwards at la. ~ 
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Now, Sir, I do not know how the Government can expect the Indian 
people to deposit their gold with the Government of India in exchange for 
Government securities. I want to make it clear that, until we get freedom, 
'until we get full control over the nRcal policy of the Government, and 
until we are the masters in our own house, I would be the last person 
to dissuade the Indian people from buying more gold or encourage them 
"to invest money in Postal Certificates nnd such other things. I suy this 
-on aocount of the bitter experience which we have had in the ptt.8t. Every-
:body knows how the Government dissipated our resources. Sir, I would 
:like to ask the Government what gum.·antee there is that, if once tbe 
people of this oountry deoidl·d to hand over their gold to the Government 
of India, it would not be misused, as i.t hus been misused in the past. 
1 would therefore be very oba1) of hRnding over my gold deposits to the 
'Government until 1 feel certain that I have got oontrol over their policy. 
-and until I know that the Government are not going to abuse their 
.powers, as they have Jone in the past. Of the ma.ny "!!tupid" things 
which the Indian masses are represented to have done, there is one at 
least for which I admire their ~t ct, and which I think it was quite 
'sensible on their part to do, And that is investing their sllving!! in the 
precious metals. 

One point more. bir, and then I will bring my remarkfi to a conclusion. 
I find that the Honourable the Finance Member is in agreement with us 
.at least on one point, and that is, that he realises the necossit.y of increas-
jng the productivity of the country. But mere sympllthy will not do. 
What WE' want is some ooncrete Reheme, anell am very much disa.ppoint-
.ed that I did not find Ilny ~ c ete Bcheme in his budg(:t f'lpeech in that 
-direction. I will go further nnd tell this House that it is impossible to 
JauDeh ~ constructive measures under the present finuncinl policy of 
.the Government. Let me gin! nn illUiltration.'Suppose we decided today 
that the Gold Standard Reserve which amounts to ubout 60 crortlS 
.should be merged in the T'ap<lr Currency Reserve, and that about 60 
..crores; of silver rupees should be taken out ~  the l'aper Currency Reserve 
.and given in loans to the cujtivlltor for increasing his productivity. What 
will ue the effect? The moment you put y·)ur money in eire ultl.tion , the 
-exchange begins to-gr> down. And my friend, the H.onourable the Finance 
Member, cannot sftCrifice his h. 6d, ratio. He must maintain the ex-' 
-chnnge at lB· 6d at uny cost. Any constnlCtive scheme must require 
money, whether by way of sub;;idy ()1" loun, lind the. moment we begin to 
put money m circulation, tho money mUlkct wenl,ens, the ~ e g  

,weakens, and the int('rest rute goef'l rlown. 'fIllS is the difficulty. No 
matter whither e~g , we (lannot get out of our way the stumbling block 
.of the rnt:o which hus become a part of the policy of t.h(! ~ me t. 

'!'herefore, it is impossible to put forward /lny constructive Bcheme until 
-the Government of India Rre prepRrp.d to forget that they have got to 
·do any u ~ thing 118 the mRintenancl'l of exohange ut lR. 6d. However, 
-the duty of this House is quite clear. We know that we have ·not got 
1lny responsibility in thill Oov£:mment; we know that we have got no control 
:,over this Government; yet We have got our duty towards the country, and 
~  that we can do, is to drAW the I\ttention of the country to it, and 
,'agitate for that. I wish to warn the Government again, M I have done 
in the P8'Bt, against the disastrous consequences of the present policy. 
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Although I am not at all happy that OUt· predictions have come out to 
be true, all the Same I thin it ir the dear duty of every Member on this 
side of the House to draw attention to the seriou'il situation through whWh 
We are passing.  Sir, I would lie to WU1'Il the Government ngain thnt this 
is nQt the ond of the trouble it is only tht:! beginning.  And if we want 
to save ourselves from the dire c   e  ue  c~  , the only thing we can do 
and should do is to compel the Government to carry out a policy of 
ruthless retrenchment..  Until that it. done, I am afraid it will be diffi-
oult to find ourselves in a better positi"on. 

1Ir. W. S. Lamb (Burma: European): Sir, the speaers to whom I 
,  ~ listened in this di!'lcuflsiQn have nvoided fot· some reason anything 
more than a broad reference to the taxes proposed by the Finance Member. 
I do not intend to follow their example because, in the first place, I 
have, unlie some other Honourable Members,  a pleasing duty to perform, 
Bnd further I clesirll to denl faithfully, if possible, "l'ith one of the proposals 
of the Hononrable the Finance l\lemher.  early,  Sir, since I cnme to 
this Assembly,  I hnve rniscd mv voice in nn effort to draw some word 
of comfort ~   Burma from n Finance Member. Three years ago I 
thought I had thRt comflll't, and at thii:! stage of the discussion  of the 
Budget I gave my unqualified thans £0 .. ' t.he remission  of the duty on 
hides. Thnt dut\' is still on the Statute-boo nnd that fact diminishes 
in £orne e~  ee the plensure with  which I Mntemplate the reduction of 
thP. £'''port duty on rice by 25 per cent.  My  full blessings will descend 
upon the head of the .F'inf,nce Member when I see the Finance Bill and 
this propol'lnJ steadily going towards the St.atute-boo But, although I 
will not S!1y nIl I might, ~   about this belated operation.. there is, in the 
e~c   of the Honourable the Finnnce Member,  something which I can 
llccPpt gladly nnd without nny mentnJ ff'se·rvution.  I refer to his words: 

"I hope t1Utt this plan will commend Itself to the House 3S nn act of jUltice and 
a step in the ri,ht dil·ection." 

r thin there is in that nn ndmission, HlJ. admission that for Bunna, in 
the condition of the rice business ilS it has been for the lust four or five 
yeal's, to be called lIpon to pa," something approaching a crore of rupees 
fl vear Ims been nbsoluttlly unjust Bnd ~   reflection upon those responsible 
for-I.he finnncinl arrangements betweN, the provinces Clnd the Centrnl 

(t(lvernment. I  ~ Honourtthl.,) the Finance Member has re-
121\'oON. ~   e   to the fflct that this reduction means that Bunna will 
pay t.he Bilme sum us the produc'O!rs of rice do in Siam. The ftwt that 
there was Il difference ngninst Burma Wl\s merely  nn nggra'\'utiou of the 
offence Rnd it is not sufficient onh· 10 tAI,e that off.  I should lie to ~ 

trom the Honourable the F   c~ Member,  when he comes to reply to 
this debate, n positive nS9urnnce that Burmn may expllct the remninder 'Jf 
this tax to be removed when t,he finnnees of the country permit of it th'lt 
iFi, that if BurmA. is to rt"main attllcbed to India f.nd be concel'ned in the 
next finnncial settlement, this crore of rupees or whatever it may be is 
not going to be used RS nn argument against Burma's legitimate demands. 

I come now, Sir, to proposals which I cnnnot bless,  namely,  those 
contained in paragraph 64 of the Honourable the Finance Member's speech, 
namely, an increase in excise duty on  erosene and 1\ diminution in the 
import duty on. the same.  Sir, it is quite proper for the Honourable the 
Finance ember to consider that he acquires merit when he deals with 
the import duty on cotton with unusual frRnness. but· here when he m  ~   
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to erosene, that is a ma.tter of the oil business, which is one of the ey 
induKtries of Bunna and India, h" dismisses the uestions raised by his 
proposals in, what shaJl 1 say I a short paragraph, with what 1 might 
call lln ashamed terseness, saying little, but meaning apparently I' whole 
volume. 1.'herefore, before 1 mae particular comment upon his desire to 
plaooan additional 50 lnhs on the rJready overburdened oil compnnies, 
I would ~     of wbat is nebulous but apparently fraught with meaning. 
~     what seriously rlisturbs me-und I thin it ill nown to Honourable 
Members thllt I myself have liD intercst in onl.' of the smaller oil complluies. 
--what disturbs me on ~     of thc 0:1 ("ompllnies it:: the import of his 
words, "WE) hllve thought thnt We hH (' gone us lUl" liS it wuuld ue wise 
to go, at lenst ns 11 first sh.\p·'.  Fit·st step towllrdH what Is it the 
inunolntioll of thE: indigenous oil compHnies Ilnd the npotheosis of the 
Standard Oil Company and other foreign producers I Sll there is 
nothmg fantastic in such a suggestion  Ilnd I thinl"  Sir, that to deal 
adeuately with this little paragraph, I should hRve the elouence. per-

~ I should hove 1,\ little of the vituperntive elouence, of our Honour-
able Members  opposite. For, whilt do we hnve in the hudget proposuls 
Therp is proposed t\ protection for cotton nnli for sugnr, but when it cornell 
to oil. the House is ased, in effect to ncc('pt anrI nppilltll the principle 
t hut indigenous oil compnnies reuire no ptotectillll. Here, Hir,  is n 
nestion of llst importunce to the oil cOlnpnnh:b lind to IIllin, Ilnd the-
House is aslwd to accept the principle with 110 l11lJl·c thun il IOUlnli para-
grllph which, IlS n mntter or plain fact, advunc'1oi no ranson whntA er 
for 1I departure from 11 policy whieh hns been of immense benefit to India. 
Government may be right-I do not ng'ee that they e  t  c~   m  ~   he-
right in Ilaing thh House to tlll:e n first step, n tep which will signify 
their Ilcceptllnce of n principle, but is it suggested t,hntit is possible, on 
the floor of this House. t.o come to such 1\ moment'ms C()nclusion  wit.h 
Dothing more before us thun il stlltpment from the Honournble the 'inunce 
Member thnt he IlOrl his Government nrc of a c'rlHin opinion ( If (iov-
crnment arc of n certnin mind towards intligl'110US oil c·oIrlpanictl. is it 
not their bounden duty to cxhibit to t hiR Houf'c such evidence us will 
ennL..le Honouruble Members to come to il thorough, pl·opcrly cOIlRidercd 
r.onclllsion As it is. uite aport from thiR principle that they Are n.sldng 
us to accept, todlly thi,R Hou"e is Rsed to contiml nnel applaud It ~  t  I.   t 
to the oil companies, t.hat they Hhoulc1 at once l'(·cluc( thdr returns. It 
does not. ctu    ~   amount to a reduction of prices, hut whut it amounts 
to is that they ElhouM re(luce their returns of four nllllllR per unit of two 
t.ill in ornpr t.hnt thellE' fiO lllhs-it is not merdv in order that the 
Honouruble the Finance Member Rhould secure the mcney that he reuires 
t.owards his Budget,-but in order that the sum of .'i In.hs out of 50 
hlhs should go to the Atnndnrd OJ) Compnny or other foreign importers. 
'fherefore. Sir, it. is 8 direct attac ngninst  t.he oil companies. The 
Honourahle f.he Finance Member. I would explain, wRnts 85 lahs from 
this source, but ht' taes 50 Inhs-hnlf fL crore-nnd gives fi nhs to 
the StandRrd Oil Company R8, J may say to Honourable Memhers, B 

free gift whieh  brings no good whMever t.o India. The Honourable 
the Fiollnce Member. of DOune, hne not put it thnt wav. He Inyl t,hat 
they, the Government. decided to mae 8 change which should at leaat 
Ansure that the price of ordinary el"Ollene to the consumer ~ not increased. 
I am at R OBS to underRtBnd this statement. At this present moment, 
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as always except during a waf of rateR, the price in India is at the 
maximum prescribed by the indigenous oil companies, and this maximum, 
at t.he moment, is very appreciably below the world parity prices. 'l'bat 
being so., naturally the Standard Oil Company, who have to sell in the 
same market, have to keep their prices also very much below the world 
parity prices, Ilnd although I am not in their confidence, I have not the 
slightest doubt that they will have the greatest pleasure in following the 
example of the indigenous companies when there is an increase in prices 
to meet this imposition of four annas. The effect of this proposal' is to 
.:give the Standard Oil Company aod the foreign importers, not merely 
15 lakhs, owing to the remission of the import duty, but an increased 
profit. on their sales of oil in India. Sir, that sounds uncommonly like 
brotherly love, and it is very unlike the treatment that the !Honourable 
the Finance Member desires to mete out to those smaller companies for 
whom he suggests he has an adequate sympathy .. Let me tell the House 
:and the Honourable Members that, out of these 50 lakhs, the smaller 
companies would have to pay 10 or 12 lakhs annUally-a heavy burden 
to add to the lond already carried by these oil companies. Actually I 
may say that there are oil companies which are engaged in as difficult ;\ 
struggle for existence (\t pn sent prices liS cotton m ~ in Bombay. It may 
be, you may think thnt., if the price is increased as I sUg'lfcsted it will be. 
they will recover this four 8nnBS, uod they will not suffer this loss. But I 
would point out to Honourable MemiJel's that there is no certainty that 
the present rntes in India shaH be ml1int.nined. Any day there mny be 
further e ~  find considerable cuts in the world prices of kerosene., and 
then you wil! hnve compnnies in Indin nttacked by foreign importer+! ilnd 
you will have them eompelled to fight for their very existence. 'I'h6refore, 
'Sir, if such 11 sitll!Ltion develops, how can the smnller compnnies possibly 
continue to live if they hnvl' 'I protection of not more than 9 pies per 
galhm, and this ndrlitionlll heavy burd!'n of 4 nnnns per unit, which act.ually 
represents 6. per cent. 011 thc full g ~  selling price in Cnlcuitll, a Pl'iCl' 
which of course contllins the freight from Rangoon to that port? 
Now, Sir. I hove no doubt-at lenst I think it is very possible-thnt 

wheD the Honourable the l"innnce Member contemplates the oil lIitu8-
tion. he thinks of it in terms of the predominBnt producer in Indin. I 
would Imggetlt to him and to th£' House that they are being trented with 
an extraordinllrv Illck of cllllsiderntion, nnd 1 would remind the House thllt. 
during the last' t.hree or four years. the 'l'ariff Board spent months nnd 
mont.hs upon inquiriP!' into what is called by the sacred name of equnlisn-
tion of customs duty. 'rhat is, any small manufacturer who makes up 
his mind that he is going to make something. u ~ rRW materinls which 
Ilrc brought from outside Indin., goes up to Government and says, "I am 
tllIffering Rnd losing perhaps 1,IlOO or 2,000 rupees a year". The Tariff 
Board promptly sits down. nnd you I~  see in t·he Library the n'Rults 
of their findings in such matters. 't'his question of export duty Ilnd 
excise duty is somewhat I\kin to this equalisation and I would suggest 
to Honourllble Members that surely indigenous oil companies, who belong' 
to India, who produce the oil ·from the bowels of India, bringing' much 

~ e t e to the provinces, Gnd part.iculrlrly to neglected BurDla, are entitled 
to more consideration than is rep"resented by a smaH pllragl'aph that 
effectually conceals the thoughts which have inspired Government to give 
those 15 lnkhs to foreign importers. I trust that. ",lIen the F'inance Rill 
comes to be e e ~ Honourab& Members will show their repUg,Dlll1(J(l 
.quite def1nitely towards proposals which menn tnking half a crore. thnt is, 
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this 50 lakhs, out of the consumers of India in support of a principle 
""hich they have had no opportunity of debating. 

:Mr. '1' ••• BamakrIII:uaa Be4& (Madras ceded Districts and Chittoor:. 
Non-Muhammadan Rural): Mr. President, I must deem myself really: 
fortuna.te in ca.tching your eye. I thank you, Sir, for giWlg me an oppor .. 
tlmity of expressing my views regarding this Budget. My excuse in taking 
pa.rt in this discussion is that I consider that I will be failing in my duty to 
my constituency jf I do not express my views, and if I do not e e ~ 

the utter disappointment with which t.he country has received this deficit 
Budget and the entirely wrong way in which the Honourable the Finance 
Member tried to tackle the solution of making good this deficiency. 

Sir, the Honourable l\fE:mber referl'c,l, at the very outset of hi. 
speech, to the various causes that have contributed to this state of affairs 
in this country, some causes which a1'e peculillll' to the conditions in India. 
nnd others which are due to the disturbances of world conditions,  especially 
in the United States of America, which have indirectly contributed to 
the e ~  of the commerce Rnd industrics of this count,ry. Dut 
whether this present state is due  to the causes which the }'inance Member 
has utt,ributed or to the ruinous exchange policy and the mishandling of 
the currency of the country by the Honouruble Member's predecessor, as. 
some of the Indian financiers have SHill, I leave to the better and well· 
informcd Members of this Assembly to diseuss fiud thresh out and lay bare 
l,efore this Assembly. But it is common flound that a very difficult. 
situation hRS arisen in this country. Now, my point is, has the Honour· 
able the Finance Member followed the salutary dictum which he set befo1'& 
himself in his last budget speech? He state'a in the opening paragraph 
of his last year's budget speech: 

"If my peri(oci of office is blessed with II Nl'ril'S of good mon800ns, my tllllk mAy bit 
compaTatively easy. If not. I knn'" th·.t I may have tf' encounter difficulties. But 
difficultif',s are &1110 opportunities, for, it is by these that a system i" tested, and lucoe .. 
in overcoming them may lelld tc. its prnllHnent Btren;;thening .... If I have an 
ambition, it is thia, that whether we encounter bad Sf'I1!1Ons or good, vou should be 
able to 8&y of me when my work is done, that I If!rved your country at least to the 
Hmoll of my powerl and that in aU that I did, my main thought was for the interest. 
of the people of India." 

Sir, my point is, has the Finnnce Member taken t,his opportunit.y of 
the difficult situation and tried to do Rome lasting good to the country 
in t,he shape of reducing the heavy military expenditure nnd the other 
heavy civil administrat,ion expenses, or has he, instead of doing that, 
tried to impose IJOme additional tl\xation upon the already heavily burdened 
taxpayers of India in order to fill up the deficit of 4j- crores? Sir, I 
will pass in brief and rapid review some of the additional measures thai;. 
he has proposed for the consideration of t.his House. 

First and foremost. is the protectiv(' duty on cotton. With regard to 
the 4 per cent. protective duty. evervone, especinl1y the millo,wners of 
Bombay, and not only the Bombay mi1lowners but the up-country mill-
owners a.lso, will welcome it. And further, even though it may entail 
some additional cost on the consumers, yet the consumers a.lso will welcome-
tlJjs, ~c u e it will give 80me relief to the indigenou8 millowners, which 
t~  are sorely in need of. But what I do oppose .is the 5 per cent. 
titity on all cotton goods imparted from various countries except Grea.t. 
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Britain, and thus the introduction of this Imperial Preference. If it is. 
to £lerve IlS a protective duty, by all means let it be made universal, and 
Hi may be made applicable to Great Britain also; but instead of that if: 
preference is shown to Great Britain, the goods that would have been 
coming from Jnpan and other foreign countries would flow from Great Britain 
and thus there is no real proteotion to the Indian manufacturer. Then 
whnt will b(1 the result? We will incur the odium of the other countries. 
without getting any comparative benefit. If the goods do not come from 
ot,her countries, nnd such goods come through ili'eat Britain, it is some-· 
thiDb like fortifying, 0. fort, allowing a .breech to remain through which 
ot.hers can enter. The Finance Member stated that this dut.y is only for 
throe years, and after three yeOll'S, or within that period, the Tariff Board' 
will. consider the situation and give their opinion. Sir, t ~ is something-
like putting the cart before the horse. After all, it is an experiment, and 
this experiment must be tried by the Tariff Boord. The Tariff Board 
must inquire into it, must go into the pros and cons of it and then when 
it is found beneficial, it must be intl'udul!ed, 

The next is the kerosene duty. This must really adversely affect the-
~ m u  indust.ry, On account of this excise duty, the indigenous com-

panies will raise the price of the kerosene in geometrica.l proportion. 
'l'here is reduction also in the import duty on foreign kerosene, but this 
reduction is llllt such as to counteract the increase in prices, Rnd this 
certainly will ndversely affect the consuruers 
Then with regard to the import duty on sugar, as an agriculturist, 

I w£<lcome thill because sugar is consumed only by the middle and higher. 
dnsses nnel thii! will give an impetus to the suga.rcane cultivation by t.he 
rural classes, nno so I welcome this. 
\Vith regnrd to the import duty on silver, I oppose this, because the 

whole burden will fall upon t·he Indian buyer, and that is the middle and 
poorer clAsses. The Indian consumer has to pay for the purchase of 
silver over and above the world market rate, and after some time when this. 
dut.y is removed und the value of the silver is ipso facto reduced, this 
consumer will become the poorer for it. 
Thus the Honourable the Finance Member has explored all these sources 

whereon to impose additional taxat.ion, without boldly facing the issue 
Ilnd cutt,ing down the military and civil administration expenditure. This 
is the time to observe economy and retrenchment and not to impose· 
addit.ional tnxation. Sir, I do not owe nny. npology to this House if I 
venture to hurp upon the sume old theme of the reduction of militnry 
expenditure. It is common lmowledge that it is eating away very nearly 
half of the g-rORs inrome of this country. The Brussels Conven.tion, to 
which Indin is also Il party, has set 20 per cent. of the gross revenue 
as the amount that should properly be spent on the military. 

Sir Barl Slqh Gaur (Central Provinces Hindi Division: Non-Muham-· 
madan): They say 20 per cent. is excessive. 

Kr. T. N ... amakrlslma ... dd1: I lim glad that my Honourable friend 
says that it is excessive. Even the Retrenchment Committee has put it Bt 
50 crores. In spite of all these years, the Government have not seen their 
way to reduce the expenditure at least to that Rmount. What hsve the 
Government done? They have fixed 55 erores of rupees annually as the 
amount they should spend for four years. Of course the Military Depart-
ment have 8l:ilted for 10 crores more for modernisation and mer.hanisation ot 
the Army. The Honourab' e the Finance Member has spread this amount. 
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over four years during which time the amount of 10orores is to be spent; 
·out of t,he 56 crores fixed annually for the four yean. Now, in the present 
Budge' he has reduoed the aDlount by 80 lakhs. When I rubbed my oyea 
IIDd saw, it! was Dot really a reduction. He has spread theRe 10 crores. not 
·over n period of four yeKl's but over a period of five yoars, and thus the 
.agony of the Indian taxpayer is lengthened by one more year. The InditlD 
t'Bxpayer thought that he would get some relief at the end of.fouf yearili. 
to the extent of 2! crores. But one moro year is addtld, and thus he bas 
to postpone the enjoyment of t.he fruits of it by one more year. And then. 
what is our position nfter five yeors? Well, Sir, now-a-days, in the modem 
-days of iuvention und improvement, and especially the improvement of 
destructive mechanism, this mechanisation and other improvements will 
become obsolete and antiquated by the end of five years, and then the 
}'inunce Member, or his sucoessor, might come forward with a further 
·demlUld of lu crores, sllying that all that has been carried out during these 
five years has become obsolete and new machinery hus come in and new 
mechanisation must be introduced. So, as long 8S the Military Budget is 
·8 non-votable one, there is absolutely no guarantee that there will be any 
reduction in expenditure after Bny number of years. Now, Sir, is there 
tiny possibility of reducing this Military Budget further than the 65 Cl'Ol'cs 
of rupees? The Budget, befol'tl the Retrenchment Committee, stood at 
about 70 crores and gradually they have reduced it, and now they have 
·come to 55 crores. lias Indio ('orne to an end by this rC'duction? Agllin, 
what is the sllnctity with regard to this 55 crores for three mofe years? 
What is the untouchability for three more years with regard to this sum 
of 55 crores? Now that there is a deficiency of near1y 5 crores, it multt 
have opened the cyes of the Honourable the Finnnce Member to see to 
the reduction of this military expenditure. Over and above that, we have 
Iilot 24 Jakhs and odd given for civil aviation and 5 lakhs and odd for the 
Territorial AmlY. Further, we are spending some crOfeS of rupees on 
'strategic railwnys. All this must be included under the military expendi-
ture. If you include all this, it will become nn abnomlu} amount. Now if 
there is no way of reducing the military expenditure in this way, why do not 
the Honourable the Finance l\Iemb(!r nnd the (Jovernment of lrdiB a"k HiR 
'Majesty's Government to contrihute something towllrds this military 
f'xpenditure? We have got no I('ss an authority thAn Mr. Ramsay 
l\[IlC'Donold, who is now the Prime Minister of Englund, who in his book 
on the Government of Indin, says: (An Honott1'abl.c Member: "It is I)Ut 
of dute".) 
"A large part of the Army in India. certainly nne-half of the Imperial Army which 

En;1nnd requires for other thdn purl'ly Indian purpollfl" and the cost therefore should 
I,e met trom Imperial and not Indian funds." 

Thus we have the authority of no less a person than the Primo Minister 
of England. It may be out of date some yellrs hence, but it is in time tbia 
• ~ e  because the author of the book is now the Prime Minister of England, 
ilnd this is a very opportune moment for the Government of Indill t·o Ildk 
the Government of England to contri6ute to the military expenditure. 

Xow, if that is also not possible, there is also another method, and that 
is tIlt' Inclinnislltion of the Army. Many comp€,tent personR, the greatest 
·Generals. have spoken about the efficiency of the Indian sepoy. The te ~ 

~ c m m has oome from no less a. person than President Von Hindenburg, 
~ e llresident of the Germnn Republic. Very recently he stated, beforo 
'some Indians who went t,o see him, that the Indian sepoy is a very greft 
:fighting element. Now, according to the Inchcnpe Committee. t.hey arrive3 



THB GENERAL BUDOBT--OBNERAL I I ~ • 1317 

.:at the average expenditure on a British ~ ~ e  of ~. 200, ~ on ~ I11:dian 
'.epoy of Rs. 84 per mensem. So a BritIsh ~ ~ e . really IS SIX tlUles 
costlier than an Indian sepoy. Thus. by Indlanlaatlon of the ~ . yoU 
-can reduce the military expenditure to a great extent. Now, SIr, ~ hear 
of the Naval Conference of the greatest nations of the world who are diSCUS&-
ing how far it will be possible to minimise e ~ e  on armaments. Is 
this not t e~ time 1 ask for the Honourable the Finance Member to follow 
the lead of t ~ great' nations. and see his way to ~ut down our military 
!xpenditure? . 

Then, Sir, regarding civil expenditure, the Honourable .the F ~~e 

Member himself has stated that it has already become top hea-vy. In D1I3 
budget ~ eec , on page 41. he has stated that he requires Rs. 60 lakhs 
more for civil administration thnn the previous year. In his last budget 
·speech be stnted: 

"The gl'oup he.ld Chi! Adminilltration shows n very large increase of 1,18 lakhs, a 
matter which demands a .pedal explanation." 

Agnin. in his reply spe(>ch, in reply to the Honourttble Mr, Birla, he stated: 

"My Honourable friend went on to say that then' was little hope of new taxation 
or at least that, we I)ught not to look to that a8 a method of strensthening our machinery. 
HI' said retrenchment should be the ~  wOl'd ill our programme. I ~ e already 
made l'eference to that, in my budget lpeech. Honourable Members will recall to mind 
thl' thrl!El r-.ollol which I gavcfor _king to make no change in our sYlltem of taxation 
this e ,,~~ secund realOn WQ8 that, Lefore I 8UggNted any change, I thought the 
time luiI",e for the Government to review the whole of its expenditure. I think the 
time haa come. It is already BevEiral years since the last Retrenchment Committee 
iDvestigatl'd affairs, nnd I think It is alwaY8 II; good thing to overhaul the machine from 
1 ime to time," 

Thus, the Finance Member himself h88 felt that the time haa come for 0. 
:,horough overhauling of the civil adrninisintion. Year aiter year, m'.t.ny 
IHlfhs have been added to the expenses of civil ndministration. Now he has 
himself proposed. in one of the paragraphs in his budget speech. the appoint-
ment. of a special officer to look into possibilities of retrenchment. In tbe 
Fume paragraph he hAs stated that: 

"It iR, in my opinion, neceuary to C&l'ry oot a very close detailed investigation of 
the ~ e!  which have led in the paat, and are stili leading, to .: steadY'" increue in 
of'Xpendlture. " 

But in a subsequent paragraph he soys: 

"Rot I should be deceiving this Al8embly if I were to hold out any expectation of 
'Jarie economit'l in this direction." 

~  ~ can easily see what amount of retrenchment proposals this officer, 
uppo.llltea. by the Government of India, would lay before G,wernment for 
consIderatIOn when the Honourable the j<'in-ance Memberhim.selfh!ls 
·:!learly e~ e e  the opiJ\ion that· there is no hope of any' reductions there. 
So, that IS not theperf:;on WDO should be in' charge of retrenohment. As the 

~ e Mr. Bir.la pointed. out, just now an independent retrenchment 
COln!Dlttee--a st!Wdmg conumtfiee--must be appoiDted, oomposed. of n(ln-

cu~  and cu~ . ,who should go through the various items of expendi. 
ture and· suggest >wayaln which the e%pel1&e8 OGuld be out shOrt. 

d' 'Then, Sir, [come.tJO my last pc:itilt t ~  to the n'ation-building 
epartments. What hal the Honourable the Fmance Member done with 
b,egMd to theae natioil-tiuilding departments,the importance Of which he 
as 01'el' and aver again emphasised in hii budgei ~ e  . 

B 
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:JIr. PnIidtIl,: The Bono1A'able Member must now conclude. 
Mr. ~, •• ~ . m~~  I am.on my last point, Sir, 1 will just, 

conclude. In the lsst budgef discussion the Hon6urable the Finanoe-
Member stated.: 

.. ; ~ : I 

"I would ., to my Hoaourable friend. Pandit. Ibdan MolUm Malaviya, that the-
only way in wbichthat call be done. it by improving tJle position ~ the agriculturiat 
by the combined e1fort of Government nnd of aU thole interellted m the welfare or 
India . , '. direeted to tHe extension of education and to the encourapment .  .  . melt 
introduction of improved methods of agriculture. Anything else il more than a quack. 
remedy." • 

And he has alao said the very same thing again in this yeal'/'s budget speech. 
Be says: 

"After aU. it il in the handl of the Provincial Governmente that the real nation-
building services lie. and the two great. needs for India are agricultural development 
and, .. .. D8Ce11U7 condition of ita lueeess, t.he increase of a really effective form of 

r.rimary education. Of aU the talkl. the reaponlibility for which my present oftlce aya upon me. that which i take most serioully il the duty of ftnding revenue in order 
that thoae provincee whic:b are at preHDt handicapped by financial difficulties, may 
make a Jr,'eat start forward in developing t.he servicea which the country really 
need •... 

The Finance Member himself has felt the need of improving the condi-
tion of the agriculturists in India, but what has he done? He haa only 
provided RB. 5 lakhs, and tha.t Bum of Rs. 5 laths is intended OI11y for the· 
Agricultural Research Institute: it does not reaoh the actual oultivator .. 
What the Agricultural Commission recommended was that any money that 
was provided should reach the ordinary oultivator. That is the real remedy. 
which they Buggested. They said: 

"Lord Cur.,..·. Govemment fuDy I'Mliaed that .. centl'&l inatitution under the direct 
control of the Goyemment. of IDdia would be valuel81111 uul •• there were at the sam. 
time real development of Agriculture in the provinC88," 

Thus, the· wealth of the nation lies in the agriculturists, and it is the-
duty of any Government to improve the c t~  of the agriCUlturist. That 
can be done, not by spending money on research infttitutions at Puss or 
Simla, but by ",aching the agriculturist. by introducing demonstration, 
{anns in etlch and every village. and by bringing home to the . ~g  the 
improved methods of agriculture, That is the only real and effecti.ve way 
in which to improve the agricultural conditions of India., but for that nothing 
has been provided. The Honourable the Finance Member may say that 
it is a provincial subject. but "it is common knowledge that the Provincial 
Governments have not sufficient money to develop this, and it is the duty 
of the Government of India to oome to their reaoue. There is "}8l another 
subject .••.•• 

Kr. PreII4eDt: Order. order. Mr. K. O. ~ . 

III. Eo O. ao, (Bengal: Nominated Non.Official) : Sir. whatever may oe-
the diiferencea upon the merits of the budget proposals presented by the· 
HOIlourable Sir George Schuster, there can be no denying the fact that tho 
HoUBe is aeeply gmteful to him for hi, fair and UDvarniehed aceount of' 
the IndianibuU1eia1 positiOD, aa diactosed to this HOUle by him the othe1' 
day. ~.u , hear.) Hi, 8Da11'is of the t ~ ~ fullybome outJ tn.. 
prognostlOatlODI made by emmen.· fiDaDaiers IlttlDg on the other lide. 
notabl)" my HODOUrab1e frieIlds, Sir Paraho6amda. Thalmrdu and Mr. Bula. 
with whom I akould lib to .. lIOCiate th. Dame of Mr. Chetty. The fONeslt: 



which was given by Sir Basil Blackett on the eve of .  ~   e  !  ~  m 

lndit\ has u  tu  .t~  , beel). ~.e  ~ .. I do llotdeny that he l:!1l1de the, fClrc. 
cast with ,U ,gense 01 bone'sty ~   ce  ~t   Sir nasil ,  ~ ett   p1'Oph¢cy: 
~ been ,falsined. ' ''fhere is no doubt on that poiIit. Bet\\'een Mr. t  ~   
Sir George  !:)chuster there i9 'little. ,room' f9r difference oll luatters uc  ~ 

but tbere is a great deal ofdiffel;'en!}eiuthec()oclusion, for while Mr'. Ritli+ 
has pointed out.to th,is House that e  !  ~ the bflginllirigof our trouble: 
Sir George Schuster 'tlas mamtained,  in the concluding paragraph of ~ 
~u  g~t ~  te  e  t,. t.h.at we shall be ~t the end "of u  t  u  ~   ~,  e accept 
his firianeu)'l proposItIOns. I hope,Slr, that the. forecast whlcn 'BIr George 
Schutlter hl,\s mode in the best interests of India will be realised. In making 
prophecies in financial matters, one has got to realise world. e  t  ~ f\S 

well as the somewhat unsettled and uncertain climatic conditioDs of Indq 
in regard to the monsoon. But even in spite of these limitations, I ,,'lflh. 
Sir George Schuster all good luck, 90 that he might he able to bring forward 
nprosperity Budget before this Hoose next year. 

Mr.  Birla, in his thoughtful speeoh, to which I have been taught to listt\D 
with respeot, hal aaid that he is opposed to the scheme of tuation, and he-
suid that retrenchment WQS the only remedy. In that matter there is 8. 
difference of opinion between the Finance Member and the Honourable ':Ind 
distinguished Member  representing Indian commerce und  industry. In 
paragraph 85,the Finance Member S8YS: 

"For all thelMl reasmls, I have myaelf l'egretfulJ,Y come to the conclusion, which  I 
ha"e aJrMdy atated, Damely, that, however energetlellllyand ruthlessly the aearchfor 
eOooolDifJII is carried out,-and I shan myself welcome any IDMI1lt'eIl for the oonductof 
.ucb a 8C'areh,-there is not room for Ally lIuiutpntial redu.ction in the civil expendiiure 
or the Central  Government." 
This is the dictum of the Honourable the Finance Member,which has met 

with opposition from many. MeQ1bers, of whom Mr. Beddi was tJ¥t last-
and whos(' maiden speech bas been a source of great pteaslire tous."But, 
Sir, us Olle who has been watching the functions of the Government of Indil\ 
for many yeaTS, I oan truthfully bear out the c  ect  ~  GeOrge 
Schuster's statement.  There is indeed little room for economy in <.:ivil 
expenuiture whioh is roughly a.bout 28 orores ~   year, but there is room for 
cxpansioh .. At the same time, I feal that expenditure has been sanotioned. 
this yenr which ought not to have beensanotioned at all .. snci for this I 
hold the Standing Finance Committee ~u   responsible. A reference 
has been made tocerlain expenditure py Mr .. Birla and by Mr. Dasl who 
tt  c  e~ the grant for ~   aviation and the grant. for broadoosting. I know 
~et  g of br<;>adcasting, because I WIlS. a me~  e   of the consulting com. 
mlttee when thIS company was brought mto bemg j and at that time Illl 
?f us, who w.ere experienced joumalists, f,old the ~  me  t of India that 
It was notngbt for them to anow the launching of 8 company which Wl\8 
~  me   to failure; but our advice was set at naught by. the administra-
tion 10 the Department of Posta and Telegraphs.  The company 'Came into 
e  te  c~, and the shareh()lders have IQst their money, and the.y have now 

me  t  e~e  t .  ~   .and t  ~ .Qovemm!'l" ram iOrry to aay, have-
undertaken a new responslbIlIty whloh they WIll not be 'able to discharg-e 
8S time goes on. . . 

:1 ~~~  e   , ~ .. oth .. itema of expendittirewhioh I c  ~,  u   &s t  ~ 
cree.tl,on. of u.~ ~t. of Deputy Seoretaryin the. Depa.rtment of EdUcation, 
He,lth and Lan!!. ~  m  ~  . ·'.Wbcm the Inohc8Pe 'Omninittee:'W88' in' 
~  c  .  .  ~   u~  e frieDd" Sir ~  t   Th8kurdas; will'recnl& 

B 2 
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;that suggestions were actual1y made in the newspaper Press for the aboli. 
tion of this Department-I think the suggestion was made in the Time. IJf 
Inditl. With the growth of provincial autonomy, which must come in the 
procell of the political reconstruotion of Inditi, the size of the Government of 
India must be restricted, and I am surprised that an additional appoint. 
ment of Deput}. Secretary should have been sanctioned by the Standing 
l!'inance CommIttee. 
I come to another appointment. That appointment. is the creation of a 

poet of Administrator for the new cit.y of Delhi; ab if the new city has not 
got enough officers already, we are going to have a costly Administrator for 
,p city which is practical1y untenanted for the greater part of the year t 
'There is very little room for retrenchment, I agree, in the civil charges of 
the Govemment of India, but there is greut room to restrain expenditure, 
that is the primary fuuction of the Finance Commit-tee as we)) as of the 
Finance Member. 
Sir, while I mainta.in that there is very little room for economy in t.he 

ci"il expendituft;!, I sa) there is very great room. for economy in the army 
expenditure. I have here R stRtement, extending ovt'r R period of forty 
years, showing the growth of army expenditure. In ]890-91, the net 
expenditure was Rs. 21 crores, and Sir, you know the net, expenditure today 
is Rs. 55 crores and 10 lakhs. During the last forty years the increase has 
been more than Rs. 80 crores. That, Sir, is a crushing burden for a poor 
country like India to pay. This moming the Finnnce Member gave some 
very ifluminating answers to the questions of my Honourable friend, Sir 
H!lri Singb Gour. Of course my friend was wrong when he said thllt the 
milit.Rry expenditure of a country should be 20 per cent. of its total revenue; 
that is not correct. .  •  .  . • 

SIr Barl 8mp CJour: I never said that; I said that 20 per cent. was . . 
·excesSl've. 

1Ir. E. 0. &OJ : Please read your question. It is not that: it is 20 per 
·cent. of the total expenditure of a country-not its revenues. I am very 
gratified with the answers whieh Sir George Schuster has given: he has held 
,out hopes of retrenohment in our army expenditure, and I hoper that he 
will try and bring the Brussels Conference recommendat.ions into active 
-operation in India; if he does that, our army expenditure will be in the, 
neighbourhood of R •. 42i crores, and if we oan attain t.hat ftgure-I nm 
talking roughly from memory-there will be pl"08p8rity ahead. I will leave 
the question of expenditure at that. 

I will now tum to one or two political and c ~ t tut . aipects of 
Sir George Schuster's statement. I think his reading of the political 
'Position is not quite correct. I think, with the u~m t deference to him 
that he has overdrawn the pioture. He sayl: ' 

"If the inaidiou. lack: of eoafidence continuel to aap oar foundationa we Uall ... 
OoverDlIIeIl' do our, beat. to protect, tllem ad shall not beaitate to take' Itrong t ~ c  
meaauNi for that purpou." 

This, Sir, breathes a spirit of retaliation from a responsible authority 
~ George. SchUlter, t ~g ut hi. u ~t speech, has applied his world: 

~ e. e e! ~ ce of CO!ldJtlons t'O the ftaf!Ung of biB Budget propos-all!; but, 
In hiS p.ohtl"al OalYII8, ~e has! not ~ ~ ,world-wide OOI1C1itions and the 
world-W1de te.lt. What II the P<'SitlOD In the world . today? There ii" 
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political evolution everywhere-in fact revolution. L90k Qt old England: 
new parties are cropping up, which want to subvert the forces of the 
Conservative and Labour Parties. This is 8 new phonomenon, which we-
bave not seen for years. What does Lord Rothermere want to do? Be-
wants tl) throttle India a.nd Indian aspirations. It is not right therefore 
to judge India's political evolution only by Indian standards. If you 
like, go to America and see what is bappening there. Go to Italy; go 
even to Geneva, where political assassination was attempted in the very 
League of Nations. Political assassina.tlons and polit,ical offences are not 
unknown in Europe, and it is not right to S6Y that Indian credit has, 
suftered because there liave been conllpiracies ond political murders and 
political crimes. 'The Indian public has got sanity enough t() know their 
interest .. , and they know their interests lie in the processes of constitutional 
deveolopment Rnd (..onstitutionaJ methods, and; not in anar('hical doctrines· 
or Soviet precepts. We aU know that, and if we have lost credit in the· 
foreign market, 'the Government of India cannot altogether ~ e their 
shAre of the responsibility; they have brought into this House such legisla-
tion as the Public Safety Bill and the Hunger Strike Bill, which they bav. 
not carried through this House. Failures of this kind, to carry through 
Bills of that character, have created a most melancholy impression in 
foreign countries; RO, I\long with the representatives of the people, the-
Government of India muat share the responsibility for lack of credit iD 
India's finances and in India's good name. 

Then is another point to which I wish to allude in this connection. 
The Finance Member says.: 
. "The future iD this reIp8Ct liea in the baDds of the leadel'll of DOD-oIicia) OpiDiOD iD 
India. The rnpoaaibility reate with them aDd Dot with the Governm8llt." 

Sir, I have conclusively proved that the responsibility also rests with 
the Government. If the Government of India become a little more res-
ponsive to public opinion, and if they can t.hrottle the opposition that 
is created in England by Lord Rothermere and others, they will be doing 
'not only a service to India but a great service to the British Empire, of 
which we are proud to be citizens. 

The next point on which I wish to criticise Sir George Schuster is as. 
regards his proposal to take time bv the forelock and to make provision 
for Minist-ers. This is indeed a novel idea; but I find it has caught aD. 

~e  in Ceylon; the Ceylon Government made a similar proposal and 
I shall read from a Ceylon paper the verdict of the Ceylonese. It will be-
very interesting to hear it. rrhey say: 

~  .the e ~me t wants money for its own purpose, let it say 10. To utter the plea. 
of Mlnllterl at. thll stage when the reform il not even in Bight il the lurest way to makct 
them irrelpol1lible." 

Now, I would invite the HOllourable Sir George Schuster to consider-
~  9ucstion seriously. We know nothing as to what the future reform 
IS golDg to be; we do not know whether we ate going tCl have a unitary 
form of govenlment or a fedel'lll government. We do not know anything-
&8 to whot the rcfonn proposals are, but we are nsked to a future commit-
'JIlent for Ministers in the provinces. I hope Sir George Schuster will take 
my suggestion into his consideration. 

Finally, Sir, I CGn only repeat my congratulations t,o him for presenting 
.hiB Budget, in a fair and .frank manner, and ,express thl3 ·hope that, next. 
year, he Wlll be able to gl'\,e U8 a Budget whlch will satisfy all concemed 
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. , . ~ o.BDy.D:. ' 
ana restOrebia ,,~ e and authority ~I one of the gi'eateBt,fiilanciers in the 
Wt)I'ld '.Jf finaQce and commerce. .' 

IJIr ,Oowujl lehugtr m ~  City: Non·MuhamllladanUrban):. Mr: 
Prasident",being onE:of:t.he babes of t . u ~, I trust you. Sir, and the 
Honourable House will not. conaider me audacious:if I rise to speak durit)g 
the general discussion OD t,he Budget, which happens to have been pre· 
$e,.ted &0 very soon after my election to this House. But., Sir, ns I do 
~ con.vder myself justified in taking' the twenty minutes that you ha'fe 
allotted to us, r will ('.ontin£: myself to only one or two important features 
U1 the Budget, which nliturally, coming as I do from Rombay, capture 
~ atteaUoD. ' 
Sir, 'I need hardly,eay tha.t the nrat pomt. ~ ~  I wiH tflke up is the 

proposals of Government to pl'Oteot, the ,util61 mdustry of Indla. We 
have long clt.moored 'for tbia proteation. ('7Qvornment have I'efen-ed thll 
matilel' to several oommitteea sinee 80 loagog!). 8S 1926. ~ then 
tlppoint*) an officer of their own to report on this important, matter, but 
they '.till eontinued to think, to oogitate, 00 tntlditRte end 00 heiitate. 
At lnn'thf'Y have produced something, aad we are tb,ftfore thankful. 
lMtter late than Dever. 
~.  But' while' putting forward their pr()J)Olla1s they have introduced a 
feature that has made all Honourable "'Members in this BOUIe and the 
oooftm-y'think furiously. (An Honourable Member .from the EU1'Op6tln 
Group: "Not at all. to). They talk of Imperial Prefel'fmCa., It is unfor. 
tunate ~  the industl'f, aD iuduatry tha$has been QIl the. verge of mine-
tion, due to the inaction of QovermDeat, that when they do brine 
~  proposals, they should bring. them forwRl'd in (!onjunction with a 

l)rinciple ·which. it is welllmo\\'n, no Member of t ~ 'House win e"'er accept. 
"But sittiated b9 We are, let UR try and,discuss t,he queBtion bpRrtially. ' 
We must first admit that every one of \1S i. opposed to Imperial Pre-

ferenae. 'J'hereis·not a British Dominion that bas accepteti that principle. 
There iq not Ii British Dominion today which will give any concession ~  

nny part of the Empire I)r to Englnnd if it is pr£'judioial to its te e ~ . 

FurtDer, I say that there if; nota Britil!h DomiDion whioh will give any 
concel"ion to even Grest Britain, if there ia the slightest suspicion tbat 
that Dominion \\;11 be ftd.ersely affected in t.he future. And therefore, I 
maintain. Sil'. ~ t to ask India to() do anything that is not rth801utely in the 
intArestaof this country, is, to 8ay the least., ridiculous and absurd, and 
that not one Member in this House will countenance an argument 01' plea. 
that. will go to hnrm the interests of our country. 
But, Sir, we are told that the exemption that Government desire tcJ 

give to EngJand is in the interests of this country itself. There are three 
points that will have t,o he examined. Firstly, whether the imported goods 
lrom England compete with OUrR 'in Lhis countn'; r:econdly. whether tae 
exemption given to Eng1nnd is really a relief to the consumer. and thirdly, 
whether t ~ exemption will by any chance, within the next three years, 
cnnhle the lIDllOrted goods from Englllnd to compete better with ()ur own 
goods in this country. ,These three points require consideration and elucida-
tion. Ilnd I ~  it nt that until GoV(;rnmentplac, ,their cllse before UI 
while introducing their Bills. . ' 

Sir, the nex. point I will take up is the ItatemeDt, whioh I weloome 
hom the' ~ e -the Fmance Member, on behalf of the Governmeat 
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(l! India, that the Fiscal Autonomy Convention is II reality.: But I cannot 
:forget that, ,after all, the present c ~ tut  ~ ce  the ~ . e me t of 
.India to submit their Budget for sanction to higher Quthontles; nor can 
1 forget that, within the last few ~ , the ~. em ~  for ~  
have had to proceed six thousand uliles to. t ~ thelr ~ t u !tI ~. Su, I 
honestly trust and hope that this ConventIOn lS ~ reality, and 1 am pre-
,pared to accept that statement ml:\de by the Finance Member. And I 
110t only take it 3s a reality, but I take it· as an assurance that that Con-
e t~  will be g ~  t tu~  effect at a e~ eo.!ly date: . Fo!, after all, 
Jf tIllS Con vent.Ion IS 0. reaItt.y. 1 can see no obJectlOn to glvlDg It. sta.tutory 
sanction Bt the very next opportunity. If ~ is ~ e  t tu~  ~ct , 
it becolnes real fiscal autonomv, and that IS wnat we clalln. W1thout 
fiscal autonomy, .sir, no reforms: no advance of the constitution, will be of 
.any ,! ~, We .do not want our ~ ce em e  ,to go six 'thousand miles 
for his lDsLructIOns. We want him to come to thiS Assembly. We do not 
desire to have appeals made to U8 before we have aiscull8ed the Budget, 
or before the Budget is even introduoed.. No BudgefFBould be ienff-.any-
'where outside this oountry for opinion or sanction. If protests are to be 
11111de, t.hey may be made not only by ~ , not only bV every put 
·or the Empire., but by any country' after themtroduotionof the Bwlge •• 
'That would then be a real convention. 
Sir, there is just one point that I would like to deal with. '(}1)vemmelit 

nave appealed to thiR House to give serious consideration to their pro-
posals. They ask us "to give full thought to the graveiroportance of the 
wider conAidera.tions". They remind Uli that the representative8'of this 
c u t ~  are soon to meet the representatives of England to consider the 
future constitution of this country. Sir, I fUlly realise the importance of 
ihis nppeal. But mav I remind Honourable l\IemberA of Govemmenb that 
,there is a section of the British public in England which has voiced very 
different opinions? Up to n short time ago all sections of the British public 
took credit for being trustees for the teeming millionB Of the population 
of this conn try; that they were here in our interests; they were here to 
guard the interests of the millions who oannot speak for themselvflB. Since 
'the famous announcement of Hia ce e ~ the Viceroy, a certain section 
of the British Press, and not an inaignificant section,& seotion which 
carries aonsid'erable weight and influence, 1\ section which· has a tremendou8 
.following, has changed the trend of their oriticisms. They openly declare 
1 thHt India is necessary to England and that further reforms are 
1"·JlI dangerous to the interests of England, because India it England', 

best market. When this appeal is mad'e to us to look fairly a.t this ques-
tion, I will remind Honourable Members of Government Bnd Honourable 
Members here that t e ~ is t,his ~ u  section in England which is 
.against gh·iJlg My reforms to this country, lest this country should deprive 
'England of her trade down here. 

Sir, this is an outrageous and monstrouB policy to enunciate-that one 
'Country should not be allowed to advBnce beca\JJBe it,s trade should be 
reserved for the other country, Our industries A.nd commerce should re-
main where they Bre because the interests of 81l')ther country are affected. 
All this has taken plaoe within the last four months, The "appeal, there-
fore. I venture to suggest, is inopportune. The appeal ought to be directed 
!·o that powerful and infiuentilll Press in England who deny us the right 
tc advance commercially and industrially. When we do have real fisoal 
,tlutonom¥, I haye ~ t the ~ te t doubt that, however this' House lII,By 
bo constItuted, It wdl look fairly ern any proposals that may show some' 
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favour not only to England but even t(l !lny· of its Dominions. But this. 
appeal to us, is inofPortune while eJlowing an important ~ct  of the 
British Press t,o tel the Hritish pubhc that we should get no advance 
beCRUBa their trade and industries will suffer. 
Sir, I think the sympathy of the whole House will go out to the 

Honourable the Finance Member, who. so very soon after his o.rrh-al in 
this country, has had the misfortune to present a Budget with B deficit of 
0·52 orares. Althou(l;h I am afraid he is not going to get the support of 
at least this side of the House, and also of £lome of the other Benches 
to all his measures of taxation, I Clln only extend to hrm my sympathy. 
I do not now propose to go into the other details of the Budget. We 
shan get an opportunity of asking the Honourable the Fina.nce Member 
to give us details when the two Taxation Bills are before us, and we shall 
keep an open mind till those Bills :lre IJresented to us. 
Dr. B. I. KOOBi. (Nagpur Division: Non-MuhlWuna.dan): Sir, abler 

people have dealt withth.e Budget from the finOllcial point of view. I 
aIlall confine myself only to the military part of the Budget. I sincerely 
.sympathise with the HonOurable Sir George Sohuster in the most un.envi-
able position in which he finds himself today, because I know most of 
his difficulties are inherited by him 116 a legacy of the past wrong policy 
and the vicious circle of the system of Government under which he hoa. 
to work_ To that extent, he bas our most sincere Bnd honest sympathy, 
but even making allowances for that, I think it was in his power to do some-
thing substantial to contribute his quota. to the nation-building part of 
the Military Budget. tHe has tried t(l create an impression that he ha.s. 
begun an era of reduction of military ~ e tu e. If analysed critically, 
1 can only deacribe' it as mere eye-wash Or camouflage. He says t.hat 
Government were committed to pay Rs. 5!) crores for the Milita.ry Budget 
lor five years, out of which three yelll'8 have already past and them are still 
two years more during which Rs. 55 crores will have to be pa.id annually 
under this contrnct ,,-ith the Militarv authorities. But he SilVA thllt he 
is going to reduce the military expenditure from today by Re. 80 la'kha; 
for the next three years, at the end of which the contemplated drop in 
the Military u~t will be ushered in. Let us see if it is '.-eally Il. re-
duction from today as is claimed by my Honourable friend, Sir George 
Schuster. Let us see what it comes to. Supposing he had not been 
so obijging 8S to reduce the Military Budget before the contract time 
comes to an end after two years, i.e., in 1982, we would have spent, at the 
end of the third year, 55 plus 55 pl'''R 50 crores, which is the drop 
which was recommended by the Inchcape Committee, namely, Re. 160 
crmes. Under the proposed arrangement, which is to continue for three-
years, we would pay Rs. 162·60 crores in three years. He is t.huR actually 
giving to the military Rs. 2·60 crores more than the Military ~ get has 
8 claim for. Supposing the Govemment were to say, I am too optimistio 
to Ruppose, that trle Military Budget could he reduced at once to 50 crores 
at the end of two years from now. Bnd Also supposing t,he MiJit.<lry Rudget 
stood at 52 Bnd not 50 orores, at the end of two years, whllt would be thA 
effect? It would come to 55, plus .15, plus 52, that is 162 crores. 'fhHt 
.is, we shall still be paying Rs. 60 lakhs more. Supposing however, the· 
, Government were to say that the Military Budget cannot be reduced to ... 
52 erores, but mUit stand at 58 crores, then we shall be pa.ying 55 plu8 55 •. 
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plU8 58 crores, which comes to 168 crores.  Thus at the rate propos"ld by 
the Finance Member,  under which we shall  have to pay 54·20, pz"s 
54'20, plU8 54'20, that is 162·60 crores, it would mean a. reduction of 
merely 40 lakhs. Can my Honourable friend, Sir George Schuster, justify 
it as practically any reduction at all? I am reminded of a proverb-
in my mother tongue, Marathi,  which, if transla.ted into English, mea.ns 
"Little bits of meat and bread extracted from the crevices of the teeth do 
not satisfy a. man's hunger". It is therefore that I call this show of a -
reduction eye-wash or cumouftage. I would certainly have congratulated 
the Finance Member if he  had been able to induce the militRry  authori-
ties to reduce the Military Budget to 50 crores. Of course we a.re not going 
to be  sat.isfied even with that. We  shalt not cease our a¢tation until 
the Military  Budget hag been reduced to very much less thun Rs· 5'} 
crores. 
Now, looking at it from the nation-building point of view, the Military' 

Bude-et is generally regarded as money spent for maintaining a e  t  uct  ~ 
machine. But there nro two parts of the Militarv Budget.  One part is-
Ret apart for maintaining 8 destructive machine,- which  is however an 
lDevit.able evil, and another part for the nation-building machint'o Let us 
lee what our Honourable. friend, the Finance Member,  has done in rega.rd 
to this second part i.e., the nation-building machine.  We  want  to Will 
Dominion Status; we a.re out to have Swamj ourselves.  The only !1rgu-
ment against our claim that the Bureaucracy has been advancing is--whare 
.. re the people in. India ",·ho can undertRke the responsibility 101' the ~

fence of the country? That is the standing argument against our claim. 
In this Budget I find that an attempt is being made to perpetuate that 
.argument. If the present state of things were to continue, even at the-
end of  100 years from. today, we may  not .be in a  position to· 
assure  them that the country ill in II position  to assume  the 
responsibility of its defence from foreign aggression.  Such is the Bureau-
era tic way of perpetuatIng their stan(iin!: arg·ument against Ollr national 
claim. 
In this Budget, I find that the Finance Minister,  Sir George Schuster. 

has been generoue enough to grant five_ lakhs of rupees for the furthar' 
e  m~   of the Territorial Forces, and, it is the Territorial Forces that' 
fonn the nation-building part of the milita.ry machine.  This is not merely 
my own opinion, but it is the opinion  given  authoritatively by the 
various committees appointed by the Government of India, themselves. 
The Territorial Forces Committee say: 
"The object of the Territorial Force iM an educational one, to create a national' 

desire for patriotic military bf'I'vice and to afford opportunities for military training, 
to a wide range of the manhood of India and 10 lay IAlrely and IOlidly the foundation· 
of a: national army luch as will be eSlential to India when in course of time Ihe attains 
to full responsihle government o.nd takea upon her own shoulders the whole burden of her' 
defence." 

The same Report continues to say: 
"We think it of Iven greater importa.nce to develop it. as a achool wherein the young. 

men of the country may be trained to arm!! and may fit themselves to take their place.· 
in the national army of the future ready to defend their country in time of need. 
The promise to India of self-govel'nment implies in our opinion, the (p'ant to her' 
poople of an opportlwity of trainins themselvf's for her Defence." 

This is what I call the nation-building part of our military machine, and 
it is exactly here that the Depo.rtmlmt has been starved.  They have' 
allotted only five lakhs of rupees for this part of the machine, whereas 0!:1. 
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enjoyments and luxuries aDd on those things which do not fall under the 
cRtegary of e~ e  of life for India., WI:l find them wasting lakhs and 
Jllkhs. This faot has been brought out most prominently by severnl speak-
tors on t. ~ ~  of the c~e. and thuefore I shall not weary the House 
by repeatmglt. Perhl\PR It may be ~ue  that the Government do not 
Jcnow how better to devel('1p Q nationnl (!rmy in India. SUPP('lsing that 
argument were oorrect, I might take the liberty of enlightening the Gaf.-
ernment on this occasion 3S to what is happening in other c u t~ e . 

Here I do not mean other countries which have no connection with the 
British, but their own Culonies \\'here their own kitb Qnd kin reside. I 
'find tha.t, in those Colonies, they almost entirely rely upon the Territorial 
:F'r.-rce for their e e c~. e~  reg'lrd it REI Il nntion-builrliJJ4!! part of 
their army, and they therdore spend money upon the training )f the Terri-
torial Force with a lavish-not only a. generous-hand, so that practically 
-th£, whole nation may bel so trained nnd strengthened that 110ne of its 
neighbou1'8 may be tempted to cast an evil eye' of aggression on it. 

Now, let us see what if' happening in a small colony like ~  Zealand. 
'What does it dc in the mstter of the development of its Territorial 
Foroe? In 19'28, there were 805 officers and 20,140 at·her rnnbin the 
Territorial Force. Imagine a country which is 100 times or perhalls ~ e  
-200 times smalltlr than India ha'V'ing as lnany officers 8S 805 and as many 
rank and file as 20,140. Supposing India were to be allowed to do the 
.same thing that is to spend its revenuo with a. generous hand on the deve-
IO'pment of her own Tenitorials, just hS the English Colonies nre doing, 
then there woulcl be no Deed for an a.rmy. which may be oalled an army of 
British occupation, which costs us about, five times more than our own 
'Standing .Army. Or, to put it in B.Ilother way,-here I am not speaking 
.~ the British Army in India---odon't you think it. is more profiblble; IIlore 
,acivisable,more safe to rely upon a national o.rmy in an emergency than 
an army which has been described ~  a mercenary army as the present 
Indian Army is? Even from the selfish point of view. the Bureauoracy 
~t to aay that it is in their own interests to develop the Territorial 
li'orcewith a lavish hane} or with a generous hand; beMuse with the grant 
of Bwe.raj to India and the full development of the Territorials, there will 
be an unlimited source of supply of man POW61' whenever the Empire 
-may find itself again faced with a real emergenoy as in the last Anglo-
German War. 

Now, I will tell the .House how m~  boys in New Zealand are under 
Military training. Senior cadets are organised in battalions and receive 
physical and elementary military tnining. Their strenprt;h on theS1st 
Ma.rch 1928 was 525 officers Bnd 33,939 ranks. 'fhnt is to say, almost 
one-third of 'the whole school-going-boy-population of the Colony is being 
given elemento.ry military training. e~ it not. thus come to compulgl)ry 
milit.ary training, and in e. Colony where there is no fenr of foreign ag-
gression? There js the :Dritish Navy. which is so powerful that New 
~ . .  Canada and Australia can never entert.ain any fear of any kind of 
f\ttack from aDy other country, Bnd yet they have' been spending suoh 
large sums, having regard to their revenue and the size of the country, 
'upon the early military training of their youth. All male inhabitants of 
New Zealand, who hAve resided therein for six months and are Britisli 
flubjeots are liable to be trained for military service as follows:-
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(a) The senior cadets-from 14 years of age or the date of leaving 
t/C}wol, to 18 years of age. Rnd (b), the Territorial Force-from 18ye8r8 of 
age to 25 years of age; that is to say, practically the whole population 
'between the ages of 14 und 25, 8re under compulsory military truining I\t1 
thllt they may be fitted to be a part of a national anny in time of need. 
'But what does our Government do for Elwh military tra.ining of our boys? 
"They have provided this year a prince!? Eum of, Rs. 5 lakhs for the pur-
p/)se. I remember my friend ~  Crawford last time twitted me 
~  saying: "Why don't you spend Y0I,lT own money? If t.he (';rOvern-
11lent does not spend t ~~ money, why don't you spend your own money 
nnd why don't you start your own militAry schools?" I might, in reply, 
xemind him that t.he monev which the British Government have in India 
it> not t,he monev t.hat hAR !;een hrollol'ht from England. It ~ the money 
which has been ra.ised in India from our own pockets. Instead of control-
Jing or operating upon it. ourselves, it :R the British people who Are doing 
it, but the money as Fll1ch comeR from the soil, And it comes. from our 
pockets n.nd fr.om Olll' labour. 'rherefore, whBtever Coklnel Crawford 
m'ty sny, I hnvt> It right to ORk'th:lt my Indinn revenue should be spent 
on t.he strengthening and for the betterment of my country. 

OolODel I. D. Orawtord (Bengal: EuropeRn):' Will the Honourable 
'Member give me some iden 8s to what the mflitary threat in Ne'l'l' Zealand 
'is? 

J)f. B •. S. Jloonje: .1 am g . ~ that my Honour&:ble , e ~~ ut me 
that questIon. There 15 no military threat, there IS no fear and yet they 
Ilre spending on training their youths wiilh 8 lavish hand. What Would they 
not have done if there had been 1\ threat? I m~  my Honourable friend '. 
interruption has strengthened my arguments New Zealand has nil in the 
m ~te  of military threat.. (.4n ~ u e Member: "Wh'y has it not?") 
lt IS ~  you to r,nake out ~ ?8Se If you contest my t t~ e t. I repeat; 
there IS no threali. The Bntlsh Anny and the British Navy are so power. 
ful, that there is not one single country in the world which can look UPOD 
New Zealand with an 6vil eye. If you contest that statement of mine ii 
,is for you to prove it on the floor of the House. And yet what does ~ t 
New Zealand do in the matter of training her own youths? The New 
Zealand Government are not sitting idle and complacent. 1'here is no 
'Colonel Crawford in the I~eg t e Assembly of New Zealand to say to the 
people there, "Why don't you spend yOUr money; you have got enough 
money, why should vou call upon the Government to spend the money on 
·the military training of your youths?". .' 

Kr. If. O. Kelkar (Bpmbay Centra.! Division: Non-Muhammadan 
'Rural): There must be a Dr. Moonje there. 

Dr. B. S. Jloonje: Well, the time is ooming when India. is to be consi-
dered a partner in the British Commonwea.lth of Nations and then New 
Zealand will be under our clutches a.s we are at present under the clutches 
of New Zealand, Austrnlia and Canada and, the other British Dominions 
including Britain itself. The New Zealand Government has established a 
,permanent staff with a strength of 135 officers, and' these have been entrust. 
ed with the duty of training the youths in the schools. A standing military 
staff of 185 officers halO been deputed to this work, and their entire duty is 
that they should train all the youths iu military drill, diseiplme, pu,sical 
.training and elemento.l)". military training. Now what about the Territorial 
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Foree in India? How many officers are there t·o train the Territorials in, 
India? Row many military officers have been deputed to train the youths· 
of India? I do not t ~. I need worry you with figures. You know ~ grant 
of merely RI!!. 5lakhs is considered enough for the purpose. That ought to be 
enough infonnation for us. But you know, compared with the smallness 
nf the size of New Zealand, Rnd the bigness of India, need I say it is !I. 
drop in the ocean? Besides, and over and above that, what else is New 
Zealand doing? New Zealand has est,ablished 156 rifle clubs with 4,86() 
members, and thesp. club!'> are affiliated to. but do not form part of, the 
defence force. The Govemment used to issue free of charge, 200 rounds 
toO each member per year. Well, Sir, hflre is my reply to the question of 
my Honourable friend Colonel Crawford, "Why don't you spend your own 
money from your own pocket?" Why is it that the Government of New 
Zealand issue 200 ro\lDdt; to each member of t,he rifte clubs, free of charge?' 
Also to those members of the rifte clubs who want to purchase extra ammuni-
tion, it is sold at a reduced rate, It is these things, and it is these analo-
gies before us, that e:'llbitter our heart when we see that, on the vital point 
where our British Government ought to help us, it is not doing, not only 
DOt. doing, but on the other hand creating a situation whleh is nothing better 
than an e e~  or camouflage, or false impression or whatever you call. 
it. . . 

III ••••• layakar (Bombay City: Non-Muhammadan Urban): May r 
uk the Honourable :M.ember, on a point of mionnation, whether he means 
W say that New Zealand gives all this training and makes aU this military 
preparation, although it haa no military threat, as stated by' Colonel' 
Crawford? 

Dr. B. B. MOODJe: Yes. My Honourable friend has asked me a question 
I think I have already replied to it. It is not for me, and it is not for us 
to prove that New Zealand has got a military threat or a threat of aggression 
from .outside. It is not for me to do 80. My point is that there is no. 
thrpnt, and yet New Zealand, in anticipation of an emergency coming up 
in the future, is doing all it can to prepare and train its youths. They keep 
their powder dry, and no General is worth his name who, in the belief that 
there is no enemy, does not take care to keep his powder ever dry, But I 
would impress upon my Honourable friend this point, tha.t, whether there 
is a threat or not New Zealand is right and wise in seeing that its youths 
are trained. So far as India is concerned, shall I bring forward proofs to .. 
prove that there is a pellpetual threat on the North-West Frontier Province 
to India? It is this threat that is being made the excuse for defrauding us 
!Jf our rightful daim to nationhood, defrauding us of our rightful claim to·· 
Dominion Status and Swaraj. In a moment of weakness-that weakness; 
comes upon all nations at some time or other-in a moment of weakness we 
were defeated, and we were made helpless, nnd our na.tional Government 
passed into the hands of the English people who were then foreigners. We 
are now creating a commonwealth, and if they so desire, we sho.11 be mem-
bers of the same household of the same Commonwealth, and if they do not 
desire that, they shall still deserve to be designated as foreigners .  .  . 

• awlb Sir Ilhibla4a Abelal QI41Wm (North-West Frontier Province :: 
Nominated Non-Official): Who brought them here? 
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JIr. l'rIII4at: The Honourable Member has exceeded his time limit. 
'The House stands adjourned till Twenty Minutes to Three. 

The Assembly then adjourned for Lunch till Twenty Minutes to Three of 
,the Clock. 

The Assembly re-assembled after Lunch at Twenty Minutes to Three of 
:the Clock, Mr. President in the Chair. 

Dr. ZlauddtD Ahmad (United Provinces Southern Divisions: Muham-
madan Rura.l): Sir, Education no doubt, like Agriculture, is a transferred 
subject, but the Government of India cannot wash their hands of all res-
ponsibility. A few years ago Sir Andrew Skeen and Major DauBle visited 
flchools and colleges in India, and they discovered not more than a dozen 
students whom they declared to be fit for a military career. The Education 
Department, maintained at an expense of 25 crores of rupees, and having 
11 million pupils, cannot produce more than eleven or twelve students fit 
for 11 military Cl\reer,-<me in one million. Is that. not in itself a condemna-
tion of the Deportment? There must be J;omething wrong somewhere, but 
if I examine it e ~ , I say everything is wrong everywhere. Our curri-
culum is defective, our mode of instruction ill \\TOng, the text-books are 
improperly select,ed, and our system of examination is ruinous. Here in 
India students are taught not what t.hey like to study, but they are taught 
subjects in which they have no interest. . As regards the mode of instruction, 
I should first blume the teachers' training colleges. A few years ago the 
Retrenchment Committe£ in Bengal recommended that all the training 
colleges should be abolished. Mr. Zachariah, on behalf of the Government 
of Bengal, in his quinquennial report said that a degree in a training college 
had commercial value and had no direct bearing on the daily routine of 
the teacher's task. As regards the text-books, the Agricultural Commis-
sion has condemned the ('onstitution and working of the Text-Book Commit-
tee. The Hartog Committee has not a good word to say for these Text-Book 
Committees. As regards the examinations, I think the British Government, 
by implanting the British system of examinations in this country had done 
G great djsservice to India. After three quarters of 0. century, the British 
lleaple have realised the mischievous etJect of their system of examination, 
but unfortunately it is still being perpetuated in this country. We had in 
India for centuries a system of examination, which Germany has adopted 
. today. . 

Mr. Prealdent: What about the Budget? 
Dr. ZlauddlD Abmad: I am talking about the policy of education, spe-

cially of primary education, and advocating B grant from the Central Gov-
ernment towards education. The Hartog Committee is not very sanguine 
and very sympathetic towws compulsory primary education. They do 
not oppose it, but reading between the lines, they ma.ke us feel that it ia 
impossible to AChieve it in the near future. The estimate 6f cosb of it 
which they have given is' 6i cl'Ores of rupees, but looking into the 
figures ..... 

1Ir. PrlllUllJlt: Is that for the centra11y administered areas? 
Dr. Zla1ldc1ta Abmt4: No. They·reoommended the total 'expenditure' 

"for the whole of British India' a.t 6\ crores; they recomnumded that the 
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Central Government ought to oontribute something fOr, primary education, 
4Uld they want that t  ~ Central Govel'IlUlent ought to tu.ke up, some res-
ponsibility for m  ~   education.' Now let us examine this figure of 6i 
crores.  Acconting to the figureK given by the Hartog Committee, the total 
number of boys of the school-going age in the whole of British India is 
17 millions. ACQording to their own statement, oniy 80 per oent. ,could 
ever be brought to school.  Therefore, we have rea.lly to cater ouly for 14, 
m.illions.  We  have at present 7i millions in schools and co'lleges,  and 
according to their own estimation three millions more-CGwd be. brought 
into the existing schools without uny extra expenditure.  Therefore, ill 
order to introduce compulsory education throughout India now, we have 
to make provision for four milIion more pupils altogether.  Now, consider-
ing the cost of  education, their calculation is Rs. 8 per head, ana 
the way in which they got this figure was that they divided the total ex-
penditure by the number of pupUs in schools. As I have just said, three' 
million boys more can be absorbed in the existing schools.  Therefore. if we· 
add this number, and divide the total expenditure by this increased num-
ber, the cost per head wiH be Rs. 5-8, and not Rs. 8. By calcUlating it 
8S Rs. 6-8, the additional expenditure would  be only about 21 crores of 
rupees. This is the amount which is necessary to iintroduce compulsory 
free education throughout Brrtish India.; and I appeal to the Assembly 
that out of this amount, one crore of rupees ought to be contribut.ed by 
the Central Government for primary education, and the 13 provincial Gov-
ernments may be requested to raise the remaining 11 crores in order to 
introduce compulsory education. TMs contnDution from the Central Gov-
ernment may not he according to poptilat.ion. It may  be according to 
the need of each province, if proper administration be guaranteed, and 
t'he money be not absorbed tnthe general educat,ion Budget. but 11 special 
Board of Primarv Education be created to advise Government about the 
'Way in which the' money ought to be spent; and if the curriculum of studies 
beswtabJy made.  I am perfectly certain that Provincial Governments 
wil'l agree to fresh taxa.tion to the extent of It cmres; and we can intro-
duce compulsory primary education within n space of three years without 
postponing it for an indefinite period, 8S recommended  by the Hartog 
Comm.ittee. 
About secondnry education, the policy of Government was laid down· 

by the Commission of 1882. It was established by the Resolution of 1904-
of the Government of India., and again established in 1918. Their I  c~ 

~   this, that we should maintain only one secondary school, at tb..e bead-
quarters of each district, and control secondary education by mean of 
inspection, recognition, and the grant system.  This polio, has been proved 
to bl" very mischievous. and there have been regular criticisms of this, and; 
it is not in keeping with the traditione of other countries. III other ~ 

tries, the State ~   responsible for the entire system of secondary educa-
tion; We all know that secondary eduoation is tbefulcrum of entire edu .. 
cation. It influeQCes primary eduoation pn one side, and .'higher education-
on the other, and' therefore the eduoational problem can .0Dly be judged" 
not by primary or university  education, but by  secondary education .. 
And here the t  t~ hal ~  get  e   failed in its resPQnsibitity., Sir .• Willj'8ID' 
Meyer,  when be was FinauceM.ember, asked the Eduoatfon ~  
ment' to iDttodece • aefiDite policy f6i" ec  ~ eirluCJlofiOR;-' lJutJ. i;the· 
Gd.e}'DIbeftt fWlfortuDately,. have 'iailecl . to i.traduce any '!policy: at -all. . 
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~   e  e is one point to which 1. wish to draw ",pacial attentio.D. ~t  cu
larly of the Leader of the ~   , as he w m be interested in it. It is. 
a common experience, not only' in India, not ~~   m. the United ing-
doJll, but throughout the world" thtLt privately nianaged institutions are 
nea.rly all denominational  institutions. Therefore,' if  you l.eave the 
secondary education in the handlt of the people,  and the Government 
wash thlllir hands of the responsibility, except torpaintillt'n one secondary 
school as  model,  then the denominational schools will come'mto exmt-
ence.  Every religious organisation will try to maintain its own networ 
of schools, and create a special Department to collect subscriptions, and 
we will hnv" Il ind  of Government within  Government, imlB1itlm in 
i1tllJerio, and that will be exceedingly dangerous to the Stnte and to the 
country. Now we have been discussing a great deal about separate e  e  ~ 
torates, and I thin that the separate electorate is the result of the 
educational pollcy that the Government have ISjid down in this country. 
Hear, hear. First we abolish these denominational schools and  the' 
State assumes responsibility for ail forms of education, then the people 
will demand a mixed electorate, S the resUlt of teaching in mixed schools 
and colleges.  Hear, hear.  Sir, after the war,  a great revolution has 
taen place in every country in education.  Germany  has  introducecr 
compulsory technical education throughout the country.  The boys,' after' 
receiving  compulsory education till the age of 14, are given compulsory 
t~   c    education till the age of 1 or 1, that is, for a period of from 
three to four years.  England and Frnce, on the other hand, have intro 
duced technical education in their ordinary schools.  The central schools 
have been brought into eDstence in England, and polytechnics have been 
verv much  utilised. My Honourable   friend,   Pandiit Madan MohaD 
Mniaviya.,  in his u   e~e  t    note attached to the Report  of the In-

t  .   ~ Commission about 1"5 years ago, described the necessity of fram-
ing n curriculum which w01llld be a mixture of general and technical educa-
tion. He appealed to the Directors of Ind1lstries and of Education to co-
operate together and evolve 1 new t.vpe of curriculum wMch would be ,f1I. 
comh.ination of the two. Now, the scheme which he desired to he frBmed 
in 191, has now been actually wored out, hoth hy France and England. 
They have evolved a curriculum for their schools and colleges, in' whicH 
they have the combina.tion of general And teclinical educa.tAon. They say 
that iieclinical educntion haA got S much educl.tive value S generaf 
educn.tion, Bnd the general education:i S mucb utiHt.aria.n B tbe tec   ~  . 
cal educfiion. Here we Me still sileIi R.nd are doing absolutely no-
thing in technicsl eduell.tion . 

. JIr. Prell4lnt: Doe. the Honourabie Member want education to 1:e o. 
Oentl'fll subject 

Dr. IlanddlD .lJIID.14: I just, want to pleAd that teclinical education-
ought to be finanoed by the Central Govermnent,  because the Centra.l 
~e   e  t ,draw its .'revenue from customs and taxes and these are the., 
sources of revenue, which e~   tec~  tc  .   .. education. in evePy, c,ountry.-

. .~   I    Technical uc  t   ~ m  ~t be a. .  ~   .   sUbject". 
II ' . . 

Dr. IlauclcUD AbMJd : ea it should be"' .. Centiral sabjeret:''Rt: Is-
what' I want.  Tlie other thing to which I "'ant -to amw' attention,' , .. 
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that the C. al GoverDment ouht to contribute BODle money to t.be Po 
.a 00.8IIUD8Ilte for the malDteDaace  of hi her e  uc  ~ aod sive 
them aD" in the lUIle muuaer aa the Brittah Goven.uneDt do to the 
.~ .... borouba. 
TIle iutt oint to hich I IhouJd liIreto Nfer ia the Advilory Com-

.~     bioh 81'8 maiOtamad b, t.be Central Govemment.  1 have OOIDe 
~ a Dumber of .tu  e  ~ both .in India and in EnaJaDd. aDd 1 haft 
.D0  a amlle one ho said that be received aome lUlBiataoce fl'OlD 
theee Adviaory Commit ... , thouh a Dumber of them told me tbat they 
ot. OIl in site of the o oeltioD aDd uCtiOll from them. Therefore. 
I be to recommend very stronly that theaa Acl.,itIory Colnmittees in 
India ouht to be abolished and the Adviaory Committee in Enland may 
 also be diaenaed ith, 811 they are ~ fultUliDc aay uaeful uroae. and 
their lace may be taen in India by a Bureau of FAuostion. .bich hu 
also been recommended by the Hario Committee. and in EnlllDd by SOlD. 
oraDilation .uch .. the Coareu of the Uni"l8raiti. of the Britith 
Emire.  I bad the tu    t~ to di80UINI t.he matter itb them, and 
hey ould be very loaeed to do ractibally the same or as the 
Advieory C"...ornmittee laced iD the offtoe of the Hih ComminioDer. ill DOW 
. doin.  There is another dieioulty. The student. IU'e ~ auIJ,ieious. ot 
 Im intenention on behalf of the Hi h Commiuianer. and this IUIIicioD 
iil be entirely removed if this or ,i, done bv the Conress of the Uni 
veraitiee of the Emire. A. HOtaOtIrable M ..... ".t': ' uedioa", 
The ..... thin to .. bich 1 .. ould lie to d.... attentiOD iI the PubHo 

 S'eniee CommiMioD. I thin it iJJ " hitA elehant of t.be Home De 
aftmeDt. and I ould reueet the Home Member. bad be been here. to 
ill the animal before he lea.,. aud not to lea" it to bia noe  
 to N the.-me. In the fint lllM. theM are the eole ho mae ft 
 MIeoion for all md. of dee.rt.:meIlta. The, tit a. medica nert.I and 
.abooae a meclical man.  They sit u  eJl8ineen and eeleet an enifteel'. 
"They ,it dn n .. aocountant. t ee a  erIOn lor the AceouDt. De 
artment. ID feet. they oee .. hem, .. el1..mfonned in each and evel' 
Deartment of the Go"l8J'lllllent of India. I ahray. tltouPt lbat. in 
order to I  e  eet~. belt doctor. ODe mU8t he a doctorbtmaelf. and in t  e  ~ 
iD aD eniDeer. ODe IhouId hilMeH be III niDeel'. It -it tmouible foIo 
eny It.ymato .... lID oiD.ioa on the .. 1eetic:m of a rofeMionaJ 81'1OD. 

The" .. leotion. eftb if the, tae nomiDa1 e en advioe. hi not of much 
"alue I maintain tbat any enon ho ronflideril himlelf to be Rn e' 8lt 
.in everyt.hm ractlieall:v lmo a notbiD . 
,.. IeeOIid Paint I, Witb reard t., tbe m  et  ~e esRl'll'fnlltion ",hinli 

they hold. It . a mattel' on  hich t h""' taMed " motion. aDd T W111 
lu.e.,.it ... ben. the time eomes.  Bnt. T do mAintain tbat t.heae romre-
tftWe aaminatfonfl-rT do nnt hrin m anv ldnd of mm~   1IPftAeat.a. 
thi. J do not brtDR in the JndianiaatinD ~  e  I Itan onll on flclen-
tffte ~     and T ~   that tbete eometiti", eamination. do not MId 
the bed eanilidat,... Tthu been -roved yen e    tte  ~ thRt ~  t   eamnnt 
eelect iN Am Alld the lWeona b:v t  ~... .I.linlr u ~e   IWI1IMioai mar-
.notted to eACli a1'tieulal' ufldfcm. 
" .- ........... ....,. . AI1,htl,AAt And .    ~ 'DImfhnl: ~     

uhammadaa R .. 1: S .... fIlte t  cI~ ~ -U. 11. T btl,e: t    ~  t    t of tli.' 
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Budget. presented under the exilting syltem, IDd .. I read it, it lOundS 
j,he death-knell of that .ystem. No critic of the PrHeat ·admin.tntiOll 
.~ee   think of producing ItroDpr argumentlt agaiDt thepreeeat .y.-. 
\han the budget propoeala before UI &opply. What do they ten 081 'naey. 
remind U'8 that the 8ystem i8 ODe under which the Government ale not 
responsIble to the e  e  ~t  t  e   of the people aDd that; they CU'I'J. 
011 the admiDistraWon .. ~ their own will, guided only by iostruc-
Cri0ll8from England; that that system expenditure both civil aDd 
mmiary has heim IfOwiDg; that it has been growing  enormoully, aad 
growing inapite of the lepeated. protata of tb., representativel of the e  ~. 

I do not. wish to go into 6gures; but the whole history of India during the 
·last 60 yeal'lJ is a tale of repeated protelt.. apin8t the growth of espeliditme. 
When the Coupe. me.t Ant in 1885, it put forward that proteet. Today. 
the reprEIIMWtativel of the people in thi8 A8lembly have  reiterated tW 
protest in all the criticiams that you have heard on the Budget.  Civil 
3 expeodliure haa grown frightfully-as BOIDe PIe'Yiou8 speabN 
P... bave pointed out, by 10 many orons in a few yean. In apite of 

t·he poverty of tho people, in Bpite of the growing poverty of tu people, 
.civil expenditure baa been growing.  Military expenditure bas grown enOl'-
moUldy Bnd baa not been reduced even to the extent that was NOommend.,a 
by the Committee which the Government themselves appointed. The reeti1t 
·of it il that, even today, RB. 54 crorea and ~ lakha of expenctiture ia 
budpted for for the maintenance of ~  t   Army. The ~mme  t have. 
·during the ooune of the lut sixty yeR.... again and 8.Il8in been met by a 
situatiOil in wbleb moDey had to be found to make up deftcits in the Budget. 
{)n moat 01. the .. oooaaiona. new taxation haa been resorted to in order flo 
make up the deAai.. There i. only ODe impori.ant instance of the appoint-, 
lMDt of. Ntrenohment oommit6ee, to which Dr. Gour has referred. Thp. re-
t"Ommeadationa of that Committee. brought .bout a reduction in expenditure 
worth oootideriDg, but the moD important reoomm8lld'\tion of that Com .. 
mi,tee, made leveD· yean &10, in regard to military npenc1iture, v! •• , 
that it Mould be brouabt down after a few years to a IUDl DOt exceeding 
RI. 50 CI'OfeI. haa not ye .. been carried out, and there ia DO lign that it 
"moo carried out in the near future. 
Now, Sir, the coodition of the country is truly deplorable. Under thia 

.~ tem, highly paid appointments. to the extent to which they exiat in thi.-. 
collAtry in the civil and military departmentl, inflict a burden upon the 
e  ~ which they eaonot bellol'. and it is to maintain t.his svstem of high 
flalaried officials from. top to bottom. so far fiS E\D"Opeans ~   concernoo, 
that fresh taxation bal been resorted t.o from time t.o time. We protest. 
What is the result of that protest? The protests go unheeded. It. is the 
'Huldf'st part of .be duty of a Member 01. this Auembl, that he motl'Jd hAve 
\0 make oonstllllt protests &«ainat the action of the d<,..,emment, which go 

t  e  ~  , What i" t.he preMn" situation? 10 peaceful times, when there 
ia no war threatening us, when we have been fRr removl"d from the ec~t   
or t.he In.t great war, the Goyemmenfl have come forwaM t.o prorose fresh 
ta¥at,ion :')1 (,,\o'er Us, .6 crorea. In. no other country, ao far n8 I know, bas 
war taxation been kept up ao long. In this country, the high taxation 
impoud in consequence of .he war is still maintRined, Ilnd the Government' 
have now put forward proposal. to add further to that taxation. This il 
'UlOI'e 'han, human fteah caD. bear.  You cannot think of a more wicked 
"),stem of Govsmmant than this, under which, the repreeentati.,. of the 
people who have been eJetMd by t.be people under. niles laid dOWll by Gov-
~  m  e   toO voice the .liment. of the people. have not jbe. power to 
t'ODlpel tile Goveramen. to .pend u the, thtDk fit, the greRt bulk of the 

IP 
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money which they are required to rf:U.sEI by. their, votes in this AlsembJy •. 
I say deliberately, it is a wicked. system of Government, and the sooner 
we CAn see the. end of it,the ~te  it will be for humanity in, India and 
eveD in the outside world. 
, ' 

I Statesmen in Europe long ago laid down that 'not more tha.n 20 
~ cent. of ,the revenues of a country should be spent on milita.ry expendi-
. ture .. , . The elected Members ot this Assembly, of the fi1'8t Assembly, brought 
forwu.rd proposals for its reduction.' Such proposals have been bl'OUght 

~ ~  ~  agai.n. ~e  have ,taken two shapes. one for the direct 
reduotlon of mIlItary expendIture, en bloc. the other for the creation of Il 
system of military education for Indi",ns' under which Indians will be trained 
to take the places 9£ European military oft'i'cers whereby the army expendi. 
ture of the country will be greatly reduced. The ftrst has been little attend-
.ed.to. 'rhe second has been turned do\\'D. The Govemment appointed 8 
Committee of their own, presided over by a very' capable General, on which 
many ,of 'our representatives sat. But the unanimous recommendations of 
:that Committee have been turned down. Now you are face to face with 
#Us situation, that the Government maintain military expenditure where it 
is, or ~  nearly where it is.-tbe reduction of 80 lakbs in the Army Budget 
of 55 crores to my mind is' very iusutBcient--the Government mainta.in this 
expenditure nearly where it is. The Government have refused to listen to 
cur reasonable em ~, demands which were endorsed even by the office1'8 
of Government of their own choosing. The Government have turned a 
. deaf ,ear to all our represeptations even to introduce a system under which 
Jndians would be trained to 'take the places of European oftleel'B in the 
Army. and the Governme1l:t come to us and ask us to vote further taxation. 
in ordeJ;' that 'Buch a system should be kept u ~ Can they in reason expect 
our u t. ~  whe.t arethepropossJs that they have come up to UB 
with, and what is the time at which they have come to us with those 
proposals? 'I'here is widespread depression of trade. unemployment and 
Buffering. There is great dissatisfaction in the country,Bnd the Govf>m-
ment know it with the existing system of Government. I may say that, 
almost without exception. every Indian who has anv sense of self.respect. 
desires that this system should end Bnd thBt DomInion Status should bE' 
established in India at tbe next amendment of the statute. Every Indian. 
wit.hout exception, is protesting against maintaining the present scale of 
taxation and expenditure. And what is the response of the Government 
to this protest? At this juncture they have oome forward with proposaJs 
for fresh taxation. Many reasons have been assigned for bringing forward 
these proposals, but the main reaBon, I am Borry to think. bas not been put 
fm'ward a8 it should have been put forward in the Budget. The main 
reason has been the policy which the Government adopted three years ago 
in the mat.ter of the lB. 6d. ratio. All ~ troubles which arp now upon us. 
nearly aU the troubles were prophesied. Speakers in this Assembly ADd 
writers in the public ~ . and on the platform, pointed out that the vfIrY 
troubles which Me now facing the country would arille, but the Government 
did not pay any heed. Of course the present Finanoe Member 
was not responsible for it, but the Government of India 
were. My qU9J'll81 is not with any pa.riicularmember of tlie Gov-
~me t  myqtlarre] is with the syllteni of govemment. The Go'9"ernment. 
of Ip.diR arel;esponsible ,for'establishing this h. M. ratio, and most of the 
troubles, which we are faced with today m~  be traced to this lB. 6d. rupee 
ratio. And now what i. the remei!y? 'Aaopt.lngthe right 
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measures, I grant it is difficult to adopt. ,the right m~ •• ures, .it 1'8-
quires.& g!leat ,~  ofcoura.ge, a ;8feat deal of statesmanship, a determina.-
tion ·to de the· right, in spite of all odds against you, a unanimity among the 
Members of. the, Government of· Iridia in tlle recognition of what is right 
Bnd due to In<lia, :But the right policy il;! to undo the evil as BOon as you 
oan undo it, and ~  the, e ~e t, y?u c.an undo it. In every ~ g tif. evil 
thete Bre 80rne eVJIs which ,have meVitably to be borne; It IS _8 queStli01l of 
weighing the advantages and the disadvantages, and if the disli\dva'Dtages 
are smaller than the. advantages, the course Qf greater advantages should 
~ adopted. We have now.had ,an experience of the evils which'were .fore-
Q8stedin connection with t;he h. 6d. rutio. r wish the Government hnd 
given.us a. stateIllent. a full statement. of' the losses which the ~ m t 
.of India have ,had to suffer in maint.ainin£l' exchange at lB. ~ Where have 
the reserves gone? Why bave they gone? How much of them has gone in 
the vain attempt, ~ ~ u ~e al,ld futile a.ttempt, to maintain the rupee at 
lB. 6tl,? The e~ will go down, i.t will not be maintained at lB. 6tl., but 
the Government refuse to recognjse the fact. Will the Government stay 
their hands even ,now, and no.t take any further artificial measures to support 
the Is, 6d. rupee? If t,hey would simply abstain from taking artificial 
measures to support the ,rupee at lB. 6d., I venture to say tha.t much of 
the. trouble which we arc confronted with, at lee.st a considerable flOrtiOn 
of tl,le trouble Which we are confronted with, will probably disappear; , Are 
they prepared to do so? ;[f not, why not? And wha.t ha.vE' the Govern-
ment e~  doing by their own action l' They have been contributing to the 
impoverishment of the country. The people of India have ,got a great deal 
of silver in thcir possession. That is their only possession, the possession 
or the mass of the people scattered all over the oountry in very small 
driblets, like the drops of rain, but which in the total, amount to a ,good 
deal. By the action of the Government of India· in e ~g Silver, they bave 
contributed to reduce the price of silver. By that act of the Government, 
tIle prioe of the silver which the people possess hRS' been very oonsiderably 
reduced. Why should the Government of 'India have resorted to that 
measure? I ask the Honourable the Finance Member to give one good 
rf'nROn why it should hBve been necessary for him to Bell all tho silver,-
unleRs it worp to invest it in gold. which I could understand-wBs it not to 
bolster up this wrong ra.tio? And what ~ to be the sequence now? It is 
now proposed' to put on a duty on silver; that is to 'say, knowing that silver 
is going to be chea.per in the world, you are putting on a duty on it whereby 
its price wHl be bolstered up for a time in India during which time the 
people will have to purchase silver at a higher rate than they would have 
to pay if si1ver hlld been allowed to come in at the world market price. 
They will have to purchase it at that enhanced price, and yvhen this silver 
duty is removed, or when by other causes silver goes down furlher in price. 
they will have tQ sell it at that lower price. Who ,will lose, except the 
people? I can quite understand such a measure being adopted after cen-
sideration in the Assembly, after consultation with the representatives of 
the people, with the definite object of supporting silver under a deftnit.o 
policy of e t ~ g s. gold standard and adopting at the same time, other 
measutes by which silver shall be prevE'nted from going down in price, as 
it is going down now. I cau quite understand suah a course being Mopted 
8S part of Q . large :polioy,. and the money raised from it being ear-marked-
absolutely, every pJce-of ~  some e~ce of the e ~, for some benefit 
to .thepeople, Icannot'.s':1pport the pJ'Qposal to ~ monev by me/l,ns of 
I ~ & duty, tpmakeup a 'deficit, m the Budge»" This is' adding to' the 
wrong which has already been inStcted on toe, peoPle. .. . 

p 2 
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Let me turn to another item of taxation ~ t is proposed. The income-
tu has to he increased, and why pray? What is the contingency which 
bas arisen? Is there a war threatening India? What of,her circumstances 
.are therein existence today to justify this increase of the inoome-tax At this 
jUllc.ture, at a time of peace, 80 many years after the war, when there is no 
tbreat of war or of trouble with Afghanistan or with Russia? Some friends 
·of mine have said to me; "Let this tux be imposed; it is only the richer 
people who will sufter". I do not agree with that view. Is it right that 
the rich people should sufter a wrong? Rich or poor, our people should not 
be exposed to unnecessary and unjust taxation. Therea.re some others who 
think that, beoause there are some high officials of Govemment who a)Io 
will have to pay this increased tax, therefore it should not be opposed . 
.But, Sir, I am opposing the taxation because I do not find any justifioation 
for it. I am opposing .it because so much money will be taken a.way from 
my people without any justification. Why is it to be done? Only in .1rder 
that the deficit of the Govemment of India may be met. But the deficit 
.ought to, and could have been avoided by prudent financing,. 
What is the third proposal? It is to increase the cotton import. duty 

from 11 to 15 per cent. for revenue purpOS&B and to add to it a 5 per cent. 
protective duty limited to non-British goods, i.e., with n. preference to 
United Kingdom piece-goods. Now, I desire to give every reasollable 
'support to the Indian cotton industry. But I ask every Member of the 
House to consider what the Govemment proposal for protection means. 
Have you heard of any country, of any system of govemment anywhere 
in modem times, where the Government of the country could bring forward 
before the Legislative Assembly a proposal of this nature, a proposal that 
you should make a present of a 5 per cent. duty to the manufacturers of 
Great Britain because you are anxious to protect your own manufacturers 
'l\gBinst the competition of another foreign country? And how is this pro-
pORal brought in? It is brought in along with the proposal for raising the 
'income-tax. On the one side, you are asked to increase the income-tax on 
your people, and on the other side you are asked to exempt the United 
Kingdom cotton piece-goods from the 5 per cent .. duty. Let us Clearly 
understand what this exemption from the 5 per cent. duty means. n really 
meRns preferenoe. In the Indian Fiscal Commission's Report they say: 
"Preference means that goods from one or more favoured countries pay duty at a 

nt.e lower than "the general rate. Whether the preferential rate is " real reduction in 
~ut . ~  whether t~e .general ra.te ~ beeD arrived at by making ~  addition to what 
J8 cOJlsldered the JOlDlmum duty, which thus becomes the preferentlll,l rate, is, in con-
sidering the economic effect, immaterial." 

Therefore, Sir, preference means that goods from one or more favoured 
.countries pay duty at 11 rote kwer than the general rn.te. And what is 
the effect of it? The effect of it is described by the Fiscal CommisRion 
by quoting the Report of the United Sta.tes Tariff Commission in 1918. 
They say: 
"Where a reductio'! of duty affectll only a fraction of the import.!!· of a particular 

oIIrt!clf', Rnd the maj.or portion of the imp?rts of that article is still left subject to th. 
-main or non-concelslonal duty, the result 18 not only a 10B8 of revenue to the Treuury . 
becauBc of the lower ratel of duty, }lut abeence of any gain to consumerll. The e u~ 
tion of duty redounds only to the advantage of the foreign prodaoeT." 

Speaking of the effect of a preferential dutoy in another place they say: 
"The conaumer will thai pay the hieber duty on thtl wboltl supply, and the difterMlce 

'l)elwAen the two ratel of duty will be equivalent to a bounty to thtl maDuf&eturtir in 
t ~ country receiving the pmereDoe...· . 
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So that, Sir, the proposed exempticm from the 5 pt:r cent. duty mean" 
the giving of a bounty ilO the manufacturer in the United Kingdom. They 
further say: 

• "The effect of this bonu. ia to. stimulate the trade of the manufacturerl of the 
country receiving the preference, and in .. ahort. time they may Heure for themaelvea the 
whole JII&l'ket, driving out altoget.her the non·preferred manufacturers." 

That, Sir, is the true position in regard to this duty, and I am sur-
prised that the Government of India should have thought of putting for-
ward such a proposal before this Assembly. Nothing could be clearer than 
t,be opinion expressed by .the Fiscal Onmmission on this point. They re-
commended that, before a policy of Imperial Preference was decided upon. 
it should be preceded by an inquiry by the Tariff Board who should 
examine and report whether there were any commodities on which prefer-
ence might be given to the benefit of the Empire and without detrimeni> 
to Indian interests. But even that has not been done in this matter. 
The quest,ion whether exemption could be given to United Kingdom goods 
without detriment to Indian. interests has not been inquired into by the 
Tariff Board. What I ha.ve quoted above was the view of the ma.jority 
of the Fiscal Commission. In addition to this, the members who were 
in a. minority, after pointing out that the effect of such a bonus was to 
stimulate the trade of the mo.nufacturers t>f the country receiviD.!!; the pre· 
ference, went on to point ou.t thBt this W'n!'l not. a thing that should be done 
in the present condition of the count.ry: ana they made R sUllgestion that 
it should not be CArried out so long CIS Inclin was not R self-governing 
country. 
They said: 
"We are in favour of Imperial Preference"-

T do not endorse tha.t view, I am merely quoting it-
"on the distinct condition that India should in this matter be put on the lame footing 
of freedom a& is enjoyed by the self-governing Dominions, and that non-official Members 
of the Legislative ASRembly IIhould be given power, by legislation or other equally 
effective meane, t.o initiate, grant, vary and withdraw preference a8 may be necelary in 
the interests of India in all its upects." 

This recommendation was made In 1922. The Government of India 
have not adopted this course; the Government in England have not adopted. 
this course; and we are asked toduy to accept this proposal of preference to 
British piece-goods as one  which will benefit India. 
I am grieved, Sir, that in this connection we have received a message· 

from His Majesty's Government. I have great ~ ect for His Majesty's 
Government, but I cannot understand. how, with a sense of justice, they 
could put. forward a proposal or approve a proposal like the one that we 
have before us. For what does it come to? We are asked to raise the 
duty to 20 per cent. on all cotton imports. 

Wf( are asked to have a general duty of 20 per cent. with the exception. 
of goOds from the United Kingdom, which means in the words of the 
Fiscal Commission, the presentation of a. bounty to the extent of a l5 ~ 
oent. duty to the manufacturers of England. In the speech of the Honour-
able the Finance Member, he laid that we should not cause any' unnecee-
sary injury to British interests. Sir, far be it from our minds to cause 
~, -injury tel Bn'tish interests. 'But the real truth in its naked form. is 
this. ~ proposRI bf the Govemment: means nbt protecting t·he British 
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lUltnuiaoturers from any wrong, but mo.kmg a present of a5 per cent.. duty 
to th.em. What will be the result"/ Today the competitor. of Lanoashire 
is Dot India so much as Japan. In the last jive e~  the trade of J aplW. 
in piece-goods has increased by 88 million yards.. In the same period, the. 
trade of Lancashire has diminished by 38 million yards. Now the pro-
poalll is to shut out Japsn. Who will then step into the place of Japan? 
It must be Lancashire, ~  if Lancashire steps into the place of Japa.n, 
how, does India gain by it? What is the gain to India? Will it help or 
hinder the development of India's cotton industry? The test that you 
have to apply is that preference may be given to another country if it does 
not injure the interests of the country which gives ~uc  preference. The 
Indian market has been snatched away from England partly by J span, and 
thei"efore we are asked to inlpose a duty only on Japan and not on the 
manufactures of England. It clearly m"eans that you want to give the 
Rdvantage of a 5 per cent. duty to the English mnnufllCturer, so that he 
may C"Otne more smoothly, more happily into the Indian market. It practi-
CRn, meRna that we shouln tax our ptlople to-help England. Now, 1 ask, 
Sir,·· is it fair that aU4h 11 pr.Jposal shoultl be made to the 
Indian Legislature? The Honourable the Finance Member referred to the 
message from His Majesty's Government. Ris Majesty's Government 
hav·e been very courteous to this Assembly in making an appeal to us to 
agree to this proposal, and the Fina.nce Member has enforced that appeal 
hy Raying tha.t the situAotion was a very special one Rnd t,hat if we did so, 
it would have a very important effect on our disClussions a.t the Conferenr.e 
which i!'l likely to ta.ke place in the near future. He said this: 

·'Th" mt .~ lire lIot ~. It may not suffice to keep ill view only thuse factors 
which in ol'diuary times might \'e held decisive, for the times are nu\' ordillluy. Withill 
a few months the representatives of India will meet the representatives of Great Britain 
to discuss, in the fullest and fra.nkest way, t.he future of tilis gl'eat country, and 
much must depend on the spirit in which t.hey meet. It ill obvious that any gesture 
of fl'iendship whioh India. eM spontlUleouely and without oompullrion make to the 
British Government in their own present grave industrial troubles i8 bound to strike. 
responsi ve note." 

I submit, Ibil', that this reference to the Hound Table Conference was 
particularly unhappy. In the first place, the Government of India and 
the Legislature are not united as to what the change in the constitution 
should be at the next stage. If the Government of India. had told the 
Assembly a.nd the country that they were prepa.red to support the sugges-
tion that full Dominion Status shall be established at the next revision of 
the statute, then they would have had some ground, some justification 
for asking this Assembly to oonsider the proposal they have put forward. 
We do not know what their views are; we do not know how far away we 
are from Dominion Status. We have been Bsked to attend a Conference, 
at least some of us might be asked to attend II. Conference, where this 
question of the c t ~ut  will be disoussed. Suppose we fail to respond 
toO YOllr request, shaJI we be prejudioed by that deoision? Is it right for 
:i'?U to put. this. kind of pressure upon us? Even; if the position WeN 
Illiferent, even If the caRe were not so clear a8 it is, even then I .ubmit 
~ ~ u  have expected you not topu1J this kind of pressure upon us aia 
t:hJR Junct.ute, For. J am sorry to say, Sir, that the inference, sh,.tl I say 
the apprehension, is that, if we fa.ilto retpond to thi'l! 'feature of friendship. 
opinion in Flngland might be prejudioial againat UI. I Btrongly hope, Sir, 
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it will not be. But, if it is, tlile responsibility for it will lie u~  ~ u e  
not on tlUa side. of the Rouse but an the other side. ". . 

~ , Sir, the Joint. Select Committee of Parliament saiel in their Report 
an the q1lestion of fiscal policy for India, that a oonvention should ba 
established that in this matter . the Government of India, acting in agree-
ment with the Legislative Assembly, should have the power to deoide. 
Mark the worde, .. in g e~me t with the Legislative Assembly". They 
said: 

"This eX>Unination of the general prol'oBition leads inevitably to the considerat.ion 
of one special . case of non-intervention. N ot!Ung i. more likely to eadanger the good 
relations between India and Great Britain than a belief that India's fiBcal policy i. 
·dictated from Whitehall in the interests of the trade of Great Britain. That such a 
belief existe at the moment there can be no doubt. That there ought to be no room 
for it in the future is equally clear. India.'spoeition in the Imperi .. l Conference 
opened the door to negotiation between India and the rest of the Empire, but negoti ... 
tioll without power'to legislate ia likely to remain inelfective. A. lIatiafactory aoilltion 
of the question can only be guara.nteed by the grant of liberty to the Government of 
India to devise tholJ8 tariff arrangements which lIeem bellt fitted to India'. needll all 
an integral portion of the British Empire. It CAnnot be guaranteed by .Wute without 
limiting the ultimate power of Parliament to control the administration of India, and 
without limiting the power of veto which restll in the Crown; and neither of these 
limitntionH finds IL place in. any of the statutes in the British Empire. It can only 
therefol'e be assured by an acknowledgm6nt of a r.onvention. Whatever be the right 
policy for India"-(l intJite particular attention to t e~,. tVordd)-"for the need. of her 
·consumers a8 well II.!I her manufacturers, it is quite clear that she should have the AIDe 
liberty to consider her interests as Great Britain, A.ustralia, New ZeR.Iand, Canada and 
South Africa. In the opinion of the Committee, therefore, the Secretary of 'State 
should, as far a8 poasible, avoid mterference on thill subject when the Government of 
India and the Legislature are in agreement, and they think that hiB intervention, wheo 
it does take place, should be limited to safeguarding the international obligations of. 
Lhe Empire 01' IIny fiAC'Ri nrrangements within the Empire to which His Majesty's 
Government is " party." 

'fhe Joint Select Oommittee recommended that the Becrebary of 61bate 
should, as far as possible, avoid interference on this subject, but the inter-
ference has taken a more insidious form on this oocasion. I have no doubt 
that His Majesty's Government were prompted by a very kindly thought 
for the Members of this Assembly. I aoknowledge the oourtesy whioh 
they have shown. I am sure we all appreciate it, but it is unfortunate 
that this ....• 

Mr •. President: Order, order. The Honourable Member will have other 
opportunities to spea.k on this subject; I would ask him now to conolude 
his observa.tions. 

Pandlt Kadan Kohan Kalaviya: Thank 'you, Bir. But it was least to 
be expected that, with that cleal,' recoIHnlcmda.tion, t·he Secretnry of State 
should be replao.cd by His Majesty's Government, a.nd tha.t a message 
shoul<! come to us, through His Majesty's Government, at such a delicate 
time on such a delicate matter. I do hope that the House will consider 
~ e whole. question v.ery carefully, and J do hope th9.t thc u g~t, when it 
IS • fully dlscuss-ed, WIll lead to an a.lteration of the proposals for new tn:-
o.hon to make them suit the needs of this country, and avoid the infliction 
of an unnecessary injury upon the people of this country. The right 
remedy is Dlore retrenchment, drastio nnd ruthless retrenchment. That 
1iIhould be the policy to be adopted and not fresh ta.xation upon 1\ people 
who are already overburdened by taxation. 
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·Sir lalIq. &II D&Il (East Central Punjab.:. Mubammadan):  Sir, il 
is generally CODSidered that the budget debate is alway. a e  .~ 
momeot 101' launching a general ~  .u  t against ~ Goyemment trenchea, 
aDd .the .cleareat objective on thii occasion is the Finanoe Member.  My 
aperience, apreadm, over several. years, has shown me that the Ihafta of 
critiQism &hot. at, him, thou,h they have sometimes pierced his strong 
aIIIlOur, h&vellot alfected him. in the least or brought &bout his surrender. 
On this oooaaion I see that a strong attack has been made on his pOli· 
trion, and it remains to be Been what effect it produces on him. It is not, 
laonfess, always very ea.sy to attack a man like ,Sir George  Sohuster. 
Hi$ affability, his courtesy, and hi. spirit to acoommodate the Honourable 
~  e   is such as to take the sting out of the criticism which We make 
with reglmi to his proposal!'. Rut, Sir, one thing is certain, that the Gov· 
ernment have their difficulties, but, we have ollr duties, and I do not think 
that either of us can escape them. On this occasion Honourable Membera 
on Illy right havp sho·'I".'ll in the clearest temll:j possiblE' that the proposed 
Budget is DlOBt inopportune, and one which is not likely to appanl tn the 
country. We a.re now, if I am not using a strong metaphor, on the crat.er 
of a volcano. The explosion may take place at any moment.  I do not think 
that, in these circumstances, it is a .wise policy on the part of the Govern· 
mentt.o exasperate public opinion Bnd to create a situation which may add 
fuel to the fire. T mlty find other opportunities to !\peak on certain 88pects 
of the Budget. as you, Sir, have informed the Honourable Panditji, and 
therefore I would rather reserve my criticism on these points to Bome other-
time. I would at present confine myself to only a few observations with 
regard to the proposal to increase the inoome-tax, and to levy a tax on 
kerosene oil. 

With  regard to the income-tax, my brief remark is that ever since the 
imposition of this _tax, there have been frequent enhancements of this tax 
and. every year the Government find opportunities of adding to its incidence. 
Ido not !think this policy of crippling the well· to-do classes, who are active, 
ind\1strioue and enterprising, is 9. paying p. '!icy.  I know for certain froIn 
my experience that the moneyed  classes, who are mostly  affected by it, 
feel so discouraged to invest their money in fruitful enterprises that the 
prosperity of the country is very much e  ~  e  . Taxation is ~e  .e  

resorted to in other countries where prosperity exist!!. Here .in India what 
is the situation? The situation is this, that there is trade depression and 
depression in agriculture.  Under these circumstances both the rural and 
urban populations are suffering, and jf the income.tax is enhanced, I make 
bold to say that, not only the urban classes, but also the rural classe!!, 
will  raise a  hig  howl,  and  I  wonder  whether  Government  would 
find it convenient to meet that clamour.' In Europe the present 
policy of the Governments  in different  countries  is to t1"\' to 
reduce the burden of the people.  During the war, the Governments  of 
t·he different countries had to resort to heavy taxation, and the people sub-
~  ttc   to it quietly and submissively I knowing the dire ~e   of the situs-
~  , but now, in Eu!ope 81so, the policy of retrenchment and the polioy 
of reducing-the tAxatIon of the people' is the foremost. policy of all Gov. 
e  ~e  t  . AR my Honourable friend t,he Panditji said, whl\t are tne cir-
~  m  t  e!! whiC'h eompel Government ~  . resOrt to this policy?" There is 
no ~   Rnd th£'t'e nre no ,pecial c  eum  t  ~ce   existing whieli damand such -_ ...... _-_._ ... ,.-...... -. __ .... _ .. - '.. . 

~c   not ~   b:;""the ~~~~I~ ~m  e  . -....... --.. -
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a heavy burden. which is proposed to be imposed on the people. If these 
moneyed classes are crippled, in their resources, I do not think there will 
be Ally industrial enterprise undertaken by the people. and if thia does not. 
happen, then I caunot understand how t.be prosperity of the country can. 
increase. 

With regard to e ~ oil, I would say that the tax would hit the 
pQOreBt people in the country very hard. Even in places where there· is 
electric light, for example, Lahors. Delhi and other places. the poorest. 
peopltl, who cannot enjoy the benefits of the electric light, have to burn 
their dim lights in order to illumine the da.rkness around them, and these 
people buy kerosene oil to· make their buts cheerfuJ. And 1f kerosene oil 
is ta.xed, then Government would take away from these poor people even 
of this little consolation. Is it fair and is it right' to deprive these poor 
people of thia little oonunodi£y. this little chance to ~~t their houses!J 

Sir. one does recognise the necessity of Government to fill the gap of 
deficit, nnd the only stronghold where the treasure lies which could be taken 
to fill this gap is the military stronghold. I need llot expatiate on this 
subject, at; other Monourab,le Members have fully discussed the military 
situation in India, but I would certainly add my little quota to it. Sir, 
the military situation in India at present is such that India has no fear. 
from uny foreign aggression. Every cOlllltry in the world has its military 
forces ready to meet any foreign aggression and to repel it. And perhaps 
France or Germany or any other country may reqUire her military strength 
to be kept up-to-date for fear of mutual antagonism. But here in India 
this is not the cuse. Look at our borders. I shall proceed from Burma 
from the side of China. In China we find a civil war is raging and there 
is not 8 ghost of a chance of the Chinese attacking India.. 'fhen, We oan 
travel towards Afghanistan and make a big jump from China to Afgha.nistan. 
Well, in Afghanistan there is no immedia.te danger for Inaia. In fact, I 
never thought that there was any da.nger for India. from Afghanistan. The_ 
Government there is now engaged in reorganising its resources and its ad-
ministration. In fAct, if there is any danger to Ai'ghanistan, India. may 
possibly have to help her. Then going from Afghanistan to PerSia,·we find 
that there is no peril from this side. Persia is not in 8 position to attack 
bldia. If we leave these two countries alone and go beyond them, we 
find Russia dominant in those countries. Some apostles of the forward 
policy may say that Russia. might attack through these countries. but I 
do not believe in this. Russia cannot attack India thousands of miles away 
from her basE'. The militlll'Y strategists may know better, hut those who 
hlive studied the conditions of the w,)l'ld situnt.ion In.'tV sOluetimes offer 
useful advice and criticism. It is impossible for Russia t·o attack us. 
ltussia may indulgCl in propaganda ·"'III'k. The Soviet. GOV(,fnment mny 
spread propaganda by subtle means. but she cannot bring her forces to 
attn.ck India, especially through Afghanistan, when  Afghanistan herself is 
not in a positionro give mat(lrial help tCI t.he invnnPfs. Therefore. Sir. 
r . do not understand how it is tha.t the Govemment of India. .maintain Buch 
an expensive force in India. when it is not at all needed. The Govern· 
ment of Jndia maintaill a force, which is on a war footing, but the war is 
not Rt all in Right. especillol1y' on the borders of India. Then, what justi-
flMtiClD i.s there fm' the maintenance of suoh 8 ]arft force? ''This force 

m~ . ·vel',V' ~e t proportion of the 'revenues of India, and t1ieie me-
ft\'}ts:come from the POCkMIII of' the poorEll!t pMple. Govprnment @xillts for 
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the, happineea of the people and for their oomfort, and for their peace, and 
if a Go'femmeD.t sakes away the little the people have to feed themaelv.. .. 
and their children, what justification is there for that GoVernD181lt to IIol 
thRt it is a civilised ~ e me t, an enlishtened government. for the good 
of the people? The effioiency of the Government liee oertainly in en-
suring peace 8Jld prosperity to the country. But their present military 
policy would certainly not show that they are, by taxing the poor, follow-
ing the policj of efficiency. 

tiir, much has been said with regard to the aiiuation in India "i,-a-"i. 
the Conference, which nlay be held in the near future. Although 1 believe 
that very strenuoU8 and honest efforts are being made to conciliate India, 
aJid to bring about a harmony of aim and purpose, at the same time I 
cannot close my eyes to the situation which at present preva.ils in India. 
\Ve may suspect the motives of Government at home, we may suspect the 
situation or tho formation of new parties in England and their ulterior 
motives, yet, to be honest and fair, I must S&y that, if we want auocesa, 
if we want to carry our aspirations and ambitions to a successful issue, 
we must face the conditions in England by bringing about a much needed 
harmony of interests in India itself, Without t.hnt., however we may 
blame Government, however we may t ~ to sbow to the world t.hat w:e 
are able to manage our own affairs. nobody, I am afraid. will feel impressed 
by m~ verbal claims. The world will only feel impressed when we show 
a united front, and I have every hope that there is a. disposition existing 
in the country at present tha.t there should be a blending of interests of the 
different peoples in India. And I think the near future may bring about 
Ii perfect unity among the people. We ha.ve reasonable men amongst \1S. 
,'A" HonouTable Member: "Question. ") Thp, qUt·f;t.ion becomeR ~  

great, I am afraid. when you yourself question it. We have certainly, in 
spite of what my friend nlA,y say, among ll!-l people who understand politics . 
• who understand that,unity alone CRn bring nbout freedom Bnd e t~,. to this 
countrY. But what ill being done? My Honourable friend 1,0 my ~ t, 
Mr; Jillllah, says that an army is necessary for the purpose of bringing 
Rbout unity. . 

1If .•• A.. lIDDaJa (Bombay City: Mube.mmadan Urban): I did Dot 
~  that at all. 

Sir ZulAqar All Khan: Then, what did he say? 

JIr ••. A.. llmiab: I wiil say if my time comea. 

Sir ZlIlAqa.r Ali lDlaD: If the Honourable Member wants to hear my 
reply then, I am here. 

JIr ••. A., .JUm1h: My observations were not meant for the Honourable 
Members at a11. 

Sir ZuUlqll .&ll DaD: Then, I am very grateful to my Honourable 
friend. 

Ill .•. A. llDUh: ~ he did not quite grasp what I said. 

'.11r zamqu .All DaD: My bearing i. rather e ~ e. ~, 'Sir, iD 
-spite 01, this confesaio1l on the part of my Honourt.ble hitmd, I would nm 
-persist in saying that there are sensible Dien among UI, uU1 I would ,.. 
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foremost among them my Honourable friend, Mr. Jiunah m ~, (H.ea.r. 
hear and Applause.) and I hope that hl' will emerge from that Unity Con· 
ftll'ence, which is at present sitting,  with the biggest credentials and will 
show to the world that the impossible hl&s been aohieved. (IRe0.1\ hear) 
Sir, there is nobody belonging to any coUntry, a.¥ there is DO citizen of 
any oountry, ~ does not want that his country should not ha.ve the 
breeEe of freedom and liberty blown across its face, and I 4-herefore say 
t.hnt, whflther I belong to the Muslim community, or whether I belong to 
Rny other community, it is our united desire that India should be as ~. 
fled, that India should be as independent, (Hear, hea.r.) and that IndIa 
should enjoy all much liberty as any member of the British Empire. 
(Hear, hear.) For this purpose, J am certain that the Indians are ready 
to make Racrifices. Knowing from my contact with the young and the 
old, and knowing the temper of the people, I feel sure that thisreadin818 
to sacrifice ROmething to achieve the liberties of India. will go a very great 
len!Zth in Recuring for the people of India those liberties which are her 
hirthright. Now. Sir, ..... . 

Mr. President: I think the Honourable Member must conclude now. 

Sir Zul1lqar All Khan: I shall take my seat, Sir. 

111' ••• a. Ja,aku: Sir, in intervening in the debate at such a late 
stage, my justification is that I wish to invi.te the attention of the House 
to one or two important features which arise on the Budget. I do not 
w.ish to go into the technioa.l side of the Budget, firat, for the reason that 
I have no time, and secondly, I do not pretend to be an expert in those 
matterA. I will offer my comments on the Budget as a politician, as 
a layman, Illld will present the House, for its consideration, with one 
or two importlUlt questions which Brise on the Budget. I take the 
Budget 8S n. kind of diagnosis of the Indian financial situation offered 
by 8 very friendly and expert physician, Si·r George Schuster. May I 
remind him that, when he assumed ctrlU'ge, he was reported to have 
oonoeived his office QS that of Q phyl'liciaJ called upon to diagnose and 
improve the finnnoial situation of 'the country? A ~ .  paper reports 
his speech as couched in the terms of a famous oath of Hippocrates: 

"I will use all ways of medical treatment that shall be for the advantage of the 
sufferers, arcording to my power and judgment, and will lrotect them from injury and 
injustice. NOI' .... ill I give t.o any man, though J he IlRke to give it, any deadly drug, 
nor will I consent that it should he given, but purely and holily I will keep guard on 
my life and my art .. " . 

'l'hat, Sir, is the conception of Sir George Schus.ter of his own office, 
and therefore the diagnosis of the finanoial. situation, coming from such 
an expert Qnd friendly ministrant, iii entitled to great consideration ... I 
ma.y call the attention of the House to the fact that, before this s.tate-
ment of Sir George Schuster was made about a year ago, it was preceded by 
an eqUAlly imporiant oMervation of hip predecessor, Sir Basil Blackett, who 
promised the House an abundanoe of surpluses as a result of" his fina.ncial 
policy. I will quote a short extract. from his speech. He is reported 
to have said: 

. "IDtriMlcally the ftDancial position of. ~e e ~e t of IDdia leam. to me to be 
sonnd and prblperoal. Prom 1829·30 Oliward.lt_ . 
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~ ~ e ¥embers will please mark the16 words-: 

'''From ~ OAwarda it will be tJJe pl'iYilege of thil Bo .... IIld of my friend and 
tDcc:eIIOr; Sir e ,. c ~. whale aooeptance uf t.be -poet ia a matter ~ .... t 
penonal .. toiaf_1OIl t. ~. to hd no ouyide claimant to the recarriDs .urplu.... 
which I hope it will be their pd fonun, '.t4 enjoy in the comins .,. .... aDd tbe,. will 
be free' to t1ll'n their miDds on the ()ne band to new direct.ibna ill wbicb mone), caD h .. 
Ullflilly laid oot for India' • .ct eme ~. . .' II 
. ~ ,,!  . I, r. 1 • • 

; .' Well, Sir, that is the diagllcsis of Q physician whose innings was over. 
aad·pJl the srene canle an expert mftCiical mon in tbe person of' Sir George 
6oouater.Therefore, hill diagnosis of the present . situation is very 
im.portant. What is .his diagnosis of the financial situation? Throughout 
1Ua budget speech, he suggests in severl1) paragraphs, 8S if he used the 
words speci.tically, "I have made, every attempt at retrenchment and 
ec m~. 1 bavet.ried my best tQ see where I could make cute and the 
Budget I present to the House is a result of that endeavour; it is impos-
sible to make further economies". I hope that I am not unfair to Sir 
George Schuater .in regardins this as the main implicationot the"Budget. 
'rhe Budget is the result of a very close scrutiny on the part of Sir George 
&huster, an expert who camE' with a great reputation in other pa.rts of 
the worJd, and is the scion uf a. high family of great financiers in Europe. 
Hie diagnoaiBof the present situation, which fills me with e e~ , 

is this, that there is no scope for further economy in the Departments of. 
the Govemment 811 constituted at present. His other diagnoaia, which 
fille me with even greater dismay, is that India is in a state of chronic 
md.&btedness, a.nd the exient of her indebtedness. speaking roughly, is. 
about It crores 8 year nonnally. I am not an expert in gu e ~ 

gentletnen • .  .  . • . 

~. PJoealIJd: Order, order. 

1Ir ... B. Ja,uu: I am not an expert in figures and I am stating 
what strikes me fl6 a layman. °1 may frankly say t,o m~ Honourable 
friends t,hllt it is thi!; IlSpect of the Budget which fills me with complete 
~ u . ThE' opinion of an expert like Sir George Schuster is that Gov-
ernment hllve pro.ctically come to the end of their tether, that we cannot 
run the Government except with a habituol deficit of Ii orores, and that, 
but for Windfalls like the Gemlo.n reparations and the income-tux from 
the Privy Council, we should have an f\dditional deficit of ]i crores even 
in the present Budget. Well, Sir, it is this insolvent aspect of the 
Budget which I wllnt to put before my Honourable friends. In other 
words, without mincing words. Sir George Schuster tells us that the 
Government of India is a bankrupt Government. I am only paraphraa-
, ~, in plain words. the observations of the Finance Member. 
~... Retells us, without using these very words, tha.t India ha& 

arrived at a stage when her Government has become bankrupt .. We must 
a.1l thank the Finance Member for his frlUlkness, to which I invite the 
.. tention of the House. 
·1 

': 'rhe remedy suggested is a very difficult one· I do ~ want to go 
into the technica.lities of the cotton duties, for two reasons; because at 
thE' TU'esent momeut, it; JAAY not be right.to Qfle",. any ~ on that, 
e ~ the discul8ions which a.re 'going OIll ~  . secondly. ,becllUle . ij i. 
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a somewhat technical question, Bnd 1 do not ol_ to hav." ~ t .  

acquaintance witS it.. 1 will leave the question alone for the moment. 
1 shall now refer to another matter, which etruck me when I re$ci the 
budget speech, 1 mean the portion which relates to the Military Uepart-
ment. Lord Bryce, the great constitutionaJ. authority of Eilgland, once 
visited lJuiia. He wee Jed by his curioaity to travel throughout this 
oountry. On his departure he was o.sked what he thought of the system 
of Government in India.. Lord Bryce is not in any way a person biassed 
by Indian views. His views therefore are of independent value. I will 
state to the HOUBe the remark which he made about the system of Gov-
ernment in lndia. He is reported to have said, "1 smelt gunpowder 
-everywhere in India", a very significant remark indeed, proceeding from 
'& perBo,n of ~  Bryce's acquaintance with constitutional questions and 
his impartiality and, detachment as a person unconnected with India. 
May I say that I too smell gunpowder everywhere throughout the Budget? 
A great ioke has been perpetrated of 80 1akhs retrenchment in 55 crores 
o()f rupees in the Military Department I Sir George Schuster will excuse 
me for saying 80, but it is indeed nothing more. 80 lakhs of rupees in 55 
crores; and that f!oo spread over three years; half the revenue at ODe stroke 
aseigned to the Military I I I When the yearly revenue arrives, the Gov-
ernment distribute it at ODee into two parts, one for the military and the 
other for everything else. And all that Sir George Schuster is able to do, 
with his great friendliness for Indians and his expert. kaowledge, is to 
cut down 80 lakhs in three years. 

I WUllt Honourable Members to examine the implications of this, that 
we have arrived at a stage when our Government, otherwise bankrupt, 
insist on spending half its revenue On fighting. As the Honourable the 
Leader of the Opposition said, let us hope that this is the laat Budget of 
the present Government. Let us a11 hope that the next Budget will be 
.different, both in its nature and a.uthorship·. But wha.t we have to see 
today is that we have the testimonial of an expert that this Government 
is on its last legs, has come to the end of its tether, and cannot proceed. 
The remedy suggested doeR not strike' the non-official mind as either 
proper or adequa.te. It is a. scheme of taxation not for the purpose of 
giving relief to the nation-building departments, but for the purpose of 
enabling Government to set their house in order. Further taxation for 
the purpose of enabling n spendthrift Government to make beth ends 
meet! I I am not nn economist, Sir George Schuster is. I learnt my 
.economics nt college mnny years ago, but I remember learning the ele-
mentary les'Son thnt new tltxntion ca.nnot be justified on the ground that 
it enables the spendthrift to meet his extravagance. I can understand 
new taxlttion for the purpose of enabling the Provincial Governments to 
go on progressively in their nation-building departments. When I say 
this 1 am not ignorant of tbe hope held out by Sir George Schuster that 
if there Me surpluses-note the condition-if there are surpluses they 
will be h8.llded over to the Provincial C':rOvernments for the purposes of 
the nation-building departments. He does not 6ay there will be surpluses, 
but if there are surpluses they will be handed over. I submit, Sir, that 
-this is R delosive canon of taxation. 

Sir, I do not wish t(\ speak long, because I ~  Sir George Schuster 
mUlt baTe enough time to reply. J now come to another part of his 
budget 8peeah, namely, the appeal made to the non-oftlcial Benohes by 
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'Sir GeOtgeScbuster and'lHiS l\(lJjesty'sGovernment, behind him, to 8trike 
~ reaponsivt\'ilbte 'at thhqime' os a kind of prelude to the flntuing Round 
Table' Conference. You have ruled, Sir, that 'Ilhia is not the tim&to go 
into the: 'question 01 the Round· %ble Conference:  1 will -therefore not 
go into ~  t matter ni GIl. Bat may [ say that' we are not u ~ to 
. respond and to· strike a tesponsive note" we all know how every day lOme 
Of ~ friends, on tliis aide are' engaged in creating a responsive atmosphere • 
.But mtt" 'I draw' \'Jljf attention of the Government of India to the nece.· 
sity of creating a similar atmosphere On their side? A responsive note, 
I &8 the 'Wt)rd "'tespoosiVtl" denotes is !I. correlative und reojproca.}< process. 
May'Y draw the' attention of the ~  m  me  t of India to. the necessity 
of pulling up their own men in this connection? In these aays when the 
. Government of India are thinking of calling a Round Table Conference, 
and asking for a responsivo litmosphere, what are their own pensioned 
BervaI1tsdomg;-tnen who have fattened on the money' of tlle Indian 
people and drew salaries from the Government of India, men ,who have 
retired from here and are being sustained by the revenues of the people of 
lndia,-what note ore they striking? ~e they helping the o:reation of 
sucb an atmosphm?' May lin this 'oonnection draw the' attention of 
the Government Benches to 8 report' in ·the 8tat68man of the 2'1ih 'Feb-
~   ? I will just 'explain by way of preface what I am referring . to. 
Honourable  M'embenf  will remember 'that, a' few days ago, I was 10' 
fortunate as to get, with the aid of the Europsa.n Group,  " RelOlution 
tbroup this House, ~t  mu  ~  t   examinations for the Indian Medical 
Serviee be st.arted in lndi,. and England. It was' a very mild Resolution, 
"hiah _ even tile Em:opean u  ~   the justice of helping me to ge' 
ihrough. ,Referring to that Jittle episode in this Houee,  some remarks 
'have been made in EngJand by a gentleman called Sir Cecil Walsh.  This 
,person had the distinction oLheing a Judge of the High Court of Allahabad, 
-and if my memory is correct, he made himself notorious even when Ile 
"ae a Judp, by. his anti-Indian feelings.  While 1\ judge, he wrote n 
book which,  as Pandit Kunzru t,ells me, created a great sensation at the 
BIU', for his venom against the Indian people.  This gentleman lias now 
retired apparently on a fat pension and '8afe it\ his retirement, and prob-
ably from II, cheap boarding house in London, which is often the haunt 
of such spent up men, he is fulminating against the people whose s&.1* 
he eats. This gentleman has the audacity,-1 wish .the Government of 
lndi'a would pull him up for it-be has the audacity to say with reference 
to ,my Resolution,  I om reading from H report of his speech appearing 
in the Bita.tee;man: 

"Sir Cecil Walsh iI specially leathing in his condemnation of the haJf·heartedneu 
of the ofticial Europeana in the AlBeIIlbly on the occaaion utililed by Mr. ,J.yuar ill 
JI!'"II, on racial ~  , the claim of Indians to the placel and the authority of the 
Indian Medical  Service. I. it not time, a1lks Bir Cecil W.1Ah, that Englillh apnkell1llen 
in the Aeeembly t,  ~  t   their ha.ck" "ltainl!t lIorne of theee .harp IIhootllrl (of Mr. 
Jlr1akGr) instead of constantly "bowing th. white feather or retreating from the fight t" 

Then he goes on to Sa.Y,-8 most extraordinary statement proceeding 
hom an ex·High Court Judge-that if Indians &reappointed in larger !tum-
bersin the Indian Medical Service, then: 

. '<Tile;,El!lli,hwflPllUl will' .. obUgelS to .~ India bv reaaon:of the lack of rellshle 
medie.' ilmltaneeandit.e EtigHshmantoo wfJr ItO, and ~  t.   him theBriti8hBl;. OJ 
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This is the atmosphere that the pensioners of the GovemmeDt of India. 
are creating in. England. This is an atmosphere, the growth of which the 
Goven:unent of India can at once check, and I thought, it.WM ceoesary 
for me to draw t e tte~  of Sir GeoqJe Schuster and his .ooUeaguea 
in the. Government to this . faot . in order that . steps might be taken to 
silence the garrulous pompOfIity .of this ex-judge. This pera is, I under-
stand, the President of the Anglo-Indian Association. I should therefore 
like to. ask Colonel Gidney, who has great experience in thismat.ter, whe-
t.her he thinlai that English men ,and English women ill India will leave 
the country fortbe simple. reMon that & few places are given to Indians? 

Lleut.-OolODel H. A. 1. QidDey (Nomina.ted: Anglo-Indians): As Pre-
sident of . the Anglo-Iridian Associa.tion and representative of the commu-
nity in this House, I dissociate myself entirely from the insulting and 
$currilous statements Sir Cecil Walsh has m ~. . 

J[r ••• B.. la,Akar: I am very 'glad to have that asSUl'BDCe, &nd I hope 
that the e m ~ t Benches Will also dissociate themaelves from. these 
offensive lies. Let them remove tbis irresp()nsive atmosphere on their side, 
and we shaJl be ,ready to reciprocate. .The remedy. for the evils touched in 
t.be speech of the Fina.nce Member is strict and drast.ie Indianisation. That 
is the one remedy that I aan suggest. I om not relying on any racial 
grounds. I am speaking merely from the point of view of economy and 
retrenchment. As the Honourable 1ihe Leader of the Opposition,Pa.Udit 
Madan Mohan ~ , pointed out, the one thing n8ee&sary is to India.nise 
the services and curtail the army expenses. I do not wish to refer to the 
experience of other countries .whIch came to the conclusion that only 20 
per cent. of the total income could be justifiably s,pent on military expen-
diture. Whatever other countries may ha.ve to sa.y, I kn<;lw that in my own 
country it is a. most wicked system,' under which 55 erores out of about 
185 crores' are dispensed on military matters. 

Another .suggestion I should like t<> make to"Sir GeOtge SChulter, and 
to the House also, is that India is too poor to run simultaneously two 
militant Departments, Civil Aviation and the Army, in fullstrengtl:i. If 
the ambition of the Government is that, these two Departments should go 
on progressing simUltaneously, it will be a disAster. I would wish the 
House to be careful the next time gra.n.ts for Civil Avi&tion come before us. 
Let the House Ilsk boldly the question of, the Government Benches. what 
retrenchment are they going to make in the AnDy Department as a result 
of an advanec in aviation? As the result of our grants, progress in aviation 
will take place, and on the occasion of each such grant let th(! Government 
Benches tell us what corresponding economies they are going to effect in 
the Army Department? I hope the Honourable Members will therefore be 
more careful, when the occasion comes, and not grant a single farthing for 
civil a.viation until Government agree to make corresponding economies 
on the a.rmy side. 

The HODourable Sir George Schuster (Finance Member): Sir, I am afraid 
that I shall have to ask the House to descend 'from the rather high altitudes 
in which they have been travelling on Mr. J ayakQr's eloquent wings. My 
task conoerns itself with bR.rd and dry facts, and it will be necessary for 
me to deal with some of those facts. But I would like to expreBS a word 
of gratitude to my Honourable and lee.rnedfriend for baving J!l8miaded me 
of th.a.b oat,h to which I made referen(!e in my first budget speeah'laat year, 
88 something which expressed perha.ps in WOMS which wereratber more 
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!omantic th8ll are usually employed by thole engaged in my mabenal call-
mg of finBlloe .. but·whioh aeverthaless did express what was to be my desire 
in administering the heavy task which rests upon me now. For if there is 
'(lne n?te. which I !~ tried to ~ ~ framing my budget proposals this 
~ . It IS the reeogmtion of !»-y obhgatlons as BIl honest physician charged 
'WIth the oare of the financIal health of this country. It has not been 
an e88Y task, and I knew that it would not be a popular task; 'but I feel 
-that t:be very worst service whioh I could do to India would be to disguiae 
the difficultIes of the case and to deal with the present situation by mere 
temporary expedients. 
Sir, before I deal with the main framework of the case which has been 

'put against the Government by many of the speakers on the other side 
of the House, there are one or two particular pomts-points, some of them 
of importance-which were, ra.ised by various speakers in regard to which, 
I think, I owe a definite answer, and I would like to deal with those first 
so as not to interrupt, at a later stage, the mw t ~  of my argument. 

Questions were raised as to the reactions of the proposed duty on silver, 
'On silver ware and silver thread, and I was also a&ked, I think, what the 
Government proposed to do as regards silver produced by local mines. 
I am not prepared to give a final answer on any of th06e points. I can 
only say this, that they are receiving the attention of the Government. I 
fully appreciate the points that have heen made on the other side, and I 
'hope to be in a position to give definite views on those points very shortly. 
Then, my Honourable friend, Sir Purshotamdas Thakurdas, raised a parti-

cular point as regards our proposals with reference to the Gold Standard 
Reserve interest. I feel that it is important I should give an explanation 
.on that. My Honourable friend suggested that we were putting by a sum 
of £150,000, which he calculated as equivalent to 80 lakhs. 

SIr :PunIIoY.m.da8 Thakurdu (Indian Merchants' Chamber: _ Indian Com-
merce): Twenty. 

The HODourable Sir Georle Schulter: I beg my Honourable friend's 
pardon. I understood him to say 00 lakhs. He. seemed 1i? be under the 
impression that we had B sum of 20 lakhs ~ c  we ~~t have used 
-for the relief of revenue this year. I should hke to explaIn exactly wha.t 
the proposal is. The proposal is 'that we should treat as a stand8l'd e ~ ,!e 
in respect of the Gold Standard ReBerve B Rum of £1,600,000 and that If ~  
,Rny one year the revenue exceeds that Bum, the excess ~  be treated In 
t,he following way; one half should go to I\.Il e u ~ t  ~u  anrl the 
remaining half should he crcdit.ed to ~e e ue, . To gIve an Illustration of 
thl'! way in which the system hItherto 10 force IS worked, I quoted figures 
for t.he'last two years and explained that, as n rCFmlt of the u e~ depre-
ciation in our inv.eRtments a.t the end of the year 1928-29, our receIpts ~  
onlv heen £] ,200,000 roughlXo! whereas in the cu e~t yea.r, 2 ~, OWIng 
to the recovery of that los8 and to high rates of 10terest prevailing, our 
receipts have heen £2,400,000, and I explained ~ t thiR was very disturb-
ing as a. budgetarv factor.. It will be far better If we can rely on n. regular 
l'ooeipt under this' head IUld not ~. the. results disturbed bI temp0l'ary 
changes in the rates of interest prev8.lhng In London. The figure whIch we 
'h).ve suggested B8 our al:.andard revenue is what we considered to be a sa.fe 
6v8mge ra.te, £1,600,000, representing the interest on a IiIU!'l of £40,000,000 
chf!ld in the GoIdStaadard Reserve. len the amount _bleb tlley actuany 
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held ill gold, ~  c  . is .rathcr over £2,000,(0).  'l'hat represents slightly over 
4 per cent. whIch IS, If anything, rather an optimistic estimate of what we 
can get from our temporary investments of the Gold  Standard Reserve. 
'l'horefore, I think, looking to the future, that is 8 sound provision. If 
anything, I say the estimate is a little bit too liberal. 'I.'here is nothing 
that wo could draw upon this year to help out the Budget of next year. 
The figure on which W{} cstimate receipts next vear is £1,700,000, but I think 
it is quite likely that WIe shall not realise that sum.  We have actually 
included in the Budget, working on our new  rules, a sum of £1,650,000, 
ropresenting the standard revenue of £1,600,000 and half the surplus of 
£100,000.  I think, 8S I said just now, that we should be fortunate if we 
realisod the full amount, because, since the estimates were made up, ratel 
of interest in l.ondon have further come down, and, jf anything, I think 
t.hat it, likely to be an over-estimate.  There is really no chance of our 
realising much more thlin what we are budgeting for. 

M,y Honourahle friend raised another question in that connection and 
nsked whethl'r the new principle which we are introducing implied any 
pH.rticular intention to 'dispose of our investments in the Gold  Standard 
HeserVlC. The  alteration in procedure WBS made as a piece of sound 
financial pract,ice; it hus no reference to any future intentions; but it is a 
sound financial practice, because t  e ~  e  e is there to be utilised, and it 
ought to represent at any time the real realisable value of the assets which 
are supposed to be there. From that point of view, it is important to keep 
the assets valued at the current price of the day . 

. Sir Purabotamdas Thakurdas: I wish to put 11 question if the Honour-
ahle Member itl willing t.o give way. SUPPotiing these securities are hel? 
up to the time t.hey mature, ('un t,here be nny loss at all when the securI-
ties are finally realised? Thnt, I thought, was the question I raised. 

TIle Honourable Sir George SchUlter: I am not disputing my Honour-
nhle friend's contention that, if the securities are held till they mature, 
unless the British Government goes bankrupt, there will  be no loss, but 
t.he point is thllt it muy be desirable to sell them or exchange them for 
Rome other form of investment before th.ey mature, and we want to have 
that t  ~u   Reserve always representing the sum which it purports to 
represent. If thel'e was any depreciation on any particular investment 
which had. not been povided for, there would be a deficiency in the publish-
ed valuation of the Reserve. 

Sir Purlhotamdu 'l'hakurdu: Depreciation can come on only if you 
seU the Recurities before maturity.  Otherwise is it not a mere book entry 
for the purpose of valuation as required by statute? 

TIle Honourable Sir George SchUlter: My Honourable !riend is perfectly 
correct in saying that it is a mere book entr:y.  The.se. mvestments have 
now been written down, and when they ecu~te a.g8Jn In value, the book 
Joss is reco"ered.  There is no difference IlS regnl'ds the ultimnte result, lind 
t.he proviRion which we now propose to introduce will correct the effects in 
our budgetnry results of any possible  altera.tion in the valuation of the in-
veRtments, and I think this new provision will really achieve a most desir-
able object. 

Sir PUl'Ibotamdaa Thakurdu: Would  the procedure I suggested be in 
correct, Sir, from that point of view? 
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ftt .~ t ~ ~t Soh •• : It. is ~e  difficult to say what is 
cxu.ctly correct m deabng with a fuDd of thi. kind. I might, &8 a matter 
of confidence, tell this House that I myself argued at great 'Ieugth on 
oxactly. the sarne lines ~  have been present to the mind of my K"onour-
abw friend, but I WIlS uhmately convinced that the procedure whioh we 
~ e t~ adopt is the. correct procedure. I should be very glad, Sir, to 
dlaoU88 thiS at langth With my Honourable friead. I feel that perhaps at 
the pl'\iSeIlt moment we W'e taking an undue time of the House on what is 
rather a technical question. 

'l'uming, Sir, to tbe general Case which has been made against the 
Government, we have not had from the greater number of speakers any 
detailed criticism of the particular proposals of taxation which I have put 
forward. ~c CR!;O hllY rather been argued on more general grounds. It 
bus been slud, how cun the country face tbis great and increased burden 
~  taxution'l Whl4t is the justification for imposing it? A very frequent 
I ~ of argument has been that we are already at the high water mBl'k of 
taxution at which we qlTived during the war llIld that now, instead of 
!lcl'ing the tide go down, the pUblic are asked to 80quiesce in it. rising 
again to a point which (:&11 never have been contemplated. I have 
endenvoured. Sir, in Illy budget speech to present the position as it faces 
us at present ~ clearly as possible, o.nd to explain to the HOUle exactly 
why it is that we find this gal' to fill. I  did not take into review the past 
history of taXllt.ion, and I should like to refer to one or two figures in 
that connection. Taxes in India-and I think one may include in a nation'l 
taxes both the railway IlDd posts and telegraph rates and direct taxes-
were increased by "cry substantial amount. from the years 1916-17 to 
1922-28. In fact, taking railway rates, my summary tells me that there 
was, during that period, a total increase in fares representing Re. 11'95 
crores, IlDd that in otber taxation there was a total increase of Rs. 87'29 
eroreR. Then followed the regime of my predecessor, and in the years 
1923-24 to 19'.l8-29 , there were actually etlected, a8 the result of definite 
reductions in rates or tax£'R, reduction of revenue of just over Rs. 5 erores 
on railway fures, llIld over Rs. 2 crores on taxation-a tot.} of Rs. 7'12 
eroreR, and on top of that there was the total remission of ~e provincial 
contributions, repnesenting nR. 9'88 CI'OrC8. Therefore there W88 a redUction 
in what the Central Government could rely upon for their own expenditure 
of about Us. 17 crorcs. Now, the whole point of my presentation of the 
case has been that expectations of revenue on which the 8nal rcmilSiOl1 of 
the provincial contributions W88 proposed-those expectationl of revenue 
hl&ve, for 8. variety of reason",. not been fulfilled. I do not take a very 
gloomy view of the position merely because those particular expectaijons 
have not been fulfilled. I recognise that this country, like every other 
country which is mainly a producer of agricultural commodities, ia pRlSmg 
through an extremely difficult period today, but I do not regard it as more 
than Apart of the normal ebb nnd ftow of -economic movement ·which now 
is perhaps more than nonnal, becR.ule we have not yet recovered from the 
violent oscillations set up by the "hock of the <heat War. But I feel that 
we are in one of those periods of depreBlion from which, if history l'8peats 
itself-and there is no reason why economic history should not repeat itself 
in this respect-from which tllere is. every reason to expect a. recovery. It 
is unfortunate that such A period should have come upon the count!')' just 
RIter a great risk had been takep in the final remi88ion of the provinoial 
contributione, but I cannot feel that the cue is much wone than tha.t. 
There is perhaps another factor which baa supervened, and that ia, that ,tbo 
Donnal growth of expenditure hal perhaPI been larger than W81 ~ te , 
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and I think that possibly in the years following the operations -of the 
Itetrenchment Committee there was some very ruthless cutting out of parti-
oular kinds of work which it had not been really in the interests of Govern-
ment to have cut out. Those factors have created the. gap which we liave 
to face today, So much for the past. . 

Now, 81 regards the prellent picture, I really think that I can claim that 
I have presented it in 8 way which could not possibly be misunderstQOd in 
my budget speech. And the point I want to make is that this gap, with 
which we are faood and which I feel that ~e must fill by BOUnd methods, 
is not caused by any immediate extravagance, not by any growth of expen-
diture, but by certain unavoidable causes nr,mely, the interest charge. 
on deadweight debt, the deterioration in the main commercial services, 
and tho fact that we are now proposing to adopt a sounder method in 
dealing with our liabilities in rcspellt of Postal Cash Certificates. These 
nre the main factors in the situation, and tltese added to our previoul gap 
of Us. 00 lakhs which I disclosed last year make up the total for which 
I have to find balancing revenue. It would no doubt have been possible 
to disguise all these facts, but I could not reconcile it-I could never recon-
cile it-with my own financial conscience to have taken such a course. 
As rc,ards the future I venture to sl\y--although I always hesilate on these 
Ill'Iltten to make any aort of prophecy-that if we adopt the procedure 
which I have propolled this year we shall put the country into l\ very sound 
position, and 'that if things go nonnal1y with India, we shall find ourselves 
in the position of being able to devote fundB to that, nation-building ex-
penditure which nil Honourable Members t,~ have presled for. 

Before I deal further . with that I must make 0. few remarks on t,he 
nctual proposal II for taxation which I have made. I think I may conclude, 
• from what has been said in the couna of this deba.t.e, that there is some 
criticism in all quarters of some of the tRxes, Rnd som'e support in all 
quarters agRin for some of the t.axes; and that the crit,icism and support 
fairly evenly balances itself out. But I am unshaken in t,he remarks 
wbich I made in my original speech that, in the CRSe of all the taxes that 
r have propoRed, there 1S Borne count,cl'bnlancing advantage. I referred 
to the possibility of one exception; I thought that. possibly it would be 
difficult to find 1\ counterbalancing ad\'antnge in such 1\ clirect impost 88 
the income-tax; but there again I could not reconcile it with my own 
financial conscience to put forward tliese  new proposals wit,hout including 
some form of direct taxation; and perhaps this consideration might com-
mend itself to my critics on the other side. that the introduction of this 
particular feature will bring home to all of us who 8l'e supposed to be 
responsible fol' this extravBgance, that if them is Government extra-
g ~, we alBo have to sutter. I think that there is aD element of fair-

nOBI in 'that, and possibly that considerLltion win carry Bome weight with 
my triendl on the other side. 

As regards the tu: on silver, I thouglit I had made it clear in my 
original speech what were the main re880ns which caused us to turn o.t 
thia partioular moment to this levy. I was disappointed, I must confeBS, 
in the Ipeech of my Honourable friend the Leader of the Opposition, to 
find ·that, although I understood that he was vmy troubled in his thoughts 
about the existing holders of silver, his consideration has now been diverted 
to tb, Interelts of those who propose to purchase silver in the future, I 
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m~ e  e~  quite certain that, in imposing this tax, we have put on BOrne. 
t ~g which can ~  be removed, Bnd the danger of loss being inourred 
by Its e~ ,. which was one of the points to which my Honourable and 
lel:ll1led friend referred, need not be taken seriously.' It CRn be removed 
~ the unlikely event of silver rising very appreciably, and of course jf 

~  WIUi to rise toO anything Uke its war·time value, to II. point where the 
~u  value of the. Mlpee approximated to it.s face value, then obviously 
It_would be the policy of the Government to talce it off. But otherwise, 
so. far as the position of holders in the country is concemed, tbe particular 
POlDt made by my Honourable friend does not, I think, arise. 

Now, Sir, in connection with silver, I have been nsked, nnd the demand 
has been particularly pressed by my Honourable friend, Bir Purshot8lDdal 
Thakurdas, that we should Dlake a disclosure of the total opera.tions of thp. 
Government Bince the recomniendations of the Currency Commission, and 
I have been very anxious to take the occasion of my intervenUon in this 
debate to give my Honourable friend the information which he desires. 
I "ish to make it very clear that I am doing so 8S a very specia.l case, 
because I believe no one appreciates better than my Honourable friend 
how difficult it would be, in tbe course of ordinary operations, fer the 
Government at aU times to be ready 'toO make public what they are doing. 
The silver market is a difficult m'Brket, R tricky market, and for successful 
operation in that market it is necessary that our planR should not be 
publicly disclosed. Subiect to thf,lt rAAorvation, 1 wish t.() ~ e the House 
this information. The total amount of silver sold sinM thp. Currency Com· 
mission's Report to the end of February, 1000, was 67'8 million fine ounces. 
The lowest London price on which any contrac't for refined silver bas be-en 
based is 22ltl. per atandn.rd ouncr. Tbe average price nt, whiC'h refined 
silver ha .. been sold works out at 251". per ounce. I think thnt thnt-
statement, jf it is considered, will answer ROmp. of t.hp. chn.rJ,!'os whicb hBv(' 
been made against the Government. It will indicnt... in 'the first plACe, 
tbat Governntent have not been in the mRrket eluring the wbole of f,h,. 
recent period of weakness; it will also indicate thRt our total sales of 1\1st 
under 68 million ounces over a periocl of three or four veArs have not been 
an overridinR factoOr in the world position. It would 8lRO indicate tbat. 
tberehaR been some public advantARe in our policy. I dareRAv some of 
mv Honourable friends will querY thiR, becauRe t,bey wm say ~ t. if thp 
Government of Indin had not sold. the price of silver todA.v-woll1(J be very 
mucb hillher than it is; but thAt I mnv 9aV' iA an nopreciAtion of thE' posi. 
tion which I. after very careful conRidel'a'tion. CRnnot accept. In mv CARe 
let \18 compRre the avernge orice wbien we bAvfi ~ t for that. Hilver witb l,he 
prioe tbat nrevails toda.y. The A.vernvPo price we alot. WAS 25ld, per onnce 
Rnd the nrice todav is about lOld. Therefore. on the qllnntitv WE\ ~ 

80M. we hfl.vP l'PAliAAd mnre thAn WP RhOll1d realiRe if WI' RoM +'odnv. to the 
extent of £17.00,000, That Rt lell8t indicateR t,hflt thp ~ int('1'(\Al hnA 
to some extent been benefited by the Oovemmen't'R policy. 

I do not wiRb, Sir, to at·tem'pt. to dMl in dj>t.Ail wit.h' Anv of the reAt tlf 
tlie t.RXIltion Dropossls. I only wish fo touoh Vftl'V Rhort1v on RomP. rp.mRrkfil 

~  hav!'! fllllen fmm !lJ)AA,1iere oPpMite in oonnMUon with thE'! OMrAm. 
ment.'s cotton o1'01)OIIa11!1. T '\\'lRn to !'AfAr pArticulArlv 'to whllt. wnll RAitt nv 
mv TJonournb1j> friend, tbe T.ende1' of thE'! ODnntlitio11. TwouM RII\' him 
to rMIl AgRin HiI' ~  in whioh T p1'PfI('nt,('d thf' 01'iginn1 rrorollnl t,o fhifi\ 
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douse. He referred to our proposal as interference in a very insidious 
fonn.  I think, ~  t, if there is one thing that I can claim for the manner 
in which  this subject hils been handled, it is complete straightforward 
frankness.  There has been nothiqg insidious about it. We ha.ve defi-
nitely put our cards on the table and said, "This is put before the House 
for the House to discuss". 

'l'be other point thnt I wish  to make is-und it is a point, I think, 
which has not been quite clearly appreci"I,ed-that our conclusion on aD. 
appreciation of the whole position waR that no claim for a general increase 
in the rate of duty to anything more than 15 per cent. had been establish-
ed, and that, it WRS only if the inciden(',e of the additional 5 per cent. waa 
limited. that any further duty could be considered by the Government of 
India, having regRrd t·o commmerR' interests. I wish t.o make that very 
clear. and having Raid t,hBt I leave this subject. 
I have dealt, ,fiir, with the general financial position, and the relation 

of our new taxation proposals to the past and the present. Looking to the 
future, I had in mind, ns 1 made most clear in my statement, very partie 
cularly the needfl of the provinceR.  Having said that, I come to two points 
with which I particularly wish to deal, because, in all the criticisms which 
have been made, there nrc two points which have mainly come home to me. 
The firRt point is that,. insteRd of imposing new taxation, I ought to have 
found the funds by retrenchment, and the other point is the application 
of the proce('ds. it hns heen said by some critics in reference to that, 
.. We  could have congented even to this taxation if the proceeds of it were 
going to be employed in t.  ~.  u  g services".. Or  again, in :)ther 
words, it has been asked, " What Bre the Government doing as regards the 
const,ructive economic policy?". Those .:re points of great weight; they are 
points which have been chiefly present. t.o my own mind  in dealing witb 
the whole situation this year. 

Now, as regards retrenchment, I would ask Honourable Members to face 
the facts and to consider the position in which we are placed.  I think reo 
trenchment must be considered under two headings.  There is retrenchment 
in detail, the careful elimination of waste in any particular department, and 
there is retrenchment on a large scale, which means the elimination· of 
whole Rervices, or the alteration of conditions of service on a large scale, 
or other chRnges of policy. As regards the former, I believe that the 
method which I am trying to follow is the most etJective method. A great 
deal more work has been done on this matter than I was able to reveal 
or explain in my budget speee.h.  My  Department haa, during the last 
few months, been working on an analysis of how this gt'Owth of expenditure 
hRs come upon us. but I have found that, in order to get really satisfactory 
1'esults, i.t is necessary to have an officer on special duty for the purpose. 
That proposal I have clearly explained already. It is a matter which re-
quires prolonged work. It is no use suddenly appointing a Retrenchment 
Committee to go into questions of this kind. It involves the examination 
of 0. great dGRl of detail, and in thnt connection, I want to refer to one 
particular item of the growth of expenditure to which critical reference has 
been made. I referred in my budget speech to the increasing expenditure, 
RS B result of nonnru increments of pay, which I put down largely to the 
operation of our t  me ct  ~ hnsiR of pny. It seems to have been concluded 
hy . many speakers that those incrementA of pay ~  e incrementa of pay to 
m~m  ~   of the r",ifinn Civil c  .~. haAe4 on t,he rooommend"fijonfl of 
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the Lee Commission.  That is far from expressing the truth.  The main 
part of the increments—I cannot give the detailed figures, but this is one 
of the subjects which will be studied very carefully by our Retrenchment 
Officer.  The main part of this growth in expenditure represents increment 
in the pay of members of the subordinate services, and we are always being 
faced with new demands in that direction.  My colleagues on the Standing 

Finance Committee know very well how these things come up, and when 
I hear from Honourable Members opposite, as was said'by one speaker, 
that they have no sympathy with the Government  in  their  position, I 

would remind them that the demands for improved conditions of service, 
particularly for members of the subordinate staff, almost always come from 
Honourable Members opposite; and one demand leads to another.  We 
are faced with what looks like a hard case, involving perhaps a small sum of 
money, and particular terms of service for a particular branch of a Depart­
ment are improved.  As soon as that is done, another branch of another 
Department comes along and says that we must equalise conditions for 
them and so on.  And this perpetual rising up the scale is going on, step 
by-step, as a result of comparison between one branch of  service and 

another.  It is not only in the hands of the Central Government that the 
power to control this process lies.  It often happens that these demands 
are based on comparisons with conditions prevailing in branches of provin­
cial services.  I think myself, that the timebas come to conduct a detailed 
review of the whole position in that respect.  We must know where we are, 
and what future commitments we are likely to be involved in.  We must 
have some idea of what the peak figure of expenditure is likely to be.  This 
process is always going on, for, apart from alterations in the basic condi­
tions, we have the normal increments working, and we have certainly not 
yet reached the peak figure in this respect.  We are approaching a time 
when the whole of our position will come under review, and there will 
undoubtedly be a drastic alteration'in the'distribution of heads of revenue. 
We as a Central Government have got to review our position, we have 
got to find ways of helping the provinces.  Before that time comes, it is 
most important that we should know exactly where we stand and Have 
some sort of forecast of what these normal increases in revenue are going 
to involve for us.  That is really the main object of this particular retrench­
ment inquiry which we are conducting, but in addition to ascertaining what 

the real facts of the case are, we shall of course most ruthlessly hunt Out 
any sort of extravagance.

On the other hand, if we turn to what I describe as the second class 
of economy, economy on a big scale, I would ask Honourable Members to 
consider how I can possibly tackle questions of that kind when we stand, 
as we do today, on the eve of a constitutional revision.  This matter can­
not be dealt with pending the constitutional revision.  I' want Honourable 
Members to understand this, because I confess that I did feel that I came 
before' them with a much poorer statement, a much poorer record of work 
done, in the way of retrenchment than I had hoped for when I spoke at 
this time last year.  I want them to realise the position, I want them to 
realise the difficulties under which one has been working, and I want to 
make it quite clear to them that I do not think that the work which can 
be done in the way of retrenchment has yet been completed.  That is a 
frfink acknowledgment of the position,
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Now, that brings me to the point whether my new taxation proposals are 
justified when I have made that acknowledgment.  I feel they are justified, 
and that is what I have tried to explain in my budget speech.  If I felt 
that there was a prospect of a big permanent reduction in expenditure, 
I might well have hesitated to make the proposals which I have made. 

But let us face the facts.  Honourable Members opposite seem to enter­
tain the idea that officials like myself and my colleagues are very costly 
to the taxpayer in India.  I am absolutely certain of one thing, and 
that is that, whatever the form of constitutional reform which is coming, 
if it is a reform which is going to mean an advance in the direction of 
representative and responsible government, that reform is going to cost 
you more.  You cannot get away from it.  At present we have, sitting 
on these benches six members of a Cabinet responsible for the Govern­
ment of the whole of India.  The claims on the time of all officials are 
growing every day.  We undoubtedly, in the future, shall have longer 
Sessions, more interest in the work of the Government among unofficial 
Members, and quite rightly too.  I entirely welcome it, but you cannot 
get away from the fact that it is going to cost more.

Pandit Madan Mohan Malaviya: Increase the power to produce more
wealth. , ;

The Honourable Sir George Schuster: I am now dealing  with  the 
expenditure side.  I feel quite certain that, as regards the administrative 
services of the country, there is no big prospect of retrenchment.  I feel 
very conscious of the need for making a great effort to make retrench­
ment, but I could not feel on that ground that there was any reason for 
postponing the taxation which I was proposing.

Pandit Madan Mohan Malaviya: Why don’t you propose the reduction 
of a few battalions for internal security?  There are 28 battalions of 
internal security.  Why cannot a few of them be dispensed with?

The Honourable Sir George Schuster: I was dealing, as my Honour­
able friend may have appreciated, with civil expenditure.  Comjng now 
to the other main field of expenditure, to which of course very consider­
able comment and criticism has been directed in the course of  this 
debate, the military expenditure side, there again I would ask Honour­
able Members to recollect what our- position is.  One of the great dis­
appointments to me has been the reception which my proposals have had 
for the reduction of 80 lakhs in the  military  expenditure.  That was 
treated, as my Honourable and learned friend Mr. Javakar said, as  a 
joke.  I think that is one of the words which he used.  I think that has 
a far different significance.  After all, a reduction of very nearly 2 per 
cent, in expenditure is an important reduction, and I ask Honourable 
Members to regard it as a sign that there fe an effort being made to reduce 
military expenditure, and that when the present period of re-equipment 
is completed on that ground alone there will be a substantial reduction.

Dr. E. S. Moonje: What is the likely amount?

The Honourable Sir George Schuster: But whatever room there is for 
reduction in military expenditure, that again is a subject which, on a
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large scale, we cannot tl\ukla just ut the present IItage. Weare C01U-

mitted to this programme of re-equipment, and lUI soon as that iIs com-
Jtleted. tho future will be oonsidered, but I do not believe that it would 
have been possible to deal with that question in a more drastic and 
eftective way than I hRve done In the circumstances whioh face UI this 
~. . 

SIr Barl Siqh Gour: I thought you were coming to the change of 
policy. 

The lEoDourable Sir Gear,e Schutei': I W86 trying to make it mear 
that changes of policy could not he ('onsidered at the present stage. 

Bawab Sir Sahlbal4a Abd11'l Qalyum: I wuut to know whether it will be 
safe to reduce the number of troops, with inndequlAte communications and 
long distunces to be traverscd. Thc North East Rnd North West Borders 
are fully anned, and excitement.s of all soris arc going on over there. In 
the present. state of things there, wi11 it be safe to reduce the present 
Anny by a single penon? 

P&D4..*t XMID XobaD. Kalavt,a: Quite safe. 

fte Bcmourab1e Sir CJeor,e Sehmer: I think it ~  be inappropriate 
to enter upon a debate upon the military necessities at the present mo-
ment. I was trying to make the point that this is not the tme when 
large questions of ohanges in mllitary po'licy can be tnclo\ed, and we have 
to deal with facts, and in my budget l'ropmln.ls, I have to faoe the facts 
88 they are. On these grounds, I felt that it. was necessBry to face, in 
my own words, the situlAtion as I had presented it. On top of that, I 
added the further just.ificnt.ion that, if things went wel'l, and if in addi-
tion to that it was possible to find eeonomics, we had, waIting before Ul', 
the . urgent need of Jnore money for the provinceB. It is in tha.t oonnec-
tion I referred to the pORSibility of distributing more revenue to the 
provinces. I lUll not aBking tho Assembly to provide money whioh is not 
immediately required for the next twc-Ive months. My posit4ion is that 
we need every penny for which I am asking them to vote the tAxation. 
What I do say is that, if at the end of that time, it should prove that 
there is a margin over and above our penn anent requirements, then the 
;mp08ition of taxation ~  have been justified, because we shall have 
waiting before us these needs for finding more money for the provinces, 
of which I have spoken so often. 

Then, I would turn finally to that other point-the application of the 
proceeds of taxation. Wo have been asked, wha.t are the Government 
doing towardl 8. constructive economic policy. A great dea'l" liAl been 
Aaid 8bout the Govemment's fn.ilure to pursue any constructive policy in 
the past. I think in Any cMe our eyes now should mther be on the 
flltUl'e t,hsn on the P88t. The main channa1 of expenditure on this basil, 
which Honourable Members have in mind must, "I' T have said, be the 
Provincial Govemmenb. Therefore they cannot expect to find in tho 
Central Government a very larll'e proportJon of that. kind of e e ~u e 

which' thev wish to I'ee undertaken; but r eRn c1Bim, I think, that, in 
the pmpoAMs which T have put. forwarif in the Rudllet this yeltr, t.here 
Am definite signA of an attempt, to deB) with t,h's economic ·situation. 
We line our cotton proposAls: we nnve our spec3al BUR'ar proposals; wt" 
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lhave the continullnce of our obligations as regards the agricultural re-
.-search work; and we have a thing in which I am' particularly interested, 
.our ?ote of money for the banking inquiry. All these seem to me to. be 
6 p... important steps, indicating the desire on the part of the Gov-

-ernment to intervcne as effectively 8S they can in certRin phases of 
national life where Go\'emment intervention seems likely to be effective. 
I was criti(j.sed by my Honourable friend, Ilir PurshotamdKS 'l'bakur-

.das, for the emphasis, or the .Jack of cmphasis, which I laid on industrial 
development in certain passages of my speech. I must confess that, in 
writing those words, I had perhaps rather largely my own personal point 
'of 'View in my mind, and was not conscious'1y \\"ri(ting in the sense of one 
.8IU10uncing a deliberate poHcy on the p8ll'i; of the Government. My 
Honourable friend criticised me for refening to industrial development, 
80 far 88 that could be carried out consistently with, and 8S a supple-
ment to, agricultural development. What I had jn mind when I wrote 
tbose words WIIB thnt, in my own view, looking at the conditions in India, 
·there could be nothing worse for the people of India as a whole than 
·to eftect Q divoree of the ordinary people of t·he country from the land. 
I t.hink 1\'e Ilre nll agrced-I certainly have found in privatc converS8-
t.ioD f\ grMb measure of agreement on this point from Honourable Mem-
bers opposite-thnt India does not, want large urban coneentrations. 
What \\'e wllnt is an industrial de\'elopment scattered About through the 
·cOtlDtry-sidc, wber(l people can combine work on the land wit-h ea.rning 
of money in indust·rial occupationR. But perhaps it. was pres.umptuous 
-of me t.o Vf!nture those WOmR which Reem to imp'ly a definite-adoption 
of n pArticulnr c~  by t,he Govemment on that mAtter. J wi!;h to make 
-thnt oxplanation. 

I have only one point to refer to in conclusion. Perhllpii I In"y hang 
.the remarks which 1 have to make on " suggestion whiCh fell from my 
HODourable friend, lIr. Chetty, in his very ir.teresting sDd, if I may 
. say 80, statesmanJ.ike speech. He referred, at the end, to the necessity 
for providing machinery by which the economic policy of the Govem-
ment could be better directed and more actively pursued, He also sug-
gested that it might bo advant.ageous to the Government of India to 
foliow the example of the British Government in constituting an Econo-
mic Advisory Council. 1 may tell him that that idca had also been pre-
's8nt to my mind, and I feel that we have a great deal to learD. from that; 
exam"e. I bave feU, in my short experience in In(ija, that ,re feel very 
muGh the lack of machinery by which the Government can get in touch 
'With unofti'cial opinion and discu8& what should be the main lines of our 
-«onomic policy. I have also felt a. great need for scientific study of 
"the economic conditions of the country. I feel that we often, on all sidell 
of the HouRe, talk in considerablp. ignorance of \\'btl.t really if: happening and 
as to how conditions here nre produced either by local causes or b.v 
·world. CAuses. The scientific study of all these factors has advanced very 
much in recent veal'R. And if there fR one field on which monev could be 
usefully expended, I think that field desenes our particular' attention. 
'As regards the special proposnl which bas been made by my HonourAblE' 

~. . I Rbould like to SA·Y, on behalf of the Government, thM, w(\ shall 
be ?el'V pleAsed to oonsider \\rith representativeR of the unofficiRl parties 
whllt ~ u  be thf' best ~ of introducing her(' into Indill flom!.' tl'stnrA 
·of that kind. Rnd I hope it will be posRible for the lenderR of the various 
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~ t e~, eitherthemsel'Ves or thruugh representatives whom they woulfl 
choose to Speak oll"tbese ,mabters,. ~  COD!!ult with some of U8 on that 
matter bef()re'tho end of . this tiesaion •. 1 feel that Q cODstructive econo-
mic policy ilil undl,Y need«l by tL.i ... c ~~ t , , '1 feet 'that there is much to 
be guined b,v an e c g~, .of ~ eu  unf) b,v. IAn IIppreciu(ion of the ten.1itit·8 
of t·he Mtuution:, ,After IIoll, we h"ve .,unly 'on(' object, 'hnwever difficU'lt it 
mny he for 'HoDour"hle"Memhers oppoi;jte in hel;ieve it. ~ hlWe onlJ 
ODt. ohject\ And tb". ~,t  udvunccllIent of tHe good 'of the people of 
h. .  . 
Sir, I have much more thut I !!hould , ~~ 'to ~ ,  'but I 11m afroid I 

hA'Ye kept t t~ Houl<lt' nJreud.v ,Junger thlln fits' in ';it,h thdr own c~  
m:ence, It jJil rliffitoult to: dt;!QI I .. lequutely with I'll the l;\IggCRtiohli' whi('it 
fall frOm Hononf'nbtl" Menlbel'M itn the COIJrJfe of a. c1ebnte Iik(' this, but I 
\\'Ould . BASOrE' "thertl t,hnt it iR lll,V prnc:tict' t,o hnvp cti rH II I 11Ot.(,8 l'iltt-'e of 
1\11 imggesfronM,ftftfl ;to go tlbl'0ugh. them aft.erwurcls t.o lIf:'e if there' is an,v 
"'8\-in ·'whi(·h 1 '("on meE't. them .or obtain valuable ic1eRs from what has 
been !'iud. Then·fore, if tTheJ't' tire m~ Yembl'J'Po to ,\'hofll' spe('dlE'lK I 
havE' madE' nCI ~ , let, them ,·not think t ~t tht·ir worclR hu'f'(, be('n 
wURtefl, (Apl'lnuRe.) 

'f.he Assembl \ .. tht'll ~ u te  tiitElt-ven of tit .. ('Io(·k on Thul"ij(tllo,Y, 
the 6th :March. 'H130. 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104



